Second Series Vol. XX - No. 21 Monday, September 8, 1958

LOK SABHA
DEBATES

(Fifth Session)

(Vol. XX contains Nos. 2 1-30)

LOK SABHA SECRETARIAT
NE\WDELHI



CONTENTS
Neo, 21.—Monday, 8th Septembe’, 1958.

Oral Answers to Questions—
Starred Questions Nos. 1009, 1011—I017 and 1019 to 1022 .
Written Answers to Questions—

Starred Questions Nos. 1010, 1018 and 1023 to 1054
Unstarred Questions Nos. 1632 to 1696 . .

Motion for Adjournment—

Alleged food crisis in Uttar Pradesh . . . . .
Arrest of two Members . : ; , . : . . . .
Conviction of two Members . : . : . . .
Papers laid on the Table . . : . : . : .
President’s assent to Bills 3 : : .
Correction of Answer to Starred qucsnon. No 80 . g . :

1. Supreme Court Judges (Conditions of Service) Bill

2. International Finance Om'purmon (Smus, Immumncs

and Privileges) Bill. .
Public Premises (Eviction of Unluthorlsed Occnpmn) B)ll—
Motion to consider, as passed by Rajya Sabha
Clauses 2 and 3
Statement re : informal meeting to dm:us! food situation
Daily Digest

Introduced

Na. 23.—Tuesday, oth September, 1958,

Oral Answers to Questions—

Starred Questions Nos. 1055, 1056, 1058, 1059, loﬁt, 3063, 1065, 1067 to
1069, 1071 to 1074, 1076, 1078 and 1079 .

Short Notice Question No. 8 . . . .
Wirtten Answers to Questions—

Starred Questions Nos. 1057, méo, 1062, 1064, 1056. 1070, 1075, 1077,
1080—1089 and 565

Unstarred Questions Nos. 1697 to 1745

Motions for Adjournment—

Calling of armed constabulary in U.P, Assernbly 10 restore order
Papers laid on the Table
Statement by Shri S. L., Saksena . . . .
Message from Rajya Sabha . : . . R .

Public Accounts Committee—
Ninth Report
Public Premnises (Bviction of Umuthanscd Occupmts) Bu]l
Clauses 4to 14 and 1 . . . . i . : .

(i .
197A LSD—9, *

COoLUMNs

§133—68

S168—86

. §187—5222

§222—46
5246-47
5247-48

5248
5249
5249
5250

§250

- §251—5366

532g—66
536672
§373—78

- §379—5414

5414—~17

5417~27
5428—~64

5465—85

5486, 5489
5486—89

5490

5490

- 5490—5568
- 5490--5562



No,

No.

D

Corumes

Motion to Pass . . . . - . . . . . §562—68
Motion re : Food Poisoning in Kerala and Madras States . B . . 55675614
Daily Digest . . . . T . . " . . S615=20
33.—Wednesday, toth Septernber, :953 .
Oral Answers to Questions—

Starred Question Nos. 1090 to 1100 and 1103 to 1108 . T $621—56
Written Answers to Questions— '

Starred Questions Nos. 1101 and 1102 . . N N . 5656——66

Unstarred Questions Nos. 1756 to 1814 and 181'6 to 1830- . . . §666—6721
Resignation of a Member . . ) . ) .

. . . 5721
Re : Motion for Adiournment— .

Absention by Opposition Members from U. P. Assembly Session . 5721—31, 5731—36
Committee on Private Members Bills and Resolutions—

T'wenty-sixth Report . . . . . . . 5731
Indian Medical Council (Amcndment) Blll-

Motion to consider . . . . . . . . . . 5736068
Clauses 2 and 1 . . . . . . - ] . . 5761—66
Mution to pass a . . . . . . . . - . 5766
Delhi Rent Control Bill—

Motion to refer to Joint Committee . . . §766—5800
Discussion re : Rehabilitation of Displaced Pcrsom from East Pﬁhstm . $Boo—%0

Parliament (Prevention of Disqualification) Bill—

Report of Joint Committee . . . 5850
Business Advisory Committee—

Twenty-ninth Report . . 5850
Daily Digest . ) . s . ' . " . . 5 5851—56
24.—Thursdav. 111l Seprember, 1958,

Oral Answers to Questions—

Starred Questions Nos. 1140 to 1145, 1147, 1150, 183, 1151 to 1154,

1156 to 1159, 1162 to 1164, 1166, 1168, 1169, 1171 and 1172 . . 5857—04 _
Written Answers to Questions—

Starred Questions Nos. 1138, 1139, 1146, 1148, 1149, 1155, n(m, 1161,

1165, 1167, I170, 1172 to 1182 and 1184 . . 58g4—s5910

Unstarred Questions Nos. 1831, 1903, 190§ to 1913 snd 1915 t 1918  §559—56
Re : Motion for Adjournment . . . . : : . . 595557
Papers laid on the Table . . . ) . " . , ' £957-58
Mecssages from Raiya Sabha . " ; ) . . . . . 59%8-59
Petition re : Liability of State in Tort . . . 5959
Statement re : Explosion of Ammunition pacl:agcs in Pnth..nhx . . . s959—61
Business Advisory Committee—

Twenty-ninth Report . . . : ) . . . ” . 5062-63
Dethi Rent Control Bitl—
Motion to refer to Joint Committee 7 5963—6090

Daily Digest ; . . . . . . . . . . Gogr—gh



Na;is.*m. 128k Seprember, 1958,
" Oral Ansvvers 16 Questions—
Suned Quﬂtions Nos. nss to nsa, npa to 1196, ::98 to t:\oa. 1207 and

. - 6099—56136

Short Notu:e Quesum Nos. 9 md o . . - 6136—43
Written Answers to Questions—

Starred Questions Nos. 1189, 1197, 1204 to 1206 and 1209 to 1222 . . 6143—53

Unstarred Questions Nos. 1919 to 1072 and 1974 10 1999. . . . 6153—g7
Death of Sardar Sampuran Singh . . N . - . . . 6197-98
Papers laid on the Table . . . . . . - . 6198-99
Message from Rajya Sabha . . . . 6199-6200
Calling Attention to Matter of Urgent Public Impmnae—

Reqults of talks held between Prime Ministers of India and Pakistan . 620010
Correction of answer to Starred Question No. 913 . . 6211
Correction of answer to Starred Qum:on No. 232 i . . 6211
Busginess of the House . . . . . . . 6212
Statement re : cil exploration . o 6212—14

Election to Committee—
Estimates Committee

6214-15
High Court Judges (Oandnmns of Ser\ncn) Amendment B:ll-—-'l'nr.roduucd . 6215
Delhi Rent Control Bill—
Motion to refer to Joint Commirttee : . . . 621§5—3§
Merchant Shipping Bill—
Motion to consider, as reported by Joint Committee 6233— 92
Committee on Private Members® Bills and Resolutions—
Twenty-sixth Report. . . . 6252-53

Resolution re : Formation of a National Council of India Youth—withdrawn 6253—b1

Resolution re ; Exclusion of certain tribunals from the |urisd.|cuon of High
Courts a.nd Supreme Cdurt—N.galiv 4 . . 6261—6317

Resolution re : Commission 10 adjudicate Boundary Duputes bc:wun the

Stat.s of Orissa, Madhya Praldesh and Bihar . 63118
Daily Digest . . f319—26
No, 26.—Mondey, 151h SepriemPer, 1958,
Oral Answers to Questions—
Starred Questions Nos. 1223 to 1225, 1227, 1218, :zau, 1232 to 1235, 1237
to 1241, 1243 w 1245, and 1253 . - . . . 6327—67
Short Notice Questions Nos. 11 and 12 . . . 6367--70
Writien Answers 10 Questions—
S+arred Questions an 1226, 1229, 1231, 1236, 1242, 1239 to I252 and
1254 10 1263 . . . . . . . . . 6371—84
Unsrarrad Om:suom Nos. 2000 (0 2080 . . . . ; . 63B4—64315
Mortion {ur Adjournment—
Statement by Finance Minister in thmgton re : Quemoy and Marsu . 6435~ 4%

Point re : Adjournment Motion N . . . . 6445~ 35

-



@v)

CoLuMNS
Papers laid on the Table . . . . . . . . . 645%-56
Message from Rajys Sabha . " . . : : B . 6456-57
Arrest and Conviction of a Memher . " i . : o 6457
Arrest of a Member . ’ . . . 6457
Merchant Shipping Biil—

Motion o0 consider, as reported by Joint Committee . . . , 6458—6515
Discussion re : Report of Advisory Committee on Slum (.learance . : 6515—72
Daily Digest . . . . ; . . . . . . 6573—80

Ne. 27.—Tuesday, the 16th Seprember, 1958.
Oral Answets to Questions—

Starred Questions Nos. 1265 10 1367. 1269, 1271 to 1376. 1273 to 1281,

1283, 1284, 1287 and 1288 . 6581—6519

Short Netice Question No. 13 . . : . . : . g 6519—22
Written Answers 1o Questions—

Swarred Questions Nos. 1264, !263. 1270, 1277, 1282, 1285, 1286 and |

1289 to 1308 . . . & . . 662234

Unstarred Questions Nos. 2090 to 2176 . . . . . . 6634—79
Arrest of two Members . . . . . . . . . 6679-8o
Papers laid on the Table . . . . . . 668>—82
Calling Arttention to Matter of Urg‘mt Puhhc Impwance—

Reduction in commission to Insurance Agents . . . . . 668B1—B4
Merchant Shipping Bill—

Motion to consider, as reported by Joint Commirttee . . . . . 6684—C526
Daily  1Jigest - . . . . . . . . ; . 6827—134
No. 28.—Wednesdav, i7th September, 1958,
O1al Answers to Questions—
Starred Question Nos., 3306 to 13:'1 1312, 1313 to 1317, :321 to 1328 and
1330 - " . 06B3s—73

Short Notice Quesnon Nn 14 - : . . . . . . 6873—75
Written Answers to Questions—

Starred Questions Nos. 1311, 1313, 1314, 131810 1320, 1329 and .

133110 1349 . " . i s . . . . . . 6BT 5=

Unstarred Questions Nos. 2177 to 2263 y . : . . . b839--6945
Re : Motion for Adjournment . : " . ' . ) . £942-43
Point of Information . ; : ; . . . ; . 6943
Papers laid on the Table . . . . . . . . . . 694 3-44
Committec on Private Member's Bills and Resolutions—

Twenty-Seventh Report . . . . . g s
Calling Attention 1o Matter of Urgcnt I*ubhc Impurtance-

Cholera eridemic ir. Kalahandi district of Orissa State . . . . 6945-46
Poigons {Amerdment)—Bill Introduced . . . . : 6946

Merchant Shipping Bill, as reported by Joint Commmc-c—-

Clauses 2 1o 20, 22 to 100, 102 10 149, 21, 101, 193 to 461, the schedule and 1 6947—7068
Motion to pass as amended . . . 7059—68
Motion re : Appraisal and Prosp-cct'l ol the .'.second Fwe Ym le - . 7069—g4
Daily Digest . . . . . . sw . 7095—T7I00



CorLumng
No. 29.—Thursday, 18th September, 1958.
Oral Answers to Questions—
Starred Questions Nos. 1350, 1351; 1354, 1356 to 1365 and 1367 . . 7I0I—35§
Written Answers to Questions— .
Starred Questions Nos. 135:, 1353, 1355, 13645_, :368 to :379 md. 1381 to
1395 . B ) . 7I135—52
Unstarred Questions Nou. 2264 to 23?6 . . . " . . . 7152~—7223
Papers laid on the Table . . . . ] . 5 . : . 7223—25
Conviction of a Member . N . " 7225
Motion re: Appraisal and Prospects of the Swond P:ve Yu: Plan ’ . 7225—7394
Daily Digest . . . . . . . . . . . 7395—7404

No. 30.— Friday, 19th September, 1958.
Oral Answers to Questions —

Starred Questions Nos, 1396, 1398 1o 1400, 1402, 1404, 1405, 1408, 1409
1411, 1412 and 1414 . ) . % . . . -« 7405—42
Written Answers to Questions—

Starred Questions Nos. 1397, 1401, 1403, 1407, 1410, 1413 and

1415 to [426 . . . . . . . - 744251
Unstarred Qucst:ans Nos. 2377 to 2436 . ‘ f - 7452—B5
Death of Dr. Bhagwan Das . . - . . . . . 7486—g5
Papers laid on the Table . . . . . . . . . 749%-96
Message from Rajya Sabha . . . . . - ) . . 7497
Business of the House . . . . . . . . . - 7497—7500
Elections to Committees—

1. Estimates Committee ; and . . . : . - . 7 500-01

2. Public Accounts Committee . = G 5 : 7501
Representation of the People (Amendment) B:'.il.-——[ntmduced . . . 7501-02
Motion re : Appraisal and Prospects of the Second Five Year Plan . . 750263

: .Cnmmim:e on Private Members® Bills and Resolutions -

Twenty-seventh Report . i . . . . . - 7553-54
Sterilisation of the Unfit Bill Int roduced . . . . . . : 7565
Cantonments (Amendment) Bill—

Motion to consider . £ . - . . . - . - T84 —760%
Companies (Amendment) Bill—

Motion to consider . . . . . . : . : . 760528
Rusiness Advisory Committee—

Thirtieth Report . . . . N . 7628
Half-an-hiour discussion re: ‘iodal Sccumy Schcmc . . . . . 7628—30
Daily Digesr . . . 7631—38
Comohdalcd Gontents (Sth Scplcmber to xgth Scplcmher. msm , o (v )

N. B The ﬂgn " marked above a name of a Member me:rrrmr which were m'ah'} amwerad’
:’ffcﬂ” thar the Question was orally asked on the floor of the House by that
ember



o . . LOK SABHA

] =— T —— —— ——— _—

5133

LOK SABHA
Monday, 8th September, 1958.

|

y The Lok Sabha met at Eleven of ihe

i
& Clock.

[Mr. Speaker in the Chair]

D2EAL ANSWERS TO QUESTIONS
Capture of Smuggled Arms \

+
“1009 ((Shri V. C. Shukla:
- o [ Shri Rameshwar Tantia: -

Will the Minister of Home Affairs be
oleased to refer to the reply given to
the Supplementaries on Starred Ques-
on No. 2031 on the 6th May, 1958
nd state:

B o AR L

{a) whether the full information in
-espect of arms of ‘foreign make’
aptured in Madhya Pradesh has been
called for and rcceived from the
atate Government; and

R R L ¢

{h) if so, the result of Government's
nvestigations into the matter?

The Minister of Sfate in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) In all 21 weapons were recover-
ed from the dacoits between October,
1957 and April, 1958. Of these 13 are
t‘ of UK. make, three of American and
the remaining 5 are either of Spanish,
Belgian, or Czechoslovakian origin. All
‘he weapons recovered are old and
ised. There is no evidence so far to
prove that the weapons were smug-
gled into India from any foreign coun-

iry.

Shri V. C. Shukla: The dacoit
nesace being quiteeserious in Madhya

1165 LSD—1.

T TS e T T

[

DEBATES

5134

Pradesh, may I know whether the
Central Government wi'll take im-
mediate steps to check the infiltration
of foreign military arms into Madhya
Pradesh, because, in answer to a pre-
vious question in the previous Ses-
sion we were told that at least one
firearm which was recovered was a
brand new ‘latest machine gun with
American Army markings on it?

Shri Datar: I did not follow the
earlier part.

Shri V. C. Shukla: As the hon. Mi-
nister has already replied that quite
many more foreign military firearms

" have been recovered from the dacoits

in Northern Madhya Pradesh, will the
Government, in view of the dangerous
turn in the situation, from a common
nolice force and also give any such
further help as may be necessary to
the State Governments?

Shri Datar: So far as the formation
of a common pool of police force is
concerned, it is being considered by
two Zonal Councils. If a similar ques-
{ion is raised in this Zonal Council,
then that question will also be con-
sidered.

Mr. Speaker: Hon. Members need
not put questions in the form of sug-
gestions. The hon. Member could
have easily asked, “Is there a proposal
to form a common police pool?” and
I will be within my limits to admit
that supplementary question.

Shri Rameshwar Tantia: May I
know whether recently in the Bhopal
Assembly a reply was given regarding
the smuggling of these arms where
it has been stated that some arms
have been found which were of
American. make? If it is right, may I
know whether the Government know
about the source- and what they are
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doing to see that no further smuggling
of these arms takes place?

Shri Datar: The answer now given
here is based on the information sup-
plied by the Madhya Pradesh Govern-
ment.

Shri Thimmaiah: May 1 know whe-
ther Government has made any efforts
to find out how these fareign arms
are being smuggled, and the source,
and what steps they are taking to
stop such smuggling?

Shri Datar: These are old and used
ones, and no useful purpose will be
served by going into the whole matter.

Institute of Indology

J 8hri Subodh Hansda:
LSllr:l Ram Krishan:

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleased
to state:

*1011.

(a) whether the recommendation of
the Indology Committee with regard
to the establishment of an Institute of
Indology has been accepted by Gov-
ernment; and

{b) if so, whether the instituie will
be established during the year 1958-
597

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). VAt the meeting
of the Indology Committee held on
18th August, 1958, it was decided to
accept in principle that there should
be a Central Institute of Indology but
it could not be established till =a
sufficient number of scholars have
been irained to man the different de-
partments of the Institute. In order
to build up the nucleus of such an
Institute the Committee recommended
that steps should be taken during the
Second Plan period to select suitable
scholars from various institutions of
higher learning in the country and
train them abroad so that an Institute
of Indology could be started during
the Third Five Year Plan.

8 SEPTEMBER 1068
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The recommendation of the Com-
mittee has been accepted in prineiple

" by the (Government.

Shri Subodh Hansda: May I know
whether the selection of scholars for
training them abroad has started?

Shri Humayun Kabir: The gelection
of scholars has not yet started.

Shri Subodh Hansda: May I know
whether there are other institutions
which are carrying on research work
in Indolagy and, if so, the names of
the institutions?

Mr, Speaker: In the country.

Shri Humayun Kabir: Therejare a
number of such institutions;" it would
not be possible to give the list of all
the institutions which are carrying on
regearch in Indology.

Shri Ram Krishan: I find that the
recommendations of the Committee
have been accepted. In view of this
fact, may I know the nature of the
steps taken so far to establish this
Institute?

Shri Humayun HKabir: If the hon.
Member reads the statement he will
find that the meeting of this Com-
mittee was held on the 18th August,
1958 and the recommendation of the
Committee was that a number of
scholars should be selected for train-
ing abroad in certain special fields of
Indology, and on their return the
question of establishing an Institute
would be taken up. Therefore, I do
not see how between the 18th of
August and today any further steps
could have been taken.

oft wwer weiey S, WET X W
T § e & At & aga ¥ fasa-
fagrany §mes A & somear & &
srraay wrgar g e ag oY af dear qamdy
oT Y8 & ¥ & yar fadaar n, s oy
Fadrer ardf arardy oy ?
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Shrd Humayen Kabir: 'I'his has been
under the consideration of a number
of scholars for a number of years, and
they feel that ahile certain Univer-
sitiee provide certain faeilities in
special departments in the study of
Indology, there is no Central Institute
which can provide an overall picture.
Besaides, there are certain flelds like
Egyptology, Assyriclogy and our con-
tacts with some of our nearby neigh-
bours in which no study has been
undertaken yet by any Indian Univer-
sity.

Shri Tangamani: What are the coun-
tries to which the scholars will be sent
for getting training, so that the
Central Institute may be started during
the Third Five Year Plan?

Shri Humayun Kabir: Wherever
there are facilities available and there
are suitable experts of international
reputation, the scholars will be sent.

Shri Ranga: Are we to understand
that Indian scholars are to be sent on
a roving mission from University to
University to all the countries of the
West for training in Indology and that
there are no Indian experts on Indo-
logy io irain our own Indologists?

Shri Humayun Kabir: Facts have to
be faced. It is a fact that there are
no recognised scholars on Egyptiology
in this country, there are no such
scholars on Assyriology; and all the
senior scholars of the country have
recognised that promising young men
should be sent abroad for special
study with internationally recognised
experts.

Mr. Speaker: Possibly a western
touch is sought to be given to an
eastern subject!

Unauthorised Constructions in Delhi

+
{ Shri Harish Chlndm
+1012. { Mathur:
|_Sardar Iqbal Singh:
Will the Minister of Home Affairs
be pleased to state:
{a) whether any survey of unautho-
rised constructions in Delhi has been
mede;

8 SEPTEMBER 1858
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ib) if so, the result thereof,

(c) whether any plan and program-
me has been formulated to deal with
unauthorised constructions and effec-
tively prevent such constructions in
future; and

(d) whether Municipal ¢orporation
has approached the Central Govern-
ment for assistance and guidance in
the matter?

The Minister of Home Aftairs
(Pandit G. B. Pant): (a) and (b). No
systematic survey of all unautherised
constructions in Delhi has been made.
A survey was, however, carried out
by the New Delthi Municipal Commit-
tee in 1956 and they detected 6,780
unauthorised constructions. The de-
funct Delhi Development o (Provi-
sional) Authority issued 18,479 show-
cause notices on unauthorised cons-
tructions during the years 1955 to
1958. On a very rough estimate the
total number of unauthorised construc-
tions should be round about 30,000.

(¢) Under Section 344 of the Delhi
Municipal Corporation Act. 1857 and
Section 31 of the Delhi Development
Aet, 1957, the Corporation, other loecai
authorities and the Delhit Development
Authority have power to stop unautho-
rised constructions and summon
police help, if r\ecessnry, for the pur-
pose.

2. The Chief Commissioner, Delhi
has set up a mobile squad to help the
loca'l authorities in removing unautho-
rised constructions.

3. An Ad Hoe Committee consisting
of the Deputy Mayor of the Delhi
Municipal Corporation and 8 other
Councillors was appointed by the Cor-
poration to consider the problem. The
Committee recommended that unautho-
rised constructions should be regu-
larised on payment of penalty and
betterment tax in cases where satis-
factory proof of the title to build on
the land in question is produced. The
Corporation has accepted this recom-
mendation.
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4. A committee has been appointed
under the chairmanship of the Chief
Commissioner, Members of Parlia-
ment elected from Delhi, the Senior
Vice-President of the New Delhi
Municipal Committee, the Commis-
sioner of the Delhi Municipal Corpora-
tion, Vice-Chairman of the Delhi Deve-
lopment Authonty and representatives
of the Ministries concerned to go into
the problem of labour bastees, jhopris
andjhuggies in the urban areas of
the Delhi and to make concrete sug-
gestionz for its solution including
selection of suitable sites.

(d) No.

Shri Harish Chandra Mathur: May I
know how many houses have been
demolished since this Corporation has
taken over, and whether as a result of
the recornmendations of the Standing
Committee, no further demeolitions are
contemplated?

Pandit G. B. Pant: 1 think the num-
ber of demolitions since the establish-
ment of the Corpeoration have not been
toco 'many. I cannot give the exact
figure. As I just stated, there are two
bodies dealing with this matter. A
committee was set up by the Corpora-
tion and its recommendations have
been accepted by the Corporation
which I have read out. Another com-
mittee has been appointed by the Delhi
Advisory Committee to look into this
guestion and to find a solution for it.
I must state that it has proved a most
formidable problem so far, and we
have not bLeen able to solve it in a
=satisfactory way.

Shri Harish Chandra Mathur: May
I know what time it generally takes
to obtain permission for the construc-
tion, and if any steps are taken to see
that the permissions are given expedi-
tiously?

Pandit G. B. Pant: 1 do not think
that there is any delay in the office of
the Corporation or of the New Delhi
Municipal Conrmittee., This question
arises not on account of lack of per-
mission for construction, but because
of unauthorised construction on land

8 SEPTEMBER 1958
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which does not belong generally to
the person constructing the buudinc

RBRaji Mahendra Pratap: May 1 know
how msany houses hiave been built?
It is better to construct first and then
demolish the house.

Pandit G. B. Pant: I agree If it
were passible, why demeolish at all?

Dr. Sushila Nayar: Is the hon.
Minister aware that, apart from the
unauthorised constructions that are
there already, nmew unauthorised con-
structions continue to arise, and if so,
what steps have been taken to check
that?

Pandit G. B. Pant: Government
appointed a mobile sguad in May,
1957 to go round in order to prevent
the construction of new ramshackle
huts etc.,, but people can smuggle in
something in the midst of such struc-
tures where their own relatives or
others live, and it does not take much
time. One hour is enough. You put
four sticks round and have two pieces
of canvas or of, 1 think, rotten dhotis
wrapped round them, and you -get
a hut. So, every effort is being made,
but still T think we have not succeeded
in stopping unauthorised constructions
completely.

i AXA THIET ; ATAATT HHy AT F
Far & o za A7 smfufaqny v areoai
& GAATT T A § FEATET &1 AT
aFAl § 1 7 saear sieAr g fv o
Az s fazav g7 stafaua 1 s
& RATT AR W77

qfsa sitc @c 9wy : AR 97 HAFA
F FEaaE arEaE Ag A fragan &
faaTe a9 WE 1

=t AqS ST AT 7E IT AV
AIFAT & FA®T AT A, a1 W
HUTUIST FERFF & FIT A
FTAATEr @Ay anfer o

qfem M- ¥o gy - § gg A& gH@ar
f& g4y =xifeer & f5  g-wgTOIE
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T WT W | W« T 9 O
R, Fu qga A fawrad g § i
wril %Y gadl w2TET 99 & 919 gl
g o1 f& I oA-EETaRSE
e A AL | BT a9g A 9T &
w19 & WA g dr) maw oA
# aw ¥ AT Y, AT TF FTH JgT AT
Erawar & .

Shri B. K. Galkwad: May I know
whether Govermrment have prepared
any scheme for the unauthorised

dwellers whose huts will be demo-
lished, for alternative accommodation?

Pandit G. B. Pant: As I mentioned
in the course of my reply, a committee
has been appointed just to see if
alternative sites can be found for
accommodating the people who are
occupying unauthorised sites at pre-
gent.

= F WAL - wAT 7F JAY wETEA A

AT & a4 34 safrsa

faato w1 ufass a41a § 9eaeg ]

fauin fam 2 1 | w2 STATr ATZAT @
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Shri Thimmaiah: One question, Sir.

Mr. Speaker: I have allowed a
number of guestions.

Smugglers killed on Indo-l?ukish'n
Border

+
Sardar Igbal Singh:
Shri Ram Krishan:

Will the Minister of Finance be

. *1013.
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pleased to state:

(a) the total number of Indian
nationals who have been killed by
Pakistan police on the east and wast
Pakistan borders during the last one
year;

{b) the number of smugglers among
them; .

(c) whether there is any machinery
in both the countries for conducting
any inquiry inte such cases; and

(d) if so, the nature thereof?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b). 24
Indian Nationals were killed by Pakis-
tani Police/Military or other person-
nel on the east and west Pakistan
borders, during the period {rom 1st
July, 1957 1o 30th June, 1958, Only
one of them was believed o v be a
smuggler.

tey and (d), Standing arrangements
exist for the distriet officials of the
two sides of the frontier to discuss
such border incidents.

Shri Ram Krishan: May T know
whether any property was found from
the persons killed; if so, the nature
of the property?

Shri B. R. Bhagat: Onlv one was a
smuggler, and actually I have not got
the details as to what was found on
him.

Shrimati Renn Chakravartty: May 1
know if it is also a fact that besides
the people who have been killed. &
large number of those who have becn
kidnapped have also becn termed as
smugglers by the Pakislan police, and
may I know how many are at the
moment still Janguishing in Pakistan
jails?

Shri B. R. Bhagat: That is a larger
question, not concerned with this
Ministry. I am only concerned with
smuggling cases, and so far, our in-
formation is that only one smuggler
was believed to be killed.

Shrimati Renu Chakravartty: I want
tc point out to you that there have
becn a large number of cases which
have been pending and we have been



8143 Oral Answers

in negotiation with the Government
for a long time. Every time they have
been kidnapped, Pakistanis say they
are smugglers. Actually, there are
quite a number of people who are in
jail for smuggling. They will not be
even released by the release order of
today, and. that is why I wanted to
know whether our Government knows
what is the total number of those who
are charged with smuggling although
we know they have been kidnapped.

Shri B. R. Bhagat: I want separate
notice for that. This guestion relates
to those who have been killed. I do
not have the other information just
now.

Shri Tyagi: May I know what re-
taliatory action was taken against the
Pakistan” police on account of this
illegal killing of people on the border?
Was any compensation given to the
survivors of the murdered people?

Shri B. R. Bhagat: As I said in
answer to parts (c) and (d} of the
question, we have well-prescribed pro-
cedures to desl with such cases and
they were followed in each of the
cases.

Bhri Tyagi: Was compensation given?
1 wanted to know.

Mr. Speaker: More anxious about
compensation than the life of the
individual?

Shri Tyagi: My gquestion was as to
what retaliatory measures were taken
by the Government and what com-
pensation, if any, was given to the
survivors of the dead.

Shri B. R. Bhagat: That information
is not available with me. Actually,
that question should be referred to the
External Affairs Ministry. I am only
concerned with the cases of smug-

gling.

Mr. Speaker: The hon. Member him-
self was a Minister. He must know
what exactly the jurisdiction of the
Minister of Finance is.
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Shri Tyagi: It is the privilege of the
citizen to claim protection from Gov-
ernment for his life within the terri-
tory of India. 8o, I .want to ' know
whether for the default on the part of
Government in not having been able
to save their lives, any compensation
was given to their survivors or not.

Mr. Speaker: 1 agree that it is a
relevant gquestion, but it cannot be
answer'ed by the Finance Minister,
He says that it may be referred to the
External Affairs Ministry.

o egury Tag : w31 amrar @ @
5 v wrafaY rgear g€ & 1 F
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ged’?

Mr, Speaker: it is the same question
in another form.
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Mr. Speaker: That gquestion was
asked earlier also.

May I suggest to hon. Ministers
that whenever a questiom is likely
to lead to some supplementaries
which are not within their province
but within the province of other Minis-
tries, let them collaborate? After all,
there is joint responsibility. No doubt,
it is shared. But, as far as possible,
let them post themselves with these
things, such as how many smugglers
have been arrested and so on. Itis a
legitimate gquestion that could be
asked. The hon. Minister must post
himself with these things, and when-
ever a question arises relating to the
other Ministries also, he must know
what exactly is happening all round.

Status of Teachers

*1014. SBhri D. C. Sharma: Will the
Minister of Education be pleased to
refer to the reply given to Btarred
Question No. 1996 on the 2nd April,
1958 and state the ‘nature of response
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received from the State Governments

with regard to the raising of the
status of teachers in the country?

The Minister of Education (Dr.K.L.
Shrimall): A statement is laid on the
table of the Lok Sabha. [See Appen-
dix IV, annexure No. 68].

Shri D. C. Sharma: There are six
paragraphs in this statement, and,
therefore, you will permit me to ask
at least six supplementary gquestions.
I find from the statement that only
nine States have implemented the re-
commendations of the Central Minis-
try so far as the upgrading of the
salaries of primary school teachers is
concerned. May I know what action
is being taken with regard to the
other States and the Union Territories
which have not upgraded the salaries
so far?

Dr. K. L. Shrimali: The statement
which has been laid on the Table of
the House is gquite comprehensive and
gives all the information about this
subject.

With regard to the gquestion raised
by my hon, friend, as far as the Cen-
tral Government are concerned, they
made this offer to the State Govern-
ments. Some of the State Govern-
ments have increased the salarieg of
teachers, and some have not. The
Central Government cannot do any-
thing except making this offer to the
State Governments that we shall pay
50 per cent of the increased expendi-
ture. We cannot go beyond this. It is
most likely that some of the State
Governments which have not increased
the salaries are not in a position to
pay their matching contribution.

Shri D. C. Sharma: May I know
whether the Central Government are
thinking of taking any steps to remove
this disparity in pay scales of primary
teachers, secondary teachers, univer-
sity teachers and college teachers as
between one State and another?

Dr. K. L. 8hrimall: This question has
been under discussion, and it has been
felt that the conditions vary from
Btate to State. And there is a great
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variation in the scales of salaries not
only of teachers but of other emplo-
vees also. I am afraid that in the
immediate future it may not be pos-
sible to have uniform scales for the
whole country; but we are trying to
upgrade the salaries as much as pos-
sible by giving assistance to the State
Governments.

Shrimati Renu Chakravartty rose—

Mr. Speaker: Let me call Shri D. C.
Sharma, now, so that he can ask at
least 50 per cent of the questions that
he wanted to ask.

Shri D. C. Sharma: It has also been
said in the statement that the State
Governments have been asked to
revise the constitution of the univer-
sity bodies in such a way as to increase
the representation of teachers on
these bodies. May I know *whether
such a directive has been sent to the
Departments of Education in the States
and also to the Central Ministry of
Education that they should increase
the representation of teachers on their
various bodies?

Dr. K. L. Shrimali: This is a sug-
gestion made for everybody. Of course,
the Central Government have made
the suggestion, and, therefore, the
Central Government themselves are
responsible for it.

Shrimati Renu Chakravartty: From
the statement, 1 find that none of the
Union Territories also has implement-
ed these decisions to raise the status
of the teachers. Since the Central
Government have direct responsibility
for the Union Territories, may I know
what they have done regarding these
very backward areas which are under
their care?

Dr, K. L, Shrimall: I would like to
inform the House that as far as the
Union Territories are concerned, our
salaries are nearly at the top.

Shri Basappa: May I know whether
it has come to the notice of Govern-
ment that some of the teachers in
the middle schools prefer to be trans-
ferred as clerks in the middle schools
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because of the low salaries that they
get as teachers instead of as clerks?

Dr. K. L. Shrimali: It is true that
the salaries are low, and, therefore,
the Government of India have intro-
duced this scheme. We are giving as-
sistance to the State Governments and
the universities to upgrade the salaries
of teachers at all levels, primary
school teachers, secondary school tea-
chers, and university teachers. If the
hon, Member would look at the state-
ment, he would find that the «¢ffort
has been fairly successful on the
whole. There may be some States and
some universities which have not been
able to upgrade the salaries, but most
of the States and most of the univer-
sities have been abie to take advantage
of this offer.

Shri Thanu Pillai: May 1 know what
in the opinion of the Education Minis-
try is the status of the primary school
teachers as compared to the status  of
class IV servants of the Central Gov-
ernment?

Mr. Speaker: Let the hon. Member
not make such comparisons,

Shri Thanu Pillai: The guestion re-
lates to the status of teachors, There-
fore, T wanted to know this

Dr. K. L. Shrimali: Those com-
parisons are not fair.

Mr. Speaker: It s no good adding
fuel to fire. Alveady, there is 50
much of bitterness. Let nothing be
done or said herc which will provoke
those people who are at least silent
now. Let there be no revolution out-
side.

Shri Tangamani: The statement deals
not only with primary school teachers
but also with the college professors
and university professors. I find
also that as regards the matching
grant that has been given,namely 50
per cent for the male- prefessors, and
75 per cent for the female professors,
- only 13 universities have . utilised it
so far. May I know whether specisal
directives will be given to the other

B SEPTEMBER 1058

Oral Answers 5148

unwerzmes to upgrade me salaries of
these professors?

Shri Ranga: Let them do it for
primary school teachers first,

Dr. K. L. Shrimali: We cannot give
directives to the universities. We can
only make this offer to .them. It is
for them to take advantage of this
offer. Most of the universities have
taken advantage of it. If the hon.
Member will look at the statement, he
will find that in some of the univer-
sities, the scales of salaries were fairly
satisfactory, and, therefore, there was
no need to increase them. But in
some of the universities, they have
financial diffieulties, and it will be our
continuous and constant endeavour o
persuade the universities to accept our
grades.

Expenditure Tax

* [ Shri Morarka:
1915, \ Shri Vasudevan Nair:

Will the Minister of Finance he
pleased to state:

{a) the toltal amount ol Expendi-
ture Tax assessed upto ln+ 30th
June, 1958~ and

(b) the total amount actually realn. -
ed so far from Expenditure Tax?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
Rs. 5,000,

(b) Rs. 5,000.

Shri Morarka: May 1 know whether
under the Expenditure Tax Act, any
compromise is made with the ex-
Indian Rulers in regard to their tax

‘liability under that Act?

Mr. Speaker: The question reiates to
total amount of expenditure tax as-
sessed and actually realised. Has the
hon. Minister got any information re-
garding the amount realised from the

,ex-Rulers? Hypothetically, what is

the good of asking the question?

Shri Moratka: It is not hypothetical
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Mr. Speaker: Does this include any
tax derived from any ex-Ruler?

Shrimati Tarkeshwari Sinha nodded
assent.

Mr. Speaker: The hon. Minister must
get up and not nod her assent.

Shrimati Tarkeshwari B8Sinha: Yes,
under section 20 of the Act, the Rulers
who get their privy purses have a
liability to give this tax. So, it does
arise out of this.

Mr. Speaker: What is the answer to
the guestion then?

Shrimati Tarkeshwari Sinha: What
was the question?

Shri Morarka: May I know how
many cases of ex-Rulers have been
settled under the Expendilure Tax
Act, and also what the amount realis-
ed from them is?

Shrimati Tarkeshwari Slnha: Under
section 20 of the Aect, the Rulers
have got the option to eclect for the
normal assessment under the normal
assessment procedure or for the settle-
ment of their tax hability by the Cen-
tral Government direet. They have
been given 15th September as the
time-limit o decide for themselves:
and these eases can only be taken up
after 15th September.

Shri Kameshwar Tantia: May I know
the expenditure on the Expenditure
Tax Department?

Shri C. D. Pande: More than the
tax.

Shrimati Tarkeshwari Sinha: No
expenditure can be allocated for this
Department, because these taxes form
a consolidated whole, and, therefore,
no expenditure can be allocated to this
particular assessment or that parti-
cular assessment.

Shri Morayka: May 1 know the basis
on which the cages of these Indian
Rulers would be settled?
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Shrimati Tarkeshwari Sinha:
would call the attention of the hon.
Member to the reply that wasg given
to a question of Shri Supakar on 30th
August, and that is, that on the first
Rs. 5 lakhs of the privy purse it will
be 7} per cent, on the next Rs. 5
lakhs 12} per cent., on the next Rs. 5
lakhs 20 per cent, on the pext Rs. 5.
lakhs 25 per cent. and on the balance
33-1/3 per cent.

Shri V. €. Shukla: Just as foreignurs
before they leave India are required
to furnish an income tax clearance
certificate, may J know whether they
will also be required to submit a
clearance certificate in respect of pay-
ment of expenditure tax in India be-
fore they leave the country?

Shrimati Tarkeshwari Sigha: I dc
not think so.

Progress of Siee| Plants

-+
Shri Ram Krishan.-
Sardar Igbal Singh:
| Shri Morarka:
'| Shri Suapakar:
Shri D. C. Sharma:
| Shri Panigrahi:
21016, Shri Rameshwar Tantia:
{ Shri S. M. Banerjee:
i Shri Tridib Kumar
{  Chaudhuri;
| Shri Damani:
| Shri N. R. Munisamy:
|_Shri P. K. Deo:
Will the Minister of Steel, Mines
and Fuel be¢ pleased lo state:

ta) whether 1t is a fact that the pro-
gress of construction at the three steel
plants 15 not according Lo the original
schedule;

(b} if so, the extent and reasons for
the dclay;

(c} the extra cost that would be
involved because of this delay; and

¢d) the probable dates of the com-
pletion of the various stages of the

plants?

Oral Answers SIS
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The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh)r (a) to
{d). A statement is laid on the Table
of the Lok Sabha. {[See Appendix IV,
annexure No. 69.]

Shyi Ram Krishan: From the state-
ment, 1 find that one cause of delay is
failure on the part of contractors.
May I know whether any action has
been taken against any contractor so
far? If so, what is the nature of the
action?

Sardar Swaran Singh: It is too early
wvet to take any action.

Shri Ram Krishan: May I know
what is the total number of skilled
-and unskilled workers employed so far
.on these plants, plant-wise?

Sardar Swaran Singh: That really is
a separate question. But roughly
30,000 skilled and unskilled workers
are working at Rourkela and Bhilai.
At Durgapur at the moment the num-
ber may be slightly less.

Shri Nath Pai: May I know how
much of the delay is due to awarding
contracts to inexperienced firms in
India?

Sarddy Swaran Singh: I do not think
there is any delay there on that score.

Shri Supakar: Though the Bhilai
steel plant was started later, the final
stage of the plant is going to be com-
pleted earlier than Rourkela. What
are the factors which go to make for
the delay so far as Rourkela jg con-
cerned?

Sardar Swaran Singh: More elabo-
rate rolling mill is the reason.

Shxi Panigrahi: May 1 know whe-
ther the required mining eguipment
for developing the mining of ore at
Barsua has been received? If so,
whether it has been set up there?

Sarday Swaran Singh: It will be
better if with regard to mines a
separate question iz tabled. This was
about the stee] plants.
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Shri Panigrahi: Iron ore will be
supplied to Rourkela from this mine.

Mr. Speaker: Many things have to
be supplied. The hon.*Member may
table a separate question,

Bhri 8. M. Banerjee: It has been
mentioned in the statement that * in
the context of all this, the news that
the first coke oven battery in Rourkela
will be heated up this morning should
cheer us” and so on. May 1 know
whether jt has actually been heated
up this morning?

Mr. Speaker: We are still before 12
noon.

Shri 8. M. Banerjee: It has been
mentioned in the reply.

Sardar Swaran Singh: One coke oven
battery is going to be heated up today
at Rourkela.

Shrimati Renu Chakravartty: May I
have an explanation from the hon.
Minister as to what exactly iz meant
by ‘heating up of the first coke oven
battery in Rourkela’? How many coke
oven batteries will have to be fired be-

fore the first blast furnace  starts
functioning in December?
Sardar Swaran Singh: So far as

heating is concerned, that is the first
step towards actual production of
Coke. This heating has to be continu-
ed for about six weeks before produc-
tion starts. This is a process which
will have to be gone through with re-
gard to all coke oven batteries.

Shrimati Renu Chakravarity: My
question was how many coke oven
batteries would have to be heated up
before the first blast flarnace started
functioning.

Sardar Swaran Singh:: One coke
oven battery is enough for the first
blast furnace.

Shri Nath Pai: Is it a fact that the
plant and machinery received from
Germany is assessed to be not required
for our immediate use In these plants,
but the one which+*we wanted for
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immediate requirement has not yet
arrived?

Sardar Singh: I think that
is not a very fair assessment.

Shri Ajit Singh Sarhadi: Is it a
fact that the delay at Rourkela is due
to the lack of co-ordination between
the German directorate and the con-
tractors because of the keenness of the
German directorate te import as many
people as possible from Gemany for the
work here?

Sardar Swaran Singh: It is very
difficult to give a summary answer
But it is a fact that on account of the
large number of suppliers at Rourkels,
it ig somewhat difficult to bring about
complete co-ordination.

Shri Thimmaiah: The Minister has
stated that the delay in the progress
is due to the contractors. May 1
know the number of contractors who
have been blacklisted particularly in
connection with Rourkela?

Sardar Swaran Singh: I would like
to have that information #rom the
hon. Member. At any rate, T do not
know of anyone having been black-
listed.

Shri Morarka: May 1 know whether
it is a fact that each day's delay in
each of these steel plants costs the
exchequer Rs. 15 lakhs?

An Hon. Member: Only?

Sardar Swaran Singh: Delay is al-
ways wasteful. But I have not calcu-
lated it.

Shri Damani: May I know what is
the revised capita) outlay for these
plants, and what steps have been
taken to see that the cost does not
increase beyond the revised estimates?

Sardar Swaran Singh: There has
been a slight increase in the estimates
for a variety of reasons, about which
I have made elaborate statements
from time to time.
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India’s Performance in International
Sports

+
((Shri Supakar:
Shri M. C. Jain;
Shri H. N. Mukerjee:
Sardar Igbal Singh:
Shri Kalika Singh:
*1017. { Shri Radha Raman:
Shri Kunhan:
Shri N, R. Munisamy:
Shri P. K. Deo:
Shri Hem Barua:
‘.Bllﬂ Rami Reddy:
Will the Minister of Education be
pleased to state: ol
(a) whether the Committee to in-
vestigate the reasons for the poor per-
formances of Indian teams and athletes
in international sports under the
Chairmanship of H. H. the Maharaja
of Patiala has submitted its report;
(b) if so, the details thereof; and
(c) the action taken thereon?

The Minister of Education (Dr. K. L.
Shrimali): (a) No, not yet.

(b) and (¢). Do not arise.

Shri Supakar: So far as the perfor-
mance is concerned, there is a serious
complaint that the defective choice of
our candidates for sports events is
responsible for our poor performance
in these internationa) sports. May I
know whether Government have any
machinery for the choice of candi-
dates and whether they are going to
improve it in the near future? May I
also know whether the Defence Ser-
vices have any co-ordination with the
Education Ministry in the selection of
candidates for these sports events in
the international sphere?

Dr. K. L. Shrimali: Selection of
teams is made by the Indian Olympic
Association which is the supreme body
as far as selection of teams is concern-
ed. Government do not interfere in
the selection of teams. In fact, that is
in the constitution of the International
Olympic Association. With regard to
wne second question as to how the
procedures can be improved and what
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we can do to improve our sports and
what other methods and means we
could adopt, Government have ap-
pointed this Committee. I hope to
be able to tell the House more definite-
ly about the measures we adopt after
the Report of the Committee has been
submitted. I.,am expecting the Re-
port by the end of this month.

Shri H. N. Mukerjee: May I know if
the Minister has noticed a Press state-
ment allegedly made by the chef de
mission of our team to the Asian

mes in Tokyo that our athletes

re not particularly welcome in that
country? I lhat is so, may I know
if Government has any idea about the
unwelcome conditions in certain places
which partly reflected on the perform-
ance of our athletes?

Dr. K. L. Shrimali: There may be
petty rivalries here and there, but I
think as a general rule, our country-
men and our athletes are welcomed
wherever they go, to whichever
country they go.

Shri Tangamani: In the recent Asian
Games held in Tokyo, the Indian team
lost the Gold Medal in Hockey., May
I know whether Government have
seen reporis to the effect that this was
largely due to bag referecing? Tf so,
what -action do Government propose
to take in the matter?

Dr. K. L. Shrimali;: Government can
do pothing about this matter be-
cause these Asian Games are run by
the Olympics authorities. All  that
we want is that our sportsmen should
play a fair game and our referees
should set up a high standard. That
is all that we can do. I think
through this alone we can help in
this matter.

Shri Jaipal Singh: May T be per-
mitted to supplement the Minister's
reply? Throughout the country a
very wrong idea has spread that we
have lost the Gold Medal in Hockey.
We have lost nothing of the sort. We
are still the Gold Medalists in the
Olympic Games. All we have lost is
the Asian Games leadership.
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Mr. Speakér: We have loat some-
thing.

Shri H. N. Mukerjee: Quite apart
from what the Patialf Committee
might or might not say, may I
know if Government has any scheme
here and now to provide facilities for
our young people in the countryside
to have at least the elementary tackle
and play grounds and also facilities for
stadia and gymnasia in towns?

Dr, K. L. Shrimali: This committee
which has been appointed by Govern-
ment is going into this question. And,
as I said, after the report has been
submitied and examined by Govern-
ment, I would be able to say what
sleps they propose to take in this
matter.

Shri Thanu Pillai: The hon. Minis-
ter said that Government will not
interfere in the selection of the
plavers for these teams. Am T tu
understand that even 1if there be a
charge of diserimination in the selec-
tion of the teams Governmeni will not
interfere and will leave it to the com-
mittee to =clect their own interested
people?

Dr. K. L. Shrimali: There are some
matters in which Government have to
deprng on the peaple; and heve is an
all-India organisation  which  repre-
sents all the national organisations
and we have to trust our people in
this matter.

Shri Supakar: I want to know what
iy the co-ordination betwecn the
Education and Defence Ministries in
the training of students from the
schools and colleges and also mem-
bers of the Defence Forces for these
competitions: and what steps are be-
ing taken by the Ministries of Edu-
catinon and Defenice to push these
voung men and women for selection
by Olympic teams.

Dr. K. L. Shrimali: The Defence
Minjstry and the Education Ministry
have their different flelds. But, in
the field of N.C.C. they come together
and they have been éo-operatlng both
for N.C.C. and A.C.
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- Shri m Thakur:
1919, { Shri’ Basumatari:

Will the Minister of Home Affairs
e pleased to lay a statement showing:

(a) the increase of air freight
charges from Calcutta to Agartala;

(b) the date from which the air
freight was raised; and

{c) the price index of essential
commodities before and after such in-
crease in Tripura and especially at
Agartala and the rate of {freight
charge per 1b. before and after such
increase?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) to
(e). Two statements containing the
required information are laid on the
Table of the Lok Sabha. [See Appen-
dix IV, annexure No. 70.)

Shri Bangshi Thakur: May I know
whether the prices of essential com-
maditics in Tripura Jare about two-

times higher than that in Calcutta and
Delhi?

Shri Datar: The statemeni makes it
clear that only in some cases there is
a slight increase; otherwise not.

Shri Bangshi Thakur: Are ihe
existing priceg of essential commodi-
ties in Tripura telling upon the people
of Tripura seriously?

Shri Datar: I did not follow the
question.

Mr. Speaker: The hon. Member will
repeat the guestion.

Shri Bangshi Thakur: Are  the
existing prices of the essential com-
modities in Tripura telling upon the
people of Tripura seriously?

Shri Datar: 1 can say that they are
fair orices. The table showg it very
clearly.

Bhri Basamatagi: May 1 know whe-
there any private airline operator has

2 SEPTEMBER 1858

Oral Answers 5158

so far submitted an offer fo carry
these commodities at a lower rate,
25 per cent. lower than that of the
LAC.?

Shri Datar: These are the rates
which were increased from 1lst Janu-
ary, 1858, Government_ are taking
up the matter with the Airlines Cor-
poration to see if these freight charges
can be reduced to a certain extent at
least.

Shrimati Renu Chakravartty: I find
from the statement thai; actually the
prices which have been enumerated
by Government show that except in
the case of salt, in the case of other
vommodities, the prices have fallen.
Everybody knows that this is abso-
lutely otherwise as far as Tripura is
concerned. a

Shri Datar: We have given the’
prices in February 1958. The hon.
Member will kindly see that.

Shrimati Renu Chakravartlty: That
is not correct. ’

Shri Dasaratha Deb: In view of the
transport difficulties and extremely
higher prices of essential commodi-
ties on the one hand, and in view of
the fact that the hon. Minister, on the
other hand, has given some assurance
that the freight charges as well as
the passenger charges will be redud-
¢d, may I know when that would
come into effect?

Shri Datar; Government have taken
up this question and let us hope that
things would be settled early.

Technical Personnel for Bhilai Sieel
Plant

4
Shri Morarka:
Shri Damar:
*1020. Shri Tridib Kumar
Chaudhuri:
Shri Shivananjappa:
Will the Minister of Steel, Mines
ard Fuel be pleased to state:

(a) whether it 15 a fact that
arrangements have been made to
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secure the serviees of 279 Russian
“Operational” Engineers including 21
*“Yop Experts” for the running of the
Bhilai Steel Plant after it is commis-
sioned for production;

(b) if so, what would be their
tenure of service and terms and con-
ditions of their appointment;

(c) how many Indiens have al-
ready been trainedq as *“Operational”
Engineers and “Top Experts” in
Russia for the Bhilai Project and
how many are likely to be trained in
the near future; and

{d) whether the number of foreign
personnel which will be simijarly re-
guired for the Rourkela and Durga-
pur Steel Projects has been estimated?

The Mirister of Stee]l, Mines and
Fuel (Sardar Swaran Singh): (a) to
(d). A statement is laid on the Table
of the Lok Sabha. [See Appendix IV,
annexure No, 71.]

Shri Morarka: Is it a fact that our
experts have recently opined that it
will take at leas{ some 5 years from
the date of starting the <tecl plant be-
Jfore it can give full production, due
to lack of traineg personnel?

Sardar Swaran Singh: It is a fact
that all new steel plants anywhere
would normally take about 5 years
really to reach their optimum produc-
tion. So, to link it with this or that
is not fair.

Shri Morarka: From the statement
it appears that 279 Russian experts
will be coming to India of which 21
would be senior persons and the pay
for them would vary from Rs. 1,500
to Rs. 2,850 per month. May I know
why the senior persons at least could
not be Indian people trained in
Russia?

Sardar Swaran Singh: ILack of
availability of men of that higher
stature, statug and training.

Shri C. D. Pande: May I know whe-
ther Government is aware of the
tendency of these suppliers to get as
many key posts as possible reserved
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for their owp nationals for g long
time? In the long run, it would be
harmfu] to the interests of the voun-
try? May 1 know also whether Gov-
ernment will see that all these three
concerns are self-sufficient?

Sardar Bwaran Singh: It is a sugges-
tion for action which will receive due
consideration.

Shri Nath Pai: What will be the
terms for training Indian personnel?
It is not clear from this,. Why are
not our nationals being trained ac-
cording to those terms?

Sardar Swaran Singh: The terms
for training vary from country to
country. In the United States, the
engineers who have beep selected have
gone there and are working in the
steel plants and the expenditure is
borne by the Ford Foundation. In
U.S.SR. they are taking training and
a part of the expenditure is given
from the United Nations Technical
Fund--I forgot the nomenclature of
that Fund, and 1 think it iz some
United Nations Fund. Similarly, in
Australia and UK., they are being
trained under the Colombo Plan., So,
really the pattern varies from country
to country.

Shri Nath Pai: Are there any diffi-
culties?

Sardar Swaran Singh: There is no
difficully in securing training even for
the highest job.

Shri Damani: How many Indian
engineers will work as operational
engineers along with the Russian
operational engineers from the begin-
ning?

Sardar Swaran Singh: The intiention
is really to place somebody side by
side by the Soviet engineers—or for
the matter of that with every foreign
technician-—so that in course of time
they will really take the positions of
the foreign technicians.

Shri C. D, Pande: As in Bhilai where
there are 279 Russian experts to be
retained for a long time, may I know
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fiow ‘many Germans or British people
will ‘be retained in similar concerns in
Durgapur and Rourkela?

Sardar Swaran Simgh: That s
covered in the statement, a copy of
which 1 have laid on the Table. a

Bhri Ranga: May 1 know whether
we would allow any of our own tech-
nicians who have been sent to be
trained under these training schemes
to join some other concerns <when
they come back or do we give them
any preference or choice to go from
one steel plant to another?

Sardar Swaran Singh: So far as the
trainees we have sent abroad under
the scheme are concerned, they are
really the employees of the Corpora-
tion. And, as soon as they come back,
they will be given specific jobs. They
have been selected for specific jobs
and are trained for specific jobs and
they will be doing those specific jobs
when they come back. So, there is
no question of their going to other
industries. But, in between the steel
plants, we can always adjust. A coke-
oven man, for instance, at Bhilai can
be used at Rourkela and Durgapur.
Between the plants, the Corporation
have the right to use them in the best
possible form and at the most suitable
place.

Shri Shivananjappa: In answer to
part (¢), it is said that two Indian
engineers will be in the supervisory
category. May 1 know whether it
will serve our requirements?

Sardar Swaran Singh: It does not;
that is why we are depending upon
foreign technicians to fill the higher
supervisory jobs.

Shrimati Renu Chakravartty: We
find that there will be 279 posts man-
ned by Soviet experts of whom 21
will be in the category of higher

supervisory posts. Have Government’

fixed up Indian under-studies who
will be working in each of these posts?

Sardar Swararr Singh: That was
what I attempted to reply earlier.
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Mr, Bpeaker: She wants to know
will be
attached to each one of these.

Sardar Swaran Singh: That is what
I said. .

Shrimati Renu Chakravartty: Has it
been fixed up? That is *the policy, I
know. 1 want to know whether we
have fixed up people as under-studies.
I know that is the policy.

Sardar Swaran Singh: People have
been recruited for specific jobs and
with regard to each job where an
expert would be there, there would be
a No. 2 also who in course of time will
be trained for that.

Shri Morarka: In reply to part (d)
it is stated that a technical committee
is appointed for Rourkela #nd Durga-
pur to -assess the requirements of the
technica] personnel. Why is it that at
such a late stage a committee is ap-
pointed when the plant is in an ad-
vanced stage of construction, to assess
the requirements of the technical
personnel?

Sardar Swaran Singh: This is to
finalise, not to asseas. There have
been earlier committees and they have
broadly made the assessment. This
committee is to finalise things.
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Some hon. Members: In English

alsa.

Mr. Speaker: Yes.

Shri Datar: (a) It is true that there
has been shortage 'of iron sheets in
Himachal Pradesh because, as in the
case of other parts of the country,
despatiches of steel to the territory
have lagged behind the quota of
allotment,

(b) The bulk of the current allot-
ment of sieel is for sheets, and the
local Administration have further
been given the option te pool the
allotments made under different
“gquota-heads” according to their own
special priorities. 1t would thus be
possible for the locel Administration
10 ask for even a larger guantity of
sheets subject to the over-all limit
of allotment. It is not possible to
improve the situastion beyond that,
without raising the total sllotment
which cannot be done in the existing
eircumstances of general shortage of
steel in the country.
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Shri Datar: It is difficult to increase

the guota. As I have pointed out,
there is u shortfall of our require-

ments.,
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Shri Datar: If there are any special
difficulties or grievances in this res-
pect, they may kindly be communi-
cated to us. We shall take necessary
steps.
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o famresr w2 & At €\ fweelt
g A7 =/TET oY amww oWl SoEe
foost wfaow # ow awm gfd € oy

e



$1658 UTaL Answers

Shri Datar: Their requirements are
increasing because of the laying of
new roads ang other means of com-
munication. But we cannot increase
the quota in view of the difficulties
which I have already pointed out in
my answer.

o R IR - F g7 ATAAT T1gaAT
o fo g aia frat & Wt 9ad et
sy AT as

Shri Datar: I am not aware of the
exact quantity that is required.

Shri Bose: What percentage of the
quota is actually supplied to Himachal
Pradesh?

Shri Datar: All that I can hazard as
an answer is that a very large per-
centage is given; I have not got the
exact figures here.

Iron Ore Deposits in Koraput

*1022. Shri Sanganna: Will the Min-
ister of Steel, Mines and Fuel be
pleased to refer to the reply given to
Unstarred Question No. 2705 on the
24th April 1958 and state:

(a) whether any steps have been
taken by Government to exploit the
iron ore deposits in Koraput; and

(b) if so, the details thereof?

The Parliamentary Secrelary to the
Minister of Steel, Mines and Fuel (Shri
Gajendra Prasad Sinka): (a) No, Sir.

{(b) Does not arise.

Shri Bangarma: May I know whether
any geological survey was conducted
in that year and if so with what
result?

Shri Gajendra Prasad Sinha: Yes,
Sir. The Director of the Geological
Survey of India has made, with the
help of his department, a comprehen-
sive survey of this area but because
the iron content is not sufficient, it is
not workable.

Shri Sanganna: In answer o a
starred question in the last session,
the hon. Minister has been pleased
to reply that there was a deposit of

185 LSD—2.
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iron ore in Koraput district. How
can that statement be said to be in
consonance with this?

Shri Gajendra Prasad Sinha: There
is a deposit of iron ore in Koraput dis-
trict. But the areas containing the
deposits are far away 'from the
railway heads. In addition to  that
difficulty, the deposits are not large
or rich enough to warrant exploitation,

Shri Sanganna: May I know whe-
ther the Dandakaranya Development
Authority has been seized of the
news that iron ore is available there?

Shri Gajendra Prasad Sinha: I
could not follow.

Mr. Speaker: He is not in charge of
Dandakaranya. Is the hon, Member
representing the Rehabilitation Min-
istry also?

Shri Sanganna: That co-operation
is also necessary there.

Mr. Speaker: Very well.

Shri Bose: May 1 know whether
the iron ore of this area has been
analysed and what is the result of
that analysis?

The Minister of Mines and Oil
(Shri K, D. Malaviya): The Geologi-
cal Survey of India informs me that
the iron ore deposits of Koraput are
neither qualitatively good nor quan-
titatively large. The analysis shows
very poor results.

Shri Jaipal Singh: What is the iron
content? The question that we have
been asking is not replied.

Shri K. D. Malaviya: 1 have said
that it is qualitatively very poor; it
is no use my repeating all those techni-
cal words. If my hon. friend wants
all that, I can say that it is soft
earthy Limonite. .. ...

Shri Jaipal Singh: Can no arith-
metical figure be given?

Sh.: K, D. Malaviya: No arithmeti-
cal figure can be given because as 1
peinted out it is of poor guantity and
contains earthy Limonite decomposed
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parts of haemetite, decomposed
magneite and all that thing .... {(Ia-
terruptions).

* Mpr. Speaker: Order, order. The
hon. Members want to know how
much of ore can be extracted from
it.

Shri K. D. Malaviya: Sir, it is such
a bad quality that it is not worth-
while doing it; that is the technical
information that I have.

Shri Panigrahi: Has any geological
gurvey been made in this district and
may we know what is the potential
total deposit or iron ore here?

Shri K, D. Malaviya: The technical
information with me is that the de-
posits there are not considered to be
large enough or good eneugh. But six
or seven miles from that place, there
are some modestly better quality ores
which may be taken up by anvbody
who wants to exploit and the quantity
is estimated to be a million tons.

Shri Sanganna: May I know whe-
ther there are any other deposits in
that area?

Shri K. D, Malaviya: As I said, in
that district there is some moderately
good quality iron ore in some places
such as Omerkot and Dongri which
are about 54 miles away. There is
no other report available with me
which gives an  encouraging report
about the iron ore there.

Shri Ranga: Is it possible, Sir, that
there was no systematic survey made,
and some of their officers had gone
there and come back with ceriain
general ideas of the position?

Shri K. D. Mzalaviya: No, Sir; it is
not like that,

Shri Suopakar: May 1 know when
this geological survey was made, and
for what period of time it was carried
out?

Shri K. D. Malaviya: I have not
got the exact time-table and the
months when the parties visited the
places, but the general rule is that
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parties visit these places and . stay
there for some four or .five months
o complete their preliminary sur-
vey, When they return te the head-
guarters they submit their report, and
if there is something more encourag-
ing they are sent back again to those
places,

WRITTEN ANSWERS TO
QUESTIONS

*1010. Shri Shryee Narayan Das:
Will the Minmister of Scientific Re-
search and Cultural Affairs be pleas-
ed to lay a statement on the Table
showing:

(a) the extent to which financial
assistance has been given by the
Centre for the development of
museums of all-India character,
principal State museums and Uni-
versity museums; and

(b)Y whether any, and if so, which
of the State Governments have for-
mulated schemes for obtaining Central
assistance for the development of
other museums in their respective
jurisdiction?

The Minister of Scientific Research
and Cultural Affairs (S8hri Humayun
Kabir): (a) A sum of Rs. 78,186 has
been sanctioned for the Indian
Museum, Calcutta for its improve-
ment and development.

(b) The Government of Uttar Pra-
desh, Bihar, Kerala, Orissa, Himachal
Pradesh, Punjab, Madras, and Andhra
Pradesh have formulated schemes for
obtaining Central Assistance for the
development of principal and/or other
museums in their jurisaiction

Production of Lubricating 0it

*1018 Shri T. 8. Vitlal Rae: Wi}
the Minister of Steef, Mines and Fuel
be pleased to state Lhe sters taken, if
any, for increasing the production of
Inbricating oil in India”
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“'%¥he Minister of -Mines sud o1
(8hrl K, 1) Malaviya): The produc-
tion of lubricating oil in the refinery
. to be set up to Barauni in Bihar is
under examinat'on. In addition it is
to oltain a project report
for the establishment of a lubricating
oil plant in the countrv.

Rural Institutions

*1023. Shri Vajpayee: Will the Min-
ister of Education be pleased o state:

(a) whether a final decision has since
been taken regarding the setting up
of an asséssment board to examine
the standard of the courses provided
in the Rural Institutions and to advise
whether Diplomas could be accepted
as equivalent to the first degrees of
Universities for the purpose of em-
ployment; and

(b) if so, its composition?

The Minister of Edueation (Dr. K.
L. Shrimali): (a) Yes Sir. The Com-
mittee was set up and it has recom-
mended the recognition of the Diploma
as equivalent to a degree for purpose
of employment.

(b) 1. Shri C. V. Mahajan, Member,
U.P.S.C. New Delhi—Chair=
man.

2, Shri K. G. Saiyidain, Secretary,
Ministry of Education.

3. Shri R. C. Dutt, Joint Secretary,
Ministry of Home Affairs.

4, Prof. 8. N. Bose, Vice Chan-
cellor, Visva Bharati, Shanti-
niketan.

5. Dr. A. C. Joshi, Viee-Chancellor,
Punjab University, Chandi-
garh.

6. Shri T. S. Avinashilingam, Dir-
ector, Sri Ramakrichna Mis-
gion Vidyalaya Rural In-
stitute, Coimbatore.

7. Shri C. P. Sisha, Adviser (Edu-
cation), Ministry of Com-
munity Dewelopment.
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8. Dr. N. 8. Junankar, Deputy
Educational Adviser, Minis-
try of Education.

Kashmir Gazetteer

*1024. Shri Shivananjappa: Will
the Minister of Scientifice Research
and Cultural Affairs be pleased to
state:

(a) whether preparations have be-
gun for the compilation -of a
Kashmir Gazetteer providing detailed
information about the State and its
people; and

(b) if so, what will be the financial
assistance from the Centre?

The Minister of Scientific Research
and Cultural Affairs (Shri Huomayun
Kabir): (a) Yes, Sir. A schpme for
the preparation of District Gazetteers
is under consideration of the State
Government.

(b) The grant-in-aid proposed by
the Central Government to the State
Government of Jammu and Kashmir
is Rs. 55,899 or 40 per cent. of the
actual expenditure incurred by the
State, whichever is less.

01l and Natnral Gas Commission

+1025, Shri Tyagl: Will the Minis-
ter of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that the
headquarters of the Oil and Natural
Gas Commission at Dehra Dun are
finding it difficult to keep in close
touch with points of boring operations
‘tike Jawalamukhi and Hoshiarpur;
and

(b) what steps have Government
taken to establish guick lines of com-
munication and transport between
the Headquarters and fields of oper-
ations?

The Minister of Mines and 0Oil
(Shri K. D. Malaviya): (a) Some
difficulty is admittedly felt for com-
munication between the different
flelds of operations and headguarters
at Dehra Dun, more especially when
the telephone lines connecting Dehra
Dun with drilling sites are out of
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order or are congested with priority
traffic.

(b) The possibility of establishing
teleprinter communication is under
consideration. The possibility of (i)
establishi-h‘g wireless communication
and (ii) arranging for priority on
railways for officers of the Oil and
Natural Gas Commission, is also
being examined.

College Building Fund

*1026. Shri Radha Raman: Will the
Minister of Education be pleased to
state:

(a) whether it ig a fact that colieg;s
in Delhi charge Rs. 3 to Rs. § as
registration fee from students seek-
ing adrlission and another substantial
amount as building fund on admission:
and

(b) whether this has the approval
of Government?

The Minister of Education (Dr. K.
L. Shrimall): (a) A statement is
placed on the Table of the Lok Sabha.
[See Appendix IV, annexure No. 72.]

(b) No prior approval has been
obtained from Government.

“Land Customs Depariment”

*1027. Shri Tridib Kumar
Chandhuri: Will the Minister ol
Finance be rpleased to state:

{a) whether it is a fact that two
officials of the Land Customs Depart-
ment boarded the lasit Bongaon Local
train to Sealdah in the Sealdah
Division of the Eastern Railway on
the night of 12{h July, and wanted to
carry out a surprise scarch and check
up of the train on suspicien that a
large quantity of arecanut was being
smuggled in that train:

{b) whether it is a fact thal the
Guard of the above referred train
refused to comply with the request
of the two Land Customs officials
when the lafter asked him to stop
the train in order to carry out the
search;
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(c) whether these two officials were
subsequently seized upon by sml-li'
glers and beaten; and

(d) the steps taken by Govern-
ment in this connection? .

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) to (). On
receiving information of large scale
smuggling of betelnuts by Bemgaon-
Calcutta (Sealdah) Local train, 2
Deputy Superintendents of Land
Customs in plain clothezy boarded the
said train at Madhyamgram Railway
Station on 12th July, 1958. The plan
was to stop the train at Barrackpore
Halt Railway Station, where the
main customs party for conducting a
full search, had been stationed by
prior arrangement. But the Guard in
charge did not agree to stop there.
The train was however made to stop
forcibly at a peint about 2 miles be-
yond that station, by some miscreants
suspected to be smugglers of betel-
nuts. The two plain clothed officers
were assaulted. The main party wait-
ing at Barrackpore Halt Railway
Station, finding that the train had not
stopped, proceeded to the next Station
where they arrived in time to meet
the train. They also succeeded in
seizing some contraband betelnuts and
in making some arrests. The whole
matter is under investigation, in con-
sultation with the appropriate Police
and Railway auihorities.

(d) The conduct of the Guard is
also being investigated.

Technical Personnel in Foreign
Countries

{ Shri B. Das Gupta:
*1028 Shri H. N. Mukerjoe:

Will the Minister of Home Affalrs
be pleased to lay a statement show-
ing:

(a) the number of Indians with
scientific and technical qualifications
who are at present working in foreign
countries;

(b) their number, country-wise;
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(¢) whether any approach has been
made to them assuring employment
in India; and

{d) if not, reafons therefor?,

The Minister of Home Affairs
(Pandit G. B, Pant): (a) and (b). A
statement giving the availble in-
formation is laid on the Table of the
Lok Sabha. [See Appendix IV, an-
nexure No. 135

(c¢) and (d), The matter is under
consideration and certain decisions
have been taken.

Durgapur Sieel Plant

Pandit D, N. Tiwary:

Shri B. Das Gupta:
Shrimati Renu Chakravartty:
Shri Kunhan:

“1029.

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether Government have re-
ceived  reports of disdrimination
against the local people in the matter
of employment by the firm engaged in
the construction work at Durgapur;
and

(b) if so, the action taken by Gov-
ernment to remedy this?

The Minister of Steel Mines and
Fuel (Sardar Swaran Singh): (a)
and (b). Government have not re-
ceived reports of discrimination
against the local people, but a press
report on the subject has come to my
notice. This matter was looked into.
I.have no reason to believe that the
firm engaged in the construction
work at Durgapur has discriminated
against the local people.

M.E.S. Contracts

*1030, Shri §. M. Banerjee: Will
the Minister of Defence be pleased to
state; . s N

(a) whether deviation orders are
pleced on contracts in M.E.S. for

profitable items in comtravention of
the deparimental contract agreement;
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(b) whether such cases have been
reported in M.E.S., Kanpur; and

(c) if so, what steps have been
taken in the matter?

The Deputy Minister of Defence
(Sardar Majithia): (a) Deviations are
ordered on account of factots which
are not known at the time of issue of
tender documents. No discrimination
is made between ‘profitable’ and
‘losing’ items when ordering deviat-
fons.

(b) and (c). An allegation was
made recently through an anonymous
letter that certain temporary build-
ings were being plastered instead of
being pointed to give advantage to
the contractor. The matter is under
investigation.

Vacations in High Courts

*1031. Shri Bibhuti Mishra: Will
the Minister of Home Affairs be
pleased to refer to the reply given
to Starred Question No. 457 on  the
30th July, 1957 and state:

(a) the progress made about the
consideration of the ouestion of re-
ducing the vacauons of the High
Courts; and

(b) the names of the High Courts
who have responded to the requests
and to what extent?

Tne Minister of Home Aflairs
(Pandit G. B. Pant): ‘n) and (b). A
statement showing the number of
working days in the various High
Courts during the years 1957 and
1858 is Iaid on the Table of the Lok
Sabha. [See Appendix IV, annexure
No. 74]. It will be noticed that
there has been some increase in  the
number of working days in alli the
High Courts during the year 1958
as compared with the year 1957,

Who is Who of Indian Writers

*10s2. Shri Daljit Singh: Will the
Minister of Sclentific Research and
Cultural Affairs be pleased to refer
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to the reply given to Unstarred Ques-
tion No. 3279 on the 6th May, 1958
and state:

(a) the progrese made so far in the
preparation of “Who is Who of Indian
Writers’; and

(b) the time by which it will be
published?

The Minister of Scientific Research
and Cultural Affairs (8hri Humayun
Kabir): (a) and (b). The entries are
being rechecked and edited; the press
copy is expected to be ready by De-
cember, 1958 and published in 1859.

Prime Minister’s Visit of Ol and
Natural Gas Commission Workshop

*1032- Shri A. K. Gopalan:
: Shri T. B. Vittal Rao:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether reporters of various
newspapers were invited to cover
the Prime Minister's visit to the
geophysical workshop of the Oil and

Natural Gas Commission, Dehra
Dun;

(b) whether it is a fact that they
were debarred from entering the
workshop;

(¢) it so, the reasons therefor; and

(d) whether Government are aware
of the fact that the reporters passed
a resolution on this subject?

The Minister of Mines and Oil
(Shri K. D. Malaviya): (a) to (¢). On
the occasion of the Prime Minister’s
wisit to the offices of the Oil and
Natural Gas Commission, Dehra
Dun, as usual, the reporters of var-
jous newspapers and agencies  were
issued entry passes for various build-
ings of the Commission including the
geophysical workshop. They were
also given all facilitiee in this con-
nection to see the work that was
being done. Only with regard to one
room, and not the geophysical work-
shop, where work of confidential
mature was being done, the reporters
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were requested not to press for
entering it.

(d) Yes.
Purchase of Ammunition from

Europe

*1033 Shri Rameshwar Tantia:
"_ Shrl Bhogji Bhai:

Will the Minister of Defence be
pleased to state:

* (a) whether it is a fact that the
Government of India recently pur-
chased some ammunition from a
European firm;

(b) whether it is also a fact that
1this ammunition was found de-
fective; and

{c) if so, the amount of loss in-
curred as a result of this transaction?

The Minister of Defence
Krishna Menon): (a) Yes.

(b) and (¢). Certain ammunition
purchased from a European firm
during 1952-53 was suspected to be
defective. Inquiries have therefore
been instituted and are continuing.

(Shri

JYoint 1.A.S. Cadre for Delhi and
Himachal Pradesh
1035, Shrimati lla Palchoudhuri:

Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
question of creating a separate cadre
of 1A S. officers for meeting the
needs of Delhi and Himachal Pradesh
is under the consideration of the
Government of India;

(b) if so, the reasons therefor; and

(c) when a final decision is likely
to be arrived at?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) and (¢). The
constitution of joint cadres of I.A.S.
and LP.S. for Delhi and Himachal
Pradesh has finflly been decided upon.

-
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- (b} The joint cadres for LLA.S. and
LP.8. in respect of the two TUniom
Territories are being constituted in
order to establish a separate reserve
of IAS/IPS officers which may be
readily available to the Himachal
Pradesh/Delhi Administration with-
out having to depend upon other
State Governments to lend their
officers on short-term deputation and
also to place these administrations on
a higher level of efficiency.

Child Welfare

“1036. Shri Kodiyan: Will the Min-
ister of Education be pleased to state:

(a) whether Government have pre-
pared any specific scheme for promot-
ing Child Welfare; and

(b) if so, what are the details of
the scheme?

e The Minister of Education (Dr. K.
L. Bhrimaif): (a) Yes, Sir.

(b) A statement is laid on the Table
of the Lok Sabha, [See Appendix
IV, annexure No. 75].

Indian Association for the Cultivation
of Science, Calcutta

#1037, J Shrimati Renu Chakravartty:
“™\_Shri Subodh Hansda:

Will the Minister of Bcientific Re-
aearch and Cultural Affairs be pleased
to state:

{(a) whether the Indian Association
for the Cultivation of Science, Calcutta
is entirely run on Government funds;

_(b) the amount of Central grant
given to the Association annually;

(c) whether the President of the
Association has resigned after a pro-
posal for appointing ‘a reviewing com-
mittee had been rejected in a special
general meeting of the Association on
the 19th August, 1958; and

(d) the action that has been taken
or proposed to be taken to ensure that
the grants given to thg .Association are
properly spent?
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The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No, Sir.

(b). The Association was given a
grant of Rs. 9,88,000/- during 1858-57
and a grant of Rs. 6,99,500 during
1957-58.

(e) Yes, Sir.

(d) Government appoint some
nominees on the Council of adminis-
tration and the Finance Committoe,
receive audited statements of accounts
by a duly qualified auditor and also
a certificate that the grants made
have been utilized for the purpose for
which they were intended. In addi-
tion, the accounts of the Association
are open to test check by the Com-
ptroller and Aunditor General J} India.

Stainless Steel

+*1038. Shri Subbiah Ambalam: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to refer to
the reply given to Starred Question
No. 370 on the 21st February, 1958 and
state:

(a) whether Government have fina-
lised consideration of question of
setting up of a pilot plant to manu-
facture stainless steel in India;

(b) if so, where it is likely to be
located; and

(¢) the production capacity and the
estimated cost of the plant?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No decision has yet been
taken with regard to the establish-
ment of a pilet plant as it is first pro-
posed to ascertain whether the trial
run of 100 tons of stainless steel could
be made in the proposed Alloy Steel
Plant to be set up by the Government
in tue public sector.

«b) and {c). Do mot arise.
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Cenatral Zonzxt Council

1039, J Sbri V. 0. Shukla:

“ | Shri Rameshwar Tantia:
Will the Minister of Home Affairs

be pleased to refer to the statement

laid on the Table in reply to Starred

Question No. 989 on the 17th March,

1958 and state:

{a) whether the Committee appoint-
ed by the Central Zonal Council at its
meeting held on the 4th January, 1958
to look into the question of suppiy of
power and water from the Rihand
Project to Madhya Pradesh, has sub-
mitted its report;

{b) if so, nature of recommenda-
tions;

(c) the decision taken thereon; and

(d) the progress made in respect of
construction of channels for supply of
water from Matatila Dam to Madhya
Pradesh?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) No.

(b) and (¢). Do not arise.

(d) Out of the total of 250 miles
of channel lengths in Madhya Pradesh
on the Matatila Dam Project, 38 miles
long Bhander canal has so far been
constructed.

Senior Services Committee

Shri Shree Narayan Das:
Shri Vajpayee:

*1040. { Shri Anthony Pillai:
Shri Jadhav
Shri Goary:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 1497 on the 7th
of April, 1858 and state:

(a) whether the consideration of
the Report of the Senior Services
Committee of the Life Insurance Cor-
poration has gince been finalised; and

(b) if e, with what resulta?
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‘The Depuiy Minister of - Finance
(Bhrimati Tarkeshward llnlu} {a)
Yes, Sir.

(b) The Lal Comrhittee’s Report
graded the officers into two separate
lists comprising 274 names on the
administrative staff side and 283
names on the development side.
After minute examination, and in
consultation with the Life Insurance
Corporation, all these officers have
been suitably placed in appropriate
grades. Interseniority within each
grade has been fixed on the basis of
Lal Committee's findings..

Basic Educatiom

*1041. Shri Subodh Hansda: Will
the Minister of Education be pleased
to state:

(a) whether the scheme for produc-
tion of literature on basic education
has been finalised; »

(b} if so, the steps taken io imple-
ment the scheme; and

(¢) the progress made upto-date in
this direction?

The Minister of Eduwocation .(Dr.
K. L. Shrimali): A statement is placed
on the Table of the Lok Sabha. [See
Appendix IV, annexure 78].

Drilling for Oil Near Caffiby

+1042. Shri Ram Krishan:
Sardar Igbal Singh:

Will the Minister of Steel, Mines and
Fuel be pleased to refer to the reply
given to Starred Question No. 1103
on the 20th March, 1958 and state:

(a) whether the drilling party has
since arrived from the U.S.5.R.

(b) if so, whether the drilling work
for oil near Camby in Bombay State
has started; and

{c) the progress made so far?
The Minister of Mines and Oil

(Shri K. D. Majaviya): {a) and (b).
Yes, Sir.
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(¢) The drilling had reached a depth
of _1600 metres on 1st September, 1958,
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Houslng Accompodation for Army

#1043, Shri D, C Sharma: Will the
Minister of Defence be pleased to refer
to the reply given to Starred Ques-
tion No. 2119 on the $th May, 1858
and state the progress made so far
with regard to the building of hous-
ing accommodation for the troops in
which the armed personnel will them-
selves provide the labour?

The Deputy Minister of Defence
(Sardar Majithia): A project for the
construction of domestic accommoda-
tion at Ambala was administratively
approved on 26-4-19858. Work on the
project commenced on 26-5-58. Con-
struction of 1200 quarters has been
taken in hand and has made very
satisfactory progress. Work on the
remaining 250 quarters is expected to
start shortly.

State Bank of India

*1044. Sardar Iqbal Singh: .
Shrimati Da Palchoudhuri:

Will the Minister of Finance be
pleased to state:

(a) whether an agreement has been
reached with the Government of Pakis-
tan regarding the functioning of State
Bank of India units in Pakistan;

(b) if so, the main features of this
agreement; and

(c) name and number of branches
allowed to function under thiz agree-
ment?

The Minisier of Revenne and Civil
Expenditure (Dr, B. Gopala Reddi):
(a) to (¢). The State Bank of Pakis-
tan has recently decided to allow the
branches of the State Bank of India
at Lshore and Dacca to continue in-
definitely, in addition to the branches
at Karachi, Naraingunge and Chitta-
gong. The decision was taken on an
application made by the State Bank
of India, and the question of a formal
mtu—mmmmtgl agreement does not
arise.

8 BEPTEMBER 1958

Written Answers 5182.

Committee on Customs Procedures and
Organisations

. Shri Vajpayee:
lm{Shri Raghunath Singh:

Will the Minister of
pleased to state:

Finance be

{a) whether the Committee on Cus-
toms Procedures and Organisations
has submitted its report; and

(b) if not, the reasons for the delay?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b). The
Committee has not submitted its final
report yet. The Committee which was
constituted on 2nd February, 1957 was
required to submit its report within
nine months from the date of its ap-
pointment. However, when it was
found from the number, rlnge and
nature of the replies received to its
public and departmental question-
naires that it would have to handle
a much more detailed investigation of
Customs problems than was originally
envisaged, its term was extended up
to 31st October, 1958. The Committee
is expected to submit its final report
by that date. It has, however, been
making certain interim recommenda-
tions from time to time, mainly on
procedural matters and Government
have already taken suitable action on
most of them.

Steel Re-Rolling Miils

[ Pandit D. N. Tiwary:
*1046. 4 Shri P, K. Hlco:
|| Sardar Igbal! Singh:

Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether it is a fact that steel re-
rolling mills are to be set up soon in
a few States; and

(b) if so, the names of the States
and their location in each State?

The Minister of Steel, Mines and
wgel (Sardar Swaran Singh): (a) and
(b). The Government have approved
the setting up of one new unit each in
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Apsam Andhra, Kerala and ' Bihar
(North of the Ganges). One new unit
for Andhre at Visakhapatnam and
another unit for Assam have already
been sanctioned. The applications for
Bihar and Kerala are under considera-
tion.

‘Office of the Auditor and Accountant
General

*1047. Shri Harish Chandra Mathur:
‘Will the Minister of Finance be pleas-
ed to state:

(a) whether Government have taken
a decision that the office of the Audi-
tor and Accountant General in each
State is to be located at the Head-
quarters of the Government of the
State;

(b) if so, what steps have already
been takgn in pursuance of it; and

(c) what programme has been set
-out to implement the decision?

The Deputy Minister of Finance
(Shrimati Tarkeshwarl Sinha): (a) It
is the general policy to locate the
Accountant General’s office in the same
place as the Secretariat of the State
-Governments concerned.

(b) This policy is being implemented
in consultation with the State Gov-
ernments and, at present, all except
four offices are located in the respec-
tive headquarters of the States.

(c) The four offices which have not
so far been shifted to the State Head-
guarters will be shifted to those
places in due course.

Salem Iron Ore

*1048. Shri Subbiah Ambalam: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to reply given to
‘Starred Question No. 1890 on the 28th
April, 19568, and state:

(a) whether the result of the experi-
mentation on the samples of iron ore
from Salem in Madras State by the
‘National Laboratory, Jamshedpur, has
‘been reported: and

(b} if so, the nature of the repori?
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The Minister of Steel, Mines and
Fuel (Bardar Swaran Singh): (a) and
(b). So far, investigations on the fol-
lowing aspects of Salem magnetite ore
have been carried oul at the National
Metallurgical Laboratory; and copies
of the reports in respect of these in-
vestigations are available in the Lib-
rary of the House:

(i) Benefication of low grade ore.
(ii) Reducibility of the ore.

(iii) Sintering studies on the
magnetic concentrate produced
from low grade ore.

Technigue of Learning Languages

Shrimati Yia Palchoudhuri:
‘IHS'{Shri Damani:

Will the Minister of Education be
pleased to slate:

(a) whether it is a fact that Dr.
C. Gattegno, Professor of Education in
the Institute of Education, London,
has been invited by the Government
of India to give a course of lectures in
respect of his reported development
of a technique by following which, a
person can learn any language in ten
days;

(b) if so, what is his programme?

The Minister of Education (Dr.
K. L. Shrimali): (a) Dr. Gattegno hap-
pened to be on a private visit to India
and taking advantage of his presence
in New Delhi, the Government re-
quested him to give demonstrations of
the technigue developed by him for
learning to read and write a phonetic
language in a very short time for
those interested in this aspect of edu-
cation.

{b) Does not arise.

Technical Manpower Requirements

Shri V. C. Shukla:
1650 {Bhrl Damanl:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether any report has been
received from the Oll & Natural Gas
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Commisgion indlcating its technieal
' mnanpower requirements for the re-
maining period of the
Year Plan and also for the Third Five
Year Plan;

(b) if so, what are the requirements
indicated;

~ (c) whether a similar report of the
technical personnel required for the
two oil refineries proposed to be set
up in the public sector has been re-
ceived from the Consultants, Messrs.
Foster Wheelers; and

(d) if so, what are the requirements
indicated by the abowve Consuliants?

The Minister of Mines and Qil (Shri
K. D. Malaviya): (a) Yes, Sir.

(b) A statement showing the techni-
cal manpower reguirements of Oil
& Natural Gas Commission for their
geological, geophyslcal, drilling, and
engineering Directorates is placed on
the Table of the Lok Sabha. {See Ap-
pendix IV, annexure No. 77].

(¢) and (d), Yes, Sir, M/s. Foster
Wheeler have submitted one report
giving a list of refinery personnel re-
quired for operation of the Gauhati
Refinery. {(Qut of a total of 450, about
224 are technical personnel). The
Consultant’s report about the Barauni
Refinery is yvet to be received.

Sangeet Natak Akadamy

*1051. Shri Ram Krishan: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that Sangeet
Natak Akadamy does not publish its
annual report; and

(b) if so, the reasons therefor?

The Minister of Sciemtific Research
and Cualtural Affairg (Shri Humayun
Kabir): (a) and (b). No. annual re-
port has been published so far, but
the Akademi has published bulletins
from time to time and is now planning
to bring out a quinquennial report for
the period 1953-58 before the end of
the current financial year, It is ex-
pected that the Akadami will publish
annual reports hereafter.
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Indipn aid to Nepal

*1052. Shri D, C. Shrama: Will the
Minister of Finance be pleased to refer
to the reply to Starred Question No.
1386 on the 20th December, 1957 and
state the progress made so far with
regard to the aid being given to the
Nepal Government for execution of its
Development Plan?

(The Deputy Minister of Finance
(Shri B. R. Bhagat): A statement
giving the reguired information is laid
on the Table of the Lok Sabha. [See
Appendix IV, annexure No. 78].

Financial Assistance to Delhi Adminis-
tration

*1053. Sardar Igbal Singh: Will the
Minister of Home Aflairs be pleased
to state:

(a) whether a Special Officer was
appointed to assess the heeds of
financial assistance of Delhi Municipal
Corporation;

(b) whether this Officer has sub-
mitted any report to the Government
of India; and

(c) if so, details of this report?

The Minister of Home Affairs®
(Pandit G. B. Pant): (a) Yes.
(b) Not yet.

(c) Does not arise,

Drilling Operations Near Hoshiarpar

Shri Vajpayee:
*1854. . Shri P. K Deo:
Sardar Igbal Singh:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that drilling
operations have been started at Bathu-
la near Hoshiarpur; and

(b) if so, the results thereof.

The Minister of Mines and Oil
(Shri K. D. Malaviya): (a) Yes, Sir.
Drilling operations at Bathula near
Hoshiarpur were started on 6th June,
1858.

(b) By 29th August, a depth of 2182
metres was reached.
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Border Demarcation, Tripura
1633. Shri Bangshi Thakur: Will the

Minister of Home Affairs be pleased
to state:

(a) what is the total number of per-
sons who are engaged in the work of
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general land survey and border de-
marcation of Tripura,-

{b) whether they aré being paid
special allowance per month for the
work entrusted to them; and

(¢) if not, the reasons therefor?

‘The Minister of State in the Mints-
try of Home Affairs (Shri Datar): (a)
454 persons are reported to be engaged
in the general land survey work. In
addition, 27 persons were employed on
the Indo-Pakistan boundary demarca-
tion work during the last field season.

(b) No sgpecial allowance is admis-
sible to the staff engaged in general
survey work. ¥For boundary demarca-
tion work, Travelling Allowance, Daily
Allowance and special pay drawn by
different categories of officers and staff
are given in the statement laid on the
Table of the Lok Sabha. [See Appen-
dix IV, annexure 79].

(c) Does not arise.

Travelling Allowance

1634. Shri Vajpayee: Will the Minis-
ter of Home Affairs be pleased to refer
to the reply given to Unsfarred Ques-
tion No. 2897 on the 24th April, 1958
and state:

(a) whether information as regards
the amount drawn by each of the
Union Ministers by way of travelling
and other allowances during 1857-58
has since been coliected; and

(b) if so, whether it will be placed
on the Table?

The Minister of Btate in the Minisiry
of Home Affairs (8hri Datar): {a)
and (b). Major part of the required
information has been collected. It
will be possible to lay it on the Table
of the House during the current ses-
sion.

Report on the Secomd General
Elections

1635. Shri Hem Eal: Will the
Minister of Law be pleased to refer
to the reply given to Starred Question
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No. 108 answered on the 13th Novem-
ber, 1857 and state whether the Elec-
tion Commissioner has submitted the
réport on the Second General Elec-
tions?

The Deputy Minister of Law (Shri
Hajarnavis): No, Sir.

Reservations for Schefluled Castes and
Scheduled Tribes

1636, Shri Siddiah: Will the Minister
of Home Affairs be pleased to refer
to the reply given to Unstarred Ques-
tion No. 806 on the 3rd March, 1858
and state whether the information re-

reservations for Scheduled
Castes and Scheduled Tribes in Gov-
ernment services is available and will
be laid on the Table?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): A
statement containing the information
s0 far received is laid on the Table of
the Lok Sabha [See Appendix IV,
annexure, No. 80]. The remaining in-
formation is being collected and will
be laid on the Table as soon as avail-
able.

Secondary Education in Bombay

1637. Shri Pangarkar: Will the
Minister of Education be pleased to
state:

(a) the number of schemes that
have been submitted by the Govern-
ment of Bombay regarding reorganisa-
tion of Secondary Education during
1958-59:

{b) whether any of these schemes
have not sanctioned; and

(c) if so, what amount has been
given or is proposed to be given to
Bombay for this purpose?

The Minister of Education (Dr.
K. L. Shrimall): (a) Ten.

(b) Yes, Sir.

{c) Rs. 47623 lakhs is proposed tao
be given,
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Sports Associations in Bombay

1638. Shri Pangarkar: Will the Minis-
ter of Education be pleased to state.

(a) the total amount of grants sanc-
tioned to sports associations in Bom-
bay State during 1957-58 and 1958-59;
and

(b) the names of sports associations
which have been given such grants?

The Minister of Education (Dr.
K. L. Shrimali): (a) Grants are paid
only to All India Sports Federations/
Associations and not to State Sports
Associations, As such, no grants have
been paid to Sports Associations in
Bombay State although the All India
Sports Federations/Associations hav-
ing their headquarters in Bombay
State have received grants for their
activitiecs at a National level.

(b) Does not arise.

ILA.S. and LP.S.

1639, Shri Pangarkar: Will the
Minister of Home Affairs be pleased
to state the number of 1.A.S. and LP.S.
Officers who have been appointed in
Bombay by direct recruitment during
1957-587

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Indian Administrative Service .. 6

Indian Police Service w 7

Ashram Schools

1640. Shri Pangarkar: Will the
Minister of Home Affairs be pleased
to state the grant made by the Gov-
ernment during 1957-58 for the esta-
blishment of Ashram Schools in Bom-
bay for the benefit of tribal children?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): A sum
of Rs. 460 lakhs was sanctioned to the
Government of Bombay during 1857-
58 for the Ashram Schools for tribal
children.
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Multipurpose schoels in Rajasthan

1641, Bhrl Onkar Lal: Will the
Minister of Education be pleased to
state the amount of grant sanctioned
for multipurpose schools in Rajasthan
during 1858-59 district-wise?

L

The Minister of Education (Dr.
K. L. Shrimali): According to the new
procedure, grants to State Govern-
ments for implementation of all their
schemes are given as “ways and
means advances” by the Ministry of
Finance. Three-fourtha of the total
amount is to be released in this way
in nine equal monthly instalments be-
ginning from May, 1858. The final sanc-
tion is to be issued in February, 1858
‘The grants are not sanctione@l District-
wise.

‘Sports in Rajasthan
1642. Shri Onkar Lal: Will the
Minister of Educatiom be pleased to
state:

{a) the amount so far given for pro-
motion and development of sports in
Rajasthan out of the funds of the
Rajkumari Sports Coaching Schemes;
and

(b) the names of the sports organi-
sations to which the amount has been
given?

The Minister of Educatlon (Dr.
K. L. Shrimali): (a) and (b). The
Rajkumari Sports Coaching Scheme
does not give financial assistance as
such te the wvarious sports organisa-
tions in the States. The assistance
given by the Scheme for the promotion
and development of sports in Rajas-
than has been in the shape of provi-
sion of coaches at its expense for
coaching camps organised in wvarious
centres in Rajasthan. A list of coach-
ing camps organised so far is placed
on the Table of the Lok Sabha. [See
Appendix IV, annexure No. 81]. The
coaches employed by the Scheme are
generally appointed on a tenure basis
for holding camps in a number of
States and consequently it will be
difficult to give fijgures regarding ex-
penses on them for the duration of the
camps in Rajasthan only.
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Monuments in Eajasthan

1643. Shri Onkar Lak: Will the
Minister of Scientific Research and
Cultural Affailrs be pleased to refer to
the reply given to Unstarred Question
No. 2688 on the 24th April, 1858 and
lay a statement on the Table showing
details of amounts separately ear-
marked for the preservation of each
of the manuments of national import-
ance in Rajasthan for the year 1958-
597

The Minister of Sclentific Research
and Cultural Affairs (Shri Homayun
Kabir): A statement is laid on the
Table of the Lok Sabha which alsc
satisfles the assurance given in reply
to the said question. [See Appendix
IV, annexure No. 82].

Multipurpose Schools in Rajasthan

1644. Shri Onkar Lal: Will the
Minister of Education be pleased to
state:

(a) the total number of multipur-
pose schools at present in the Rajas-
than State district-wise; and

(b) the total number of schools to
be opened during 1958-59 (district-
wise)?

The Minister of Edncation (Dr. K. L.
Shrimali): (a)

Ajmer 2
Jaipur 11
Bikaner 6
Jodhpur 8
Udaipur 7
Kotah 1

'I'ow‘u. 38

(b) Two; district-wise distribution
is not known.

Monuments in Rajasthan

1645. Bhri Onkar Lal: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state
the amount spent for protection and
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t of each monument in
Rajasthan State under the protection
'of the Central rtment of Archeeo-
logy during 1857-58?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): The information is being
collected and will be 1aid on the Table
of the House in due course.

Public Bchools

Shri Ram Krishan:
Sardar Eqbal Singh:
'Y Shri D. C. Sharma:
| Shri Hem Raj:

Will the Minister of Education be
pleased to state the total amount of
grant given to each public school
during 1958-59 so far?

The Minister of Edacation (Dr. K. L.
fhrimall): Nil.

-

Income-Tax Arrears in Punjab

Shri Ram Krishan:
Sardar Igbal Singh:

Will the Minister of Finance be
pleased to state the total amount of
income-tax arrears in Punjab State on
1st April, 1858 (District-wise)?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
A statement giving the position is laid
on the Table of the Lok Sabha. [See
Appendix IV, annexure No. 83].

1647.

Ex-Servicemen’s Advisory Committee

. Shri Ram Krishan:
1048 {Shrl Bhakt Darshan:

Will the Minister of Defence be
pleased to state:

(a) whether Government have con-
sidered the question of appointing an
Ex-Servicemen's Advisory Committee
by associating with it ex-servicemen;

(b) if so, the nature of the decision
taken; and

{c) the cnmpnsitio; and functions
of the Committee?
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The Deputy Minister of Defence
(Sardar Majlthia): (a) Government
have under consideration ideas and
plans in respect of the problems apper-
taining to ex-servicemen. In view of
the size and complexity of the pro-
blem, it will take time to formulate
plans. Advice, whether throagh com-
mittees or in other ways would appear
prima facie to be desirable for any
comprehensive schemes under Govern-
ment direction or sponsorship and it
will be fully examined.

(b) and (c). Do not arise.

Retirement of Engineers

1649. Shri Harish Chandra Mathuar:
Will the Minister of Home Affairs be
pleased to state:

(a) how many engineers are due to
retire during each of the next 3 yvears
according to normal rules; and

(b) how many retired engineers are
in Government service for over 1 year,
2 years and 3 years?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)-
and (b). Information is being collected
and will be laid on the Table of the
House in due course.

Hindustan Aircraft Factory, Bangalore

1650, Shri D. C, Sharma: Will the
Minister of Defence be pleased to
state:

(a) the present installed capacity of
the Hindustan Aireraft Factory, Ban-
galore;

(b) the wvarieties of machines pro-
duced there;

(c) whether any quantity of
machines etc. produced there has been
exported; and

¢(d) if so, the quantity thereof?

The Minister of Defence (Shri
Krishna Menon): (a) to (d). It is not
in the public interest to give this.
information.
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Bonus on Life Insurance Corporation
Policies

Shri Rameshwar Tantlia:
Shri §. C. Samanta:

Will the Minister of Finance be
pleased to state:

1653, [

(a) when the, last bonus has been
declared by the L.IC. on the with-
bonus policies; and
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. (b) what is the total amount of
bonus fund of Life Insurance Corpora-
tlon?

The Minister of Revenue and OCivil
Expenditure (Dr. B. Gopala Reddi):
(a) The Life Insurance Corporation
has not yet declared bonus on with-
profit policies. The first bonus declara-
tion would be based on the valuation
of the assets and liabilities of the
Corporation as at 31st December, 1957,
which is expected to be finalised by
the end of this year.

(b) The Life Insurance Corporation
is not required by law to maintain,
nor does it maintain, a separate ‘bonus
fund’. The entire Life Insurance Fund
forms the security for the life policy-
holders. The amount of this Fund as
at 31st December, 1857, will be known
only after *he accounts as at that date
are ready.

L ]
Assistant Commissioner for Scheduled
Castes and Scheduled Tribes

[ Shri Subodh Hansda:
1854. { Shri 8, C. Samanta:
Shri Siddiah:

Will the Minister of Home Affairs
e pleased to state:

{(a) whether the vacancies for Assis-
tant Commissioner for Scheduled
Castes and Scheduled Tribes in diffe-
rent zones have been filled up; and

(b) if not, the reasons for delay?

The Minister of Siate in the Minis-
try of Home Affairs (Shri Datar): (a)
No.

(b) It has since been decided not to
make the appointments as measure of
egonomy.
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Sessions Judge, Manipur

1859. Shri L. Achaw Singh: Will
the Minister of Home Affairs be
pleased to lay a statement showing:

(a) the number of hill cases which
have been disposed of in the court of
the District and Sessions Judge of
Maeanipur during January to June, 1958;
and

(b) the number of civil and criminal
cases pending on 1lst July, 189587

The Minister of State in the Minis-
try of Home Afiairs (Shrl Datar):
(a) and (b).

Civil Criminal Total

(a) Number of cases disposed of by the District and S:ss:onﬁ
Judge of Manipur during January to July 1958 6o 14 74
32 ] 38

(b) Number of cases pending on 1st July 1958

Narcotic Drugs

16860. Sardar Igbal Singh: Will the
Minister of Finance be pleased to state:

(a) the main feature of the Ilatest
report of the U.N. Commission on Nar-
cotic Drugs;

(b) whether the Government of
India propose to take any steps on this
report; an”

{c) if so, details thereof?

The Minister of Reverus and Civil
Expenditure (Dr. B, Gopala Beddil):
(a) The Narcotics Commission which
is a functional commission of the
Economic and Social Council, is
charged with the responsibility of
shaping international policy and
administration of marcotic drugs of all
kinds. The Commission which meets
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apee B yau' reviews (1) the annual
reports submitted by each Member
Government giving a comprehensive
gccount of the implementation during
the year, of its obligations under the
international narcotics treaties, the
object of the review being to ensure
stricter adherence to the internmtional
treaties; (2) reviews the reguirements
of narcotic drugs of various countries
with a view to limiting the production
of such drugs to world's medical and
scientific needs; and (3) examines the
reports submitted by each Member
Government on illicit traffic with a
view to tightening up the control over
such traffic. These reviews were also
made at the last session of the Com-
mission, the main recommendsations
made as a result of the review being:—

(i) that Governments should take
all necessary measures to prevent the
r.nisuae and diversion for illicit pur-
poses of narcotic drugs carried in first-
aid kits of aircraft engaged in inter-
national flight.

(ii) that opium producing countries
should continue to provide the United
Nations Laboratory with samples of
opium locally produced and that all
countries should furnish the TUnited
Nations Laboratory with samples of
illicitly produced opium which they
have seized for evolving suitable
criteria for determination of origin of
opium.

(iii) that the United Nations Labora-
tory be wusked to study technical
methods of identifying wvarieties of
ecannabjs which have narcotic preoper-
ties as part of its research programme.

(iv) that the Economic and Social
Council should be requested to review
the financial arrangements with a view
to providing greater facilities to the
Member States for technical assistance
for narcotics control.

Further, the Commission dealt with
the following two important items:—

(a) It finalised the draft of the
Single Convention which is
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intended to replace the nine
existing treaties relating to the
control of narcotics.

(b) The Commission examined the
proposal of the Council of the
League of Arab States for the
establishment of United
Nations Regional Anti-Nar-
cotics Bureau in the Middle
East and have recommended
that an exploratory mission be
sent to that area for ascertain-
ing the extent of illicit traffic
and suggesting suitable
measures for its suppression.

(b) and (c). The report has only
recently been received. It is at present
under examination.

Pakistanis Crossed into India

Sardar Igbal Singh:
1661. Shri Pangarkar:
Shri Ram Garib:

Will the Minister of Home Affalrs
be pleased to state:

(a) the number of Pakistani
nationals who crossed the Indian
border (both easterm and western
separately, illegally during 1958 so far,
month-wise;

(b) the number of those who have
been convicted;

(t) the number of cases still pend-
ing; and

(d) the number of persons who
have refused to return to Pakistan?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)

J Anuary . . . : 418
February . : . . 323
March . g . . . 550
April . , . . . 417
May . . : . ’ 609
June . : . . - sro
July . . . . . 615
ToTaL . . : . . 3442

—— e —
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©Of these, 559 entered India across
the western border and 2,883 across
the eastern bordsr.

" (b) 1,490.

(c) 570.

(d) 278. .

The aBove figures do mnot include
the cases in respect of West Bengal
and Mysore as no information has vet
been received from those States.

Secondary Education in Punjab

Sardar Eqbal Singh:
1862. { Shri Daljit Singh:

Will the Minister of Education be
pleased to state:

(a) the number of schemes for re-
organisation of Secondary Education
so far submitted by the Punjab Gov-
ernment for assistance from the
Central Government under the Second
Five Year Plan; and

(b) the amount sanctioned or pro-
posed to be sanctioned for the purpose?

The Minister of Education (Dr. K. L.
Shrimali): (a) Twelve.

(b) Rs. 84.62 lakhs already given.

Rs. 140 lakhs proposed to be given
during the rest of the Plan period.

Convention of Teachers of the Deaf

1663. Sardar Igbal Singh: Will the
Minister of Education be pleased to
state:

(a) whether the convention of the
teachers of the deaf in India was
recently held in Delhi; and

{b) decisions taken at this conven-
tion?
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The Minister of Education (Dr, K. L.
Shrimall): (&) Yes, Sir. The 8th Ses-
sion of the Convention was held in
Delhi from 7th to 9th May, 1958.

{b) The most important decision
taken at the last session of the comn-
vention was the amendment of its
constitution. A statement giving most
of the resolutions adopted by the Con-
vention at its last session alomg with
a copy of the amended constitution is
laid on the Table of the Lok Sabha.
[See Appendix IV, annexure No. 8%.]

Wealth-tax
Sardar Igbal Singh:
1664. { Shri Morarka:
LShrlmntl Mafida Ahmed:

Will the Minister of Finance be
pleased to state:

(a) the collection of wealth-tax
uptil now under the following heads,
statewise so far:

(i) Individualg;
(ii) Companies; and

(b) the extent to which it has
fallen short of expectations and the
reasons therefor?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddl):
(a) Collections of Wealth-tax from
individuals and companies during
1957-58 and from 1st April, 1858 to 31st
July, 1958 according to the charges of
the Commissioners of Wealth-tax are
given below. As some of the Com-
missioners hold jurisdiction over more
than one State, separate figures for
some of the States are not readily
available:—

Commissioners’ charges

t. Andhra Pradesh .

2. Assam " . .
3. Bihar & Orissa .
4. Bombay . . .

1957-58 1-4-58—31-7-58
Companies :Individuals Companies lnél‘l;::—
3
(Figures in thousands of Rupees)
5,286 10,83 13 8,10
948 1,389 ] 8
15,567 3,83-3 0 20

Fr, 08,71  1,04,27 769 23,80
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I. Conuniodmu’ charges

1957-58

1-4-58-—31-7-58
Companies Individuals Companies, Indi-
viduals

(Figures in thousands of Rupecs)

-

5. Delhi & Rajasthan " . . = 11,44'6 12,654 55 1,66
6. Kerala . . . . 12,16-2 6,862 47 78
7. Madras . . . . . . 21,50 6,48 90 2,11
8. Mysore . . . . . . 9,92 2,76 36 90
9. Madhya Pradesh . . . . 6,78 6,29 1,56 97
10. Punjab & Jammu & Kashmir : 2,38 2,08 23 17
1X. Uttar Pradesh . - . . 10,36 5,15 26 59
12. West Bengal . 5 s . 1,84,03 19,19 - 13,65 6,67

ToTAL . 4,79:48'9 1,82,65'8 25,99 46,53

(b) According to the information
now available total collections of
Wealth-tax from Companies, Indivi-
duals and Hindu Undivided families
during 1957-58 amounted to
Rs. 6,05,02,000 as against the revised
estimate of Rs. 9 crores for that wear.
There was a shortfall of Rs. 2-1 crores
in the collections and the reasons
therefor have been fummished to the
Lok Sabha on the 15th April, 1958 in
reply to the unstarred question No.
2416 of Shri Damani.

(c) As regards the collections for
the current year it is too early yet to
say whether they will reach the
expectations or fall short of them and
if so to what extent.

Poor Houses in Delhi

1665. Sardar Igbal SBingh: Will the
Minister of Home Affairs be pleased
to state:

{a) whether there is any proposal
to set up more Poor Houses in Delhi;
and

(b) the details of the scheme?

The Deputy Minister of Home
Affairs (Shrimati Violet Alva): (a) No.

(b) Does not arise. *

Historical Forts of Punjab

1666. Sardar Igbal Singh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state
the amount proposed to be spent
during 1958-59 for the preservation
and maintenance of each of the four
forts in Punjab which have been
declared to be of national importance
and are under the protection of the
Central Department of Archsology?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir) :

Name of Amount to
monument be spent.
Rs.

1. Bhatinda Fort 10,715.
2. Kangra Fort 6,580.
3. Kotla Fort : 1,600.
4. Nurpur Fort Nil.

Coal Allotment to Punjab

1667. Sardar Igbal Singh: Will the
Minister of Steel, Mines and Fuel be
pleased' to state:

(a) the total quantity of coal allo-
cated to Punjab State in 1957 under
different categories;
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(b) the actual quantity supplied
::gn each category during the same

(c) the reason for short supply, if
any; and

{d) the measures taken or to he
taken for supplying the allocated
quantities?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). A statement showing the monthly
quotas and the monthly average des-
patches to industries in Punjab State
during 1957 is laid on the Table of the
Lok Sabha, [See Appendix IV, an-
nexure No. 88.]

(c) Demands have risen much in
excess of the available transport
offered by the Railways for movement
of coal in the direction ‘above Moghal-
sarai’. All the States (including
Punjab) situated in this direction
suffered a shortfall in supplies.

{d) The Railways are taking steps
to improve the transport position and
a permanent improvement is possible
only after completion of the expan-
sion plans of the Railways.

Educational Programme in Punjab

1668. Sardar Igbal Singh: Will the
Minister of Education be pleased to
state the =amount allocated so far
during the Second Five Year Plan
period to Punjab for the educational
development programme?

The Minister of Education (Dr. K. L.

Shrimali): Against the total provision
of Rs. 14.85 crores made for State Edu-

cational Development Programmes
(including Technical Education
schemes) of Punjab, during the

Second Plan, the following amounts
were allocated by the Planning Com-
mission, from year to year, and in-
cluded in the State Budget:

1956-57 Rs. 2.59 crores
1857-58 Rs. 1.83 crores
1958-59 Rs. 1.0 crores.

The actual expenditure incurred
during 1856-57 amounted to Rs. 0.88
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crores. The revised estimates indicate
an expenditure of Rs. 1,20 croves
during 1957-58.
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Boarding House for Tribal Girl
Students

1671, Shri Dasaratha Deb: Will the
Minister of Education be pleased to

state:

Ea) whether there is any boarding
house for tribal girl students In the
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quwmu headguarters of Tripura,
state mansged or privately managed;

(b) if so, the number of girl students
residing there; and

(¢) the financial aid given to each
girl student?

The Minister of Education (Dr. K. L.
Shrimalt): (a) Yes, Sir. There is one
privately managed boarding house for
iribal girl students at Khowai.

{b) Twenty.
(c) NilL

Hartal in Tripura

1672. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Hartal was observed
by the people of the town of Belonia
in Tripura on the 30ih June, 1958 in
q:rc&test againsi certain police action;
an

(b) if so, action taken in the
matter?

The Minister of State in the Minis-
:;'y of Home Aflairs (Shri Datar): (a)
es.

(b) The Hartal was gquite unjusti-
fied and the question of taking any
action about it did not arise.

Foreigners Act

1673. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of notices
served in Tripura under the Foreigners
Act during the last two years;

(b} the total number of people who
left Tripura in accordance with that
notice;

(c) the total number of court pro-
ceedings drawn up against people who
wviolated these notices; and

(d) the total number of people con-
victed by the Court for violation of
2hese notices? d
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The Minister of State in the Minds-
try of Home Affairs (Bhri Datar): (a)
463.

(b) 177.
(c) 111.
(d) 5.

Examination Reforms Commitice

1674. Bhri Vajpayee: Will the Mihis-
ter of Education be pleased to state:

(a) whether the Examination Re-
forms Committee of the University
Grants Commission has issued any
guestionnaire to the various Universi-
ties; and

(b) whether a copy of the ques-
tionnaire will be placed on the Table?

The Minister of Education (Dr. K. L.
Shrimali}: (a) and (b). No question-
naire has been issued by the Reforms
Committee of the University Grants
Commission but copies of the circular
letters addressed by the University
Grants Commission to the Universities
in India are laid on the Table of the
Lok Sabha. [See Appendix IV, an-
nexure No. 89.]

Government of India Merit Scholar-
shipg in Public Schools

1675. Shri Basumatari: Will the
Minister of Education be pleased to
state the number of students from
Scheduled Tribes and Scheduled
Castes and other backward classes,
who have been granted the merit
scholarships in Public Schools since
the inception of the scheme?

The Minister of Education (Dr. K. L,
Shrimali):
Scheduled Tribes 3
Scheduled Caste 20
Other Backward Classes 24

Teacherg in Manipur

1676. Shri L. Achaw Singh: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that the
Manipur Administration gives an
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‘advance increment to teachers who
fake the BYT. or BED. degres on
Governmental deputation and cost but
doeg not give a similar increment to
those who take such degrees at their
own cost and then join the Govern-
ment gchool;

(b) if so, reasons therefor; and

(e) tht; number of teachers of the
second category who are employed at
present in the Government Schools?

The Minister of Education (Dr. K. L.
Shrimall): (a) Yes, Sir,

(b) As an incentive to the untrained
teachers to get themselves trained.
The question of iis continuance |is
however, being reviewed.

(c) One,

Transfer of Cantonment Board
Schools

1677, Shri Vajpayee: Will the Minis-
ter of Defence be pleased to state:

(a) whether an agreement has been
reached between the Defence Ministry
and the Government of Punjab with
regard to the transfer of Cantonment
Board Schools; and

(b) if so, the details thereof?

The Deputy Minister of Defence
(Sardar Majithia);: (a) The Govern-
ment of the Punjab intimated their
acceptance of the principle of taking
over the Cantonment Schools, in res-
ponse to an engquiry by us on this
problem. Government have given
careful consideration to this matter in
all its aspects and implications while
recognising with appreciation the
Punjab Government's willingness in
principle to accept the transfer of the
Schools. Government after careful
consideration have decided not to
effect such transfer at present.

(b) Does not therefore arise.

Social Services Camps in Punjab

1678. Bhri Daljlt Singh: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 3689 on the 8th May,
1958 and lay on the Table the reports

Shrimal): Out of 101 camps held in
Punjab during 1857-58, audited ac-
counts and reports of anly 24 camps
have been received so far. As the
reports and audited accounts of all
the camps held will constitute volu-
minous material, it will not be practi-
cable to place the same on the Table
of the Lok Sabha.

Gold Smuggling

1679. Shri Raghunath Singh: Will
the Minister of Finance be pleased to
state whether it is a fact that con-
traband gold worth Rs, 2,10,000 was
recovered at Bombay in the first week
of August from the Persian Gulf
bound British India Passenger liner
8.5. “Dumra”?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
Yes, Sir. Information was received
that s.s, “Dumra” (owned by the
British Indian Steam Navigation Com-
pany) which arrived at Bombay on
81st July, 1958, from the Persian Gulf
ports via Karachi, contained contra-
band gold. The vessel was conti-
nuously rummaged for a period of ten
days and as a result 2,160 tolas of gold
were seized. The gold according to
the official rate of Rs. 62-50 per tola
is worth Rs. 1,35,000. The vessel
which was, as a result of the discovery
of contraband on board, liable to
confiscation under the Sea Customs
Act, was also seized and was subse-
quently permitted to sail after the
agents had executed a bond for Ra. 3
lakhs pending the adjudication of the
offence.

National Gallery of Modern Art, New
Delhi

1680. Shri Pangarkar: Will the
Minigter of Sclentific Research and
Cultural Affairs be pleased to state
how many paintings and sculptures
have been acquired by the National
Gallery of Modern Art, New Delhi,
in 1058 so far?
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The Mimister of Scientitic Resesrch
and Culiural Affairs (Shri Humayun
Kabir): Seventeen paintings and

Literary Workshop in Bombay

1681, Shri Pangarkar: Will the
Minister of Education be pleased to
gtate:

(a) whether it is a fact that there
is a proposal to organise a literary
workshop in the State of Bombay for
training authorg in the techmique of
writing for neo-literates and children;
and

(b) if so, when will it be organised?

The Minister of Education (Dr. K. L.
Shrimall): (a) No, Sir.

(b) Does not arise,

“Copying Agency, Delhi”

1682. Shri A, K. Gopalan: Will the
Minister of Home Affairg be pleased
to state:

(a) whether the premises where
“Copying Agency, Delhi” is situated is
in a dilapidated condition; and

(b) if so, steps taken to execute
necessary repairs?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). This office is located in
the ‘01d Court Building’ near
Kashmere Gate. During the heavy
rains in July, one of its rooms leaked
badly, and some plaster also came off
the walls. The room was vacated and
.some minor repairs have already been
carried out, while the question of
further necessary repairs is receiving
attention. The room will not be used
until it has been fully repaired.

Indo-Pakistan Banking Companies
Agreement
1683, Sardar Igbal Singh: Will the
Minister of Finance be pleased to
state:

(a) whether the banking companies
have been able to realise their assets
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under the Indo-Pakistan Banking
Agreement, 1849; and

(b) if so, the amount realised so
”

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddl):
(a) and (b). A sum of Rs. 1146
lakhs is wunderstood to hawve been
received by the banks covered by the
agreement, on account of advances
in Pekistan, in regard to which assist-
ance was sought under the agreement.

“Smuggled Gold seized at Delhi
Aijrport”
1884, Sardar Igbal Singh: Will the

Minister of Finance be pleased to
state:

(a) the value of smuggled gold
seized so far at Delhi airport during
the year 1858 so far;

. (b) the number of persons arrested
in this connection;

(c) the number of persons convicted
on a charge of smuggling and the
number of foreigners out of these; and

(d) the names of the countries to
which they belonged?

The Minister of Revenme and Civil
Expenditure (Dr. B. Gopala Reddi):
(a) The total value of smuggled gold
seized by the Customs authoritieg at
Delhi airport during the year, 1958
(upto 15-8-1958) is Rs. 6,31,307 ap-
proximately,

(b) Four persons were arrested in
this connection.

(c) All the four persons have been
convicted and they were foreigners.
(d) Out of the four persons,. two

were Swiss, one Spanish and one
French,

House Rents in Delhi

1685. Sardar Igbal Singh: Will the
Minister of Home Affairs be pleased
to state:

{a) the outcome of the examination
of question of house rents in Delhi and
landlord-tenant relationship made by
Government recently;
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.{b) whether any ' proposels have
bemfomnﬂahdmthhmpect and

{c) if so, what are they?

The Minister of State in the Minis-
iry of lloi:e Affairs (Bhri Datar):
(a) to &c). ' Attention is invited to
the Delhi Rent Control Bill, 1858
which was introduced in Lok Sabha on
the 1st September, 1858.

Corruption in Himachal Pradesh

1686. Shri Daljit Singh: Will the
Minigster of Home Affairs be pleased
to state:

{a) how many corruption cases
were registered in 1957-58 against
Government officials under the Ad-
ministration of Himachal Pradesh; and

(b) the machinery set up to deal
with such cases?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
The information is being collected and
will be laid on the Table of the House
in due course.

Kozhikode Aerodrome

1687. Shri Jinachandran: Will the
Minister of Defence be pleased to
state:

{(a) the cost incurred for the im-
provised aerodrome specially con-
structed at Kozhikode at the time of
the last visit of the Defence Minister;

(b) whether this experiment has
enabled the Government to finally fix
up the location of the proposed aero-
dromve a8t Kozhikode; and

{c) the present stage at which this
proposal stands?

The Deputy Minister of Defence
(Sardar Majithia): (a) to (c). The
Otter light Aircraft in which the
Minister travelled, landed on a small
strip of land which was just levelled.
No special expense was incurred. The
question of a civil aerodrome is not
under consideration.
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Will the Minister of Finanee be
pleased to state:

() whether it is & fact that a large
number of Central Excise Inspectors
in the Mysore Collectorate whose
parent Collectorate was Bombay have
been gravely affected in respect of
their promotion owing to the fact that
while giving promotion to the Deputy
Superintendents’ posatz the date of
comnfirmation instead of the date of
appointment has been taken into consi-
deration to determine their sgeniority
even though the rules of confirmation
differed in different Collectorates;

(b) if so, whether Government is
considering the question of reconsider.
ing this issue; and .

(c) whether any represgntation in
this behalf has been received by Gov-
ernment?

The Minister of Revenue ang Civil
Expenditure (Dr. B. Gopala Reddi):
(a) The Mysore Collectorate was
created as a separaie charge from
1-1-57 consequent on the re-organisa-
tion of the jurisdiction of the Collec-
tors of Central Excise following the
re-organisation of the States. It has
been carved out of the neighbouring
Collectorates of Madras, Bombay and
Hyderabad. Persong working in the
three Collectorates were transferred
to Mysore. Ninety-seven Inspectors
were transferred to Mysore from*-
Bombay after ascertaining their
wishes in the matter. Out of a total
number of 344 Inspectors in the
Mysore Collectorate only nine Ins-
pectors transferred from the Bombay
Collectorate might have  become
eligible for promotion to the Deputy
Superintendent grade if in making
promotions, the date of appointment
and not date of confirmation were
taken into account. Under the present
rules, they are npt eligible for pro-
motion in preference t{o those whe
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were confirmed earlier. Had the

' s continued in the Bombay

I ate, their position would not
have been different. The rules of
conflrmation and seniority are uniform
for all Collectorates of Central Excise
and do not differ from one Collect-
orate to another,

(b) Before the year 1949, the
senjority of persone working in a
grade was determined according to
date of confirmation in the grade.
After the Partition, a number of dis-
placed persons found employment in
various Departments of the Central
Government. As many of them had
rendered long service under the Pro-
vincial Governments, local bodies etc.,
in Pakistan, it was decided in 1949,
by the Ministry of Home Aflairs that
to mitigate hardship to the displaced
persons the seniority of all persons
working in a grade except those con-
firmed before 1-1-44 in that grade,
should be determined according to
continuous service in that grade or in
an equivalent grade. Now that the
conditions have returned to normalcy,
it was decided in 1958 to revert to
the old procedure of determining
seniority on the basis of date of con-
firmation. This is a well established
principle and cannot be revised.

(¢) Representations received from
the Inspectors of Mysore Collectorate
in this behalf were rejected.

Copper Deposits

1689. Shri P, R. Ramakrishnan:
Will the Minister of Steel, Mines
Fuel be pleased to state: '

(a) the extent of copper resources
of the country so far estimated,

(b) whether Government has taken
gny stepg during 1957-58 to increase
the indigenous production of copper;
and

(c) if so, what is the actual increase?

The Minister of Steel, Mines and
Fuel (Bardar Bwaran B8ingh): (a)
The total ore referves proved so far
are of the order of 3-37 million tons.
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(b) and (¢). The Geological Survey
of India is now busy in carrying out
intensive survey in the copper belts
of Rajasthan, Uttar Pradesh, Bihar
and Andhrg with some encouraging
results,. The Indian Bureau of Mines
is also carrying out detailed inwvesti-
gationg at Khetri and Daribo with a
view to find out the ecoffomic work-
ability of these deposits. However,
these endeavours have not yet reach-
ed the production stage.

Officers under the Manipur
Administration

1690. Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that officers
on deputation from other States
enjoy much higher pay and allow-
ances in Manipur than the local
officers; and

(b) if so, whether he would lay on
the Table a statement containing
particulars of such officers with the
rate of pay and allowances given to
them per month as compared with the
pay and allowances given to officers
of the same rank and status under the
Manipur Administration?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) It is a fact that the pay and
allowances of officers sent on deputa-
tion to Manipur from other States are
generally different from those admis-
sible to officers belonging to the local
services. In the former case, the
officers normally draw the pay to
which they are entitled from time to
time in the parent service, and in
addition, a deputation special pay
according to the prescribed rate.

(b) In view of the position stated
under (a) above and also because the
services of officers from other States
are obtained on deputation only when
the posts in question cannot be filled
by persons belonging to the local
services, the drawing up of a compara-
tive statement on the lines desired
will not be feasible, or strictly correct.
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' Shri Vajpayee:
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Will the Minister of Finance be
pleased to state:

(a) whether the Economy Board set
up by the Government of India in
June, 1857, has been re-constituted;

(b) whether any meeting of the
Roard as re-constituted hag been held;
and

(c) if so, suggestions made by the
Board and which have been accepted
by Government to effect further
economy?

The Minister of Revenue and Civil
Expenditure (Dr, B. Gopala Reddi):
(a) Yes, Sir.

(b) The Board, as re-constituted,
hag held two meetings so far.

(c¢) Certain suggestions for economy
made by the reconstituted Board are
under consideration. On the basis of
the Board’'s suggestion, orders have,
however, been issued that Secretariat
Assistants should not normally be
provided to the Welfare Officers work-
ing in Ministries/Departments.

Lands Belonging to Defence Ministry
in Punjab

1692. Shri Daljit Singh: Will the
Minister of Defence be pleased to
state:

{a) the acreage of land belonging
to the Defence Ministry im Punjab;

(b) acreage of land which has been
leased out to the public; and

(¢) the purpose for which the
remaining land will be used?

The Deputy Minister of Defence
(Sardar Majithia): (a) 34,664 acres,
approximately.

(b) 2,274 acres approximately,

{c) Mainly for Defence and Canton-
ment purposes. Whenever small culti-
vable areay become temporarily sur-
plus they are cultivated by Regiments/

ble, they will be leased out to private
agriculturists/or bonafide Co-operative
Societies in conformity with the aim
of increasing potential food output
and with certain priorities laid down
by Government.

Treasuries in Himachal Pradesh

1693. Shri Daljit Singh: Will the
Minister of Finanee be pleased to
state:

(a) the number of treasuries and
sub-treasuries in the Union Territory
of Himachal Pradesh;

{b) whether any new sub-treasuries
are proposed to be opened in Himachal
Pradesh; and

{c) if so, the names of the places
where sub-treasurieg are proposed to
be opened?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
(a) There are 5 treasuries and 20;
sub-treasuries in Himachal Pradesh.

(b) and (c). Sanction has already
been given for the opening of 3 sub-
treasuries, one each at Chachiot in
the Mandi District and Kilar and Tri-
lokinath in the Chamba District.
Besides, there is a proposal under
consideration of the Himachal Pradesh
Administration to open a sub-treasury
at Bharmaur in Chamba District.

Oil Drilling Operations in Punjab

Shri Bam Krishan:

1694, { Sardar Igbal Singh:

Shri Daljit Singh:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) the number and names of
places where ofl drilling operations
are going on in the Punjab;

(b) the total amount spent so far
in this regard;

(c) the total amgount to be spent
during 1856-B9;
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(4) the result of these operations;

{;o)'.whctherw new operation
ﬁ:wﬂlbenddcdduﬂn;theym;

(f) if so, the names of guch sites.

The Minister of Sieel, Mines and
Fuel (Sardar Bwaran Singh): (a)
Deep drilling operations are in pro-
gresg at Jawalamukhi and Bathula
near Hoshiarpur. In addition, two
structural holes are also baing drilled
on the Jawalamukhi structure near
Jawalamukhl and Ranital.

(b) Approximately Rs. 64 lakhs upto
the end of Financial year 1957-58.

{c) There js a budget provision of
approximately Rs. 1:39 crores for the
year 1958-59.

(d) It is too early to assess the
results.

r

(e) and (f)., Depending on results
of present drilling and availability of
drilling rigs, more sites are likely to
be drilled at Jawalamukhi and
Janauri.

Police

1695. Shri Arjun Singh Bhadauria:
Will the Minister of Home Affairs be
pleased to state:

{a) the number of written com-
plaints made against police officials
in Delhi during the years 1957 and
1858 so far and the number of com-
plaints looked into;

(b) the number and category of
officials of Delhi Police against whom
departmental action was taken for
dereliction of duty, corruption and
insubordination during the above
period; and

(c) the number and category of
police officials against whom criminal
cases were registered during the
period mentioned in part (a) above
and the result of the trials, if any,
with the type of crime charged stated
separately under the following heads:
(i) assault on women, (ii) theft and
robbery, (iili) aSsault on other
persons, (iv) murder, and (v) torture?
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The Minister of Siate in the Minis-
try of Home Affairs (8hri Datar):
(a) to (¢). The information is being
collected and will be laid on the Table
of the House in due course,

Foreign Misslonaries

1696. Shri Jadhav: Will the Minis-
ter of Home Affairg be pleased to lay
a gtatement showing:

(a) the immovable properties held
by the foreign missionaries in each
State and Union Territory of India;

(b) how much agricultural land
they have with them; and

(c) whether they are using this land
for agricultural purposes or not?

The Minister of State in the Minis-
try of Home Affairs (S8hri Datar):
(a) toe (¢). There is no special law
regulating acquisition of property by
foreigners. It is, therefore, not pos-
sible to give information regarding
properties held by Foreign Missiona-
ries.

12 hrs.

MOTION FOR ADJOURNMENT
Alleged food crisis in Uttar Pradesh

Mr. Speaker: 1 have received notice
of an adjournment motion from
Sarvashri S, M. Banerjee and Tanga
mani relating to the food situation in
Uttar Pradesh, arrests and complete
failure of the Central Government in
solving the food crisis in Uttar Pra-
desh resulting in a reign of terror
ete. I do not want to read the whole
thing. All kinds of allegations have
been made here against another Gov-
ernment. Unless it is the subject mat-
ter here and there is a motion, which
I may or may not admit after looking
into all the details, why should we
discuss the administration of any
other Government?

In this motion all sorts of allega-
tions are made. 1 have been repeated-
ly holding, and even the other day
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when a2 numbér of ' adjournment
motions were brought here I have
given my ruling, that we should first
of all consider the exact limits of res-
ponsibility, The other day I asked the
hon. Minister here as to what exact-
ly is his duty with respect to the food
situation in a State. I agree that food
is not completely the duty or the obli-
gation of a State; the Centre has also
taken some responsibility. Under the
constitution, as has been referred
to, under Entry 33, the Centre |is
bound to take some steps. I am not
confining myself only to those obliga-
tions which arise out of the Constitu-
tion. If, in addition, it has been dec-
lared in a particular case that the
Centre should better deal with a sub-
ject which is common to all the States
and the Centre has tfaken power
under a law passed by Paliament,
even with respect to that I impose
responsibility upon the Central Gov-
ernment. The third category is, even
without a constitutional liability,
even without any responsibility im-
posed by a law of Parliament, if the
Centre has entered into an agreement
with the States that it will do certain
things, even with respect to such
thinggs I am prepared to allow any
matter to be raised here if there is
dereliction of duty on the part of
the Central Government. Otherwise,
I cannot understand as to how we can
argue out all these points. Where it
is the responsibility of the State in
conjunction with the Centre, I will
allow only those things which can be
raised so far as the Centre's responsi-
bility is concerned.

1 want to apprise the House that
1 am not indifferent to this matter. I
am alive to the serious nature of the
problem that is there. But my feeling
is that we might be embarrassing the
State. After all, there are only two
ways. I the State Government is not
able to manage the show, a situation
may arise when the Centre has to
take it up. Now, when each State
Government is trying to do its best
4o tackle the situstion, are we to em-

barrass them by entering into a dis-
cussion here as to what ought to be
done or what ought not to be done?

There are some cases where some
persons will have to be arrested. I
am not justifying the arrest of any.
But if in the due course of manag-
ing that show they are trying to do
their best, are we to interfere by éem-~
barking upon a discussion?

What I have done is this. I want
to know with respect to food, educs-
tion, irrigation and health—these are
four subjects common Tboth to
Centre and States—what exactly ia
the allocation of responsibilities,
Therefore, 1 have requested the vari-
ous Ministers to submit to me a
memorandum as to what according to -
them are the limits of their respon-
sibilities. In the meanwhile, I have
received notice of a motion for dis-
cussion on this matter, signed by
Shri Mahanty and 12 or 18 other hon.
Members. They want to raise this
matter on the floor of this House. It
is not a matter which can be raised
on the floor of the House, But I have
invited them to come and discuss with
me as to what exactly are the limits
of responsibilities, I want to have a
fair statement from both sides, and
after ascertaining the wviews of both
sides 1 will look into the matter.

I have not yet received the memo-
randum from the Government. But
in the meanwhile, day after day, if
an arrest is made there is an adjourn-
ment motion here; if somebody goes.
on hunger strike there is an adjourn-
ment motion here.

Shri Tangamant (Madurai): If
somebody is murdered...,..

Mr. Speaker: Yes. What can be
done? The hon. Member may go Qnd
take charge of the Ministry there.

Therefore, these are the inconveni-
ences. In the meanwhile I can only
suggest, as I suggdsted the other day,
that the hon. Minister, in view of the
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fact that many Hon. Members here
have expressed very grave concern
over this matter, muy call the leaders
of various groups, sit with them and

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
It has been done.

Mr. Speaker: If it has heen already
done, I am only too happy. Let us try
to avoid discussion on the floor of the
House. It can be better tackled if he
talls a small conference of all leaders
of various groups and other interest-
ed persons from the State. Let him
ry to satisfy them as far as possible.
Let them also understand what are
the limits of the responsibility of the
Centre. - they are still not satisfied,
gxey may come to me and I will look
into the matter.

Shrimati Renu Chakravartty (Basir-
hat): Sir, I had also submitted an
adjournment motion. You wanted to
know why we raised that question in
this House, and you also stated that
vou did not want to enter into a con-
troversy at a time when the situa-
tion is bad in the States. Now an un-
seemly controversy has already
started between the Union Food Min-
ister and the State Chief Minister on
this very question of the responsibil-
ity between the State and the Centre.
Sir, while thousands of people are
starving they are bandying words as
to what is the responsibility. Only
yesterday Dr. Sampurnanand has
made trenchant criticism about our
Union Food Minister. He has stated
very clearly—I am just reading out
what is given in the papers, because
that is something which this House
has to take notice of—that, besides
Egsential Commodities Act is a central
legislation which vests power in the
Centre which it may delegate to a
State. He has gone on to show how in
Eastern U.P., while 14 districts have
banned rice and millet being export-
ed all these grains have come to

ment

Western UP. and from there sent to
Biher, He has categarically stated
that this would not have happened it
the State could have had a food poli-
cy independent of the Centre. The
same thing has happened in West
Bengal. The Chief Minister has made
a statement in the Press Canference.

In this situation, while people are
starving, while, cn the one hand, there
is repression against the movement
which has already started and, on the
other hand, there is an unseemly con-
troversy already raging in the coun=-
try, I think it is a very apt state of
which we have to take notice, and this
question of food is a very vital one
which affects the entire country and
it should be debated by this House.

Shri H. N. Mukerjee (Calcutta—
Central): Sir, I was a signatory to
her adjournment motion, and I feel
that a very important point is in-
volved. The papers have reported that
only yesterday the Prime Minister
gave a Press conference and there,
according to reports, he was pleased
to say that he found the statement of
the U.P. Chief Minister in regard to
the food problem unsatisfactory. We
have also found the Food Minister in
the House the other day making cer-
tain statements which were nearly
fantastic. For example, he said that
a State could import food from out-
side; perhaps, being waccustomed fto
P.L. transactions he was rather un-
aware of foreign exchange difficulties.
But the main point is that there is
no co-ordination, on this most urgent
of national problems, between the
Centre and the States, and this co-
ordination between the Centre and
the States is the keystone of the
Constitution arch, and that seems to
be doubted by pronouncements made
in Lucknow and in New Delhi.

In the meantime, 8Sir, there are
movements, very powerful move-
ments, ii. the U.P. Our friend, Shri
Saksena is here hunger-striking, as
everybody knows, and in West Ben-
gal, as Shrimati Renu Cakravartty
just pointed out, the position is bad
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und a movement has been anmounc-
ed. What we want is that there should
be such coordination between the Cen-
tre and the Btates as would prevent
the emergence of any movement, as
would really solve the food problem.
I know «Government is perhaps very
hesitantly trying to take a few steps
there and now, to contact the States
and all that. That is all very good.
But in the meantime there is a posi-
tion where there is confusion, where
‘there is lack of co-ordination between
the Centre and the States. And the
Pood Minister here makes a state-
ment which is taken strong excep-
tion to by the Chief Minister of a
very important State.

Therefore, Sir, a position has arisen
when this House as the House of the
Pecople should discuss the position
and clarify the situation, and make it
possible for real co-ordination
between the Centre and the States.

Shri S. M. Banerjee (Kanpur): Sir,
about the arrests I would like to
mention one thing.

Mr. Speaker: I am going to read
the letters I have received about the
arrests.

Shri S. M, Banerjee: I have men-
tioned in my adjournment motion
that certain provisions of the law
have been wrongfully used. I have
mentioned about the arrests of some
very respected leaders of U.P, two
Members of this House and the leaders
of the Opposition of U.P. Assembly.
And they have been arrested under
sections 151, 107 and 117. May I sub-~
mit for your information that during
the communal riots, to prevent them,
these sections were used. In Kanpur
itself, 94 people have been arrested.

Mr. Bpeaker: Does he want to say
that no Member of Parliament should
be arrested?

Shri 8. M. Banerjee: Mass arrests
are going on.

!lr!waim- lntthemmm
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emergencies, What are we to do? (In=
terruptions). Order, order. What I
would like to know at this stage here
is, whether the matter ig urgent and
whether it is recent. There have been
adjournment motions. There has
been a motion of no confidence else-
where. Arrests and other things are
going on. So, this is a matter which
has been continuous, It did not occur
yesterday. The hon. Members will
kindly read and re-read the rules
under which we are proceeding. It is
not a public meeting where I can
allow “Bhayio, Bahano”, etc. I have
to look into the matter thoroughly
and then say yes or no. It is a matter
whiech has been going on from day io
day. It is rather unfortunate Ghat
these things should go on there. God
alone knows what exactly the truth
is, as far as it goes.

Now, there is another adjourn-
ment motion by Raja Mahendra Pra-
tap:

“Agitation of the “Opposition”
parties in U.P. on a scale which
can be considered the brink of
revolution, seriously disrupting
administration™.

Raja Mahendra Pratap rose—

Mr. Speaker: Order, order. I need
not hear him. He is now clearly of
the opinion that those people are
tryving to take the law into their own
hands and are trying to upset the Gov-
ernment which has been established
by the Constitution so as to create a
revolution by force. This is an answer,
it it is an answer, to the other two
adjournment motions. Therefore, I need
not go further into it. One hon. Mem-
ber says that this is political agitation
to upset the Government. Other hon.
Members want to bring it up because
it is a matter of law and order and
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people are arrested. A third hon.
Member wants to have a decision
here, on the floor of the House, whe-
ther "the Chief Minister of Uttar Pra-
desh is right or the Food Minister at
the Centre is right. These are all mat-
ters beyond my jurisdiction. All that
I can say is, the hon. Food Minister
should call for a conference of all the
party leaders here and other persons
who have tabled motions for adjourn-
ment and they might =it together and
deal with this matter as if it is a
family affair.

Several Hon. Members rose—

The Prime Minister and Minister of
External Affairs (Shri JFawaharlal

Nelrru) rose -

Mr. Speaker: Order, order. The
hon. Prime Minister wants 1o say
gomethlng.

Shri Jawaharlal Nehru: As  you
were pleased to suggest that we
should call a conference of party
leaders, I should like to have a little
more light thrown on this: to discuss
what matter? Are we to discuss the
activities of warious gentlcmen who
are on hunger-strike, or who have
proclaimed that they would break
the law and seek arrests or who have
proclaimed that they will go and
seize possession of the godowns?
What are we to discuss? I say this
because when motions for adjourn-
ment are brought here, because peo-
ple have been arrested, it is not quite
remembered that they loudly pro-
claim that they want arrests. They
break the law technically to seek
arrests, and the Government there
presumnably obliges them. What ex-
actly do we discuss then?

Shri Braj Raj Singh (Firozabad):
People have been arrested from their
houses.

Bhrl H, N. Mukerjee: I want 3o
answer the query of the Prime Min-
ister as to what exgetly is to be dis-
cussed. . -

185 LSD—4.

ment
Raja Mahendra Pratap rose-—

Mr, Speaker: Order, order. The
hon. Member is irrepressible. I would
ask him to go out of this House if he
persists. He cannot take advantage
of his age here. I have been putting
up with this. The hon. Member must
also follow the rules and regulations
of this House. I am giving him an op-
portunity, Why should he rise as and
when he likes irrespective of what is
happening in this House?

Now, the hon. Prime Minister
wants to know exactly what is the
scope of this conference or the meet-
ing of the leaders, which I suggested.
All that I meant is this. It is said-—
quoting the Chief Minister of that
place—that on account of some steps
which are being taken by the Central
Government, the food situation has
deteriorated, or something like that.
That has been read. What I meant
was, if they sit together and explain
to those hon. friends who have been
coming here from time to time and
tabling adjournment motions from
time to time, and to the leaders, “This
is all our jurisdiction: we have done
our best”, that might give satisfac-
tion. I would like to know if the Cen-
tral Government has done its best,
and nothing more can be done. Other-
wise, if some people want to take the
law into their own hands, the State
Governments will certainly deal with
them. Bevond that. it is not my juris-
diction. If it is a matter of law and
order, maybe some people are arrest-
ed, and it is impossible to get along
if they want to break the law.

As a matter of fact, I am going to
read some information that has been
given by a magistrate, namely that
one gentleman, a Member of Parlia-
ment, went there, and wanted to get
a number of people, saying, "“let us
all go together and break open those
granaries”. How can any magistrate
allow him to do that, and continue to
wait on until he breaks open the
granaries and the food in the gran-
aries in taken away? That iz an im-
possible situation. I am not dealing
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[Mr. Speaker]

with that. It is & matter of law and
order. The Chie? Minister of that
place is sufficiently stromg. If he is
not then other Governments will
take charge. All that I am concerned
with here is, what iz the jurisdic-
tion and the responsibility of the
Centre. 1 myself am thoroughly satis-
fied that does not appear that any res-
ponsibility of the Centre has been
ghirked, but however, if those hon.
Members come here and invoke the
jurisdiction of this House from time
to time and want to be satisfied, I
want the hon. Minister to tell them
that he has done all that he is res-
ponsible for. However, if there is any
serious difference of opinion, then I
shall look into it. That is all that I
meant; not that this House has got
any jurisdiction to enter into this or
to encourage persons to break the
law.

Shri H N. Muokerjee: You may be
pleased to bear with me for a while
when 1 explain why I wanted to have
this discussed in this House. Food is
a national issue, and we do not want
unnecessarily to raise any heat in this
House; we may be very dense, com-
pared to the Prime Minister, but I do
not understand why he fails to see our
purpose. It has happened no doubt
that the law and order position in a
certain State has become rather diffi-
cult. It may be that we feel very
strongly in regard to that.

Mr. Speaker: I shall put him one
question. It is only a short time ago
when we had a food debate here. I
bave also ruled—it is about a year
or two now-—that in every session we
will have a debate on food, for which
one or two days will be allotted.

Shri H. N. Mukerjee: Yeu will
permit me to pinpoint my particular
objection. My difficulty today is this.
‘Why I want a discussion in this House
is, it is only by means of an adjourn-
ment motion that I can ask for it and
the point is this. There has arisen,

T enant

quite obviously, a confusion of
prouch as batween the Centre and ﬁu
States; from the pronouncements of
the Congress Chief Minister of Utfar
Praresh for whose interests 1 am sure
the Government here is particularly
solicitous, from the pronouncemants
made by the Congress Chief Ministar
of Uttar Praresh and the pronounce-
ments made by the Prime Minister
here and the Food Minister here,
there appears t0 be a contradiction,
and there is in other States alto a
position where there is a dack of co-
ordination between the activities in
regard to food on the part of the
Centre and on the part of the States.
We have been trying to impress upon
the Food Minister the desirability of
forming contacts with the different
States and not only with his party
but with other people besgides. We
want, therefore, that there should be ~
co-ordinated policy pursued in regard
to food. If the Food Minister here
would say such a very peculiar thing
as that, “the States could import food
from outside”, naturally, it is impor-
tant that the States should know
where they stand. Unless today the
Centre and the States, both together,
proceed in a co-ordinated fashion for
the solution of the food problem and
for the production of more quantities
of food, we shall be in the soup, as
we already are. Therefore, since at
the very present moment, a situation
of considerable confusion’ hag arisen,
we want that confusion and that com-
plication to be clarified.

There is the other point also. The
Food Minister would not have come
here today unless we had raised an
adjournment motion, Therefore, we
want this position to be clarified, that
the confusion is removed and this
kind of shilly-shallying with the food
problem, this kind of the Central
Government accusing perhaps the
State Governments, this kind of—

Mr. Speaker: He need not argue.
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Shri H. N. Mukerjee:. . . pronounce-
mimthemmmnmdto
the movement in the States should
cease. Th.nthwhltl'luntedtouy
and that is why I wanted to have a

discunssion.

Shri Nath Pal (Rajapur): Sir, you
did not give us any chance to submit
our oake.

Mr. Speaker:
say about thix?

Everybody should

Shri Nath Pal: My party is most
intimately connected with what s
happening in Uttar Pradesh. After
all, they have been accused, as just
now you have heard,

" Mr. Speaker: If I allow the adjourn-
ment motions to be discussed, I will
certainly call upon the hon. Members,
thy leaders of groups or representa-
tives of groups, to take part in the
debate, When an adjouwrnment
motion is given notice of by some
hoa. Members, I usually call upon
them to satisfy me on these three
copditions: how it is urgent, how it
is the responsibility of the Centre,
etc. These are the two or three mat-
ters with respect to which I have to
be satisfied. 1 have given sufficient
opportunity to the hon. Member who
tabled the motion and now I am ask-
ing the hon. Minister. Then if I feel
that there are grounds to admit this
motion, then Mr. Nath Pai will cer-
tainly have an opportunity, but not at
this stage.

Raja Mahendra Pratap (Mathura):
You have not given me an opportu-
nity; I have to say something very
important. 1 say e-thinking is
necessary. Some people think that by
this method our Ministers have
become Ministers, and they adopt the
same system of strlkes and hunger-
strikes in order to become Ministers.
Thix is the whole trouble. We need
re~thinking. This method of strikes
and humgerstrikes should end for all
tine and we ahould all co-operate. I
say that our first principle is, all to
work for all to make all happy and

to have a frictionless society. This
should be the ideal. Then, all this
agitation will cease.

The Minister of Food and Agricul-
ture (Shei A. P. Jain): At the out-
set I want to make it clear that [
have never said that the . Centre
has no responsibility in the matter
of food. You will recollect that
the other day when the adjourn-
ment motion was being discuss-
ed, you asked me certain questions.
One question was whether it is the
entire responsibility of the Centre to
meet all the food requirements of the
State. To that, I answered No’. There
were certain specific questions put to
me. 1 am not going into all those
details, but everyone of the answers
which 1 gave, I believe, was consti-
tutionally correct. May be some
other hon. Members hold a different
opinion.

In fact, if one carefully reads the
interview given by the Chief Minister
of U.P. and what I have said in the
House there is no substantial differ-
ence, because he says that the Centre
bears certain responsibility and the
State Government also bears the res-
ponsibility. He admits that agriculture
is the responsibility ot the State Gov-
ernment and the food position depends
on production. In certain matters, we
have enacted legislation and so far as
the law goes the responsibility is ours.

At any rate, you have been pleased
to say that my Ministry and some other
Ministries must give you a statement
showing what are the responsibilities
of the Centre and what are the respon-
sibilities of the State. I am getting
that statement prepared. Maybe that
I have to consult the Ministry of Law
and certain other sister Ministries,
because one will have a bearing on
the otber. This question is not a
question :f controversy between me
and the Chief Minister of UP. 1t is
a question of what is going to be the
interpretation of the Constitution and
to the extent the responsibility lies on
the Centre, I will be answerable.
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Another question which you were
pleased to raise was that I must have
informal discuasions. Let me assure
you that I have been having informal
discussions from day to day. The hon.
Prime Minister has invited some Mem-
bers of the Opposition to discuss the
food situation, One meeting has been
held already and another meeting is
going to be held this evening. There
is going to be a sort of a standing com-
mittee, which will consider the posi-
tion from time to time. Again I have
discussed this question formally and
informally. Tomorrow some Members
of the Opposition, myself and
some other Members of Parlia-
ment are proceeding to West Bengal
to have a discussion on the food
situation with the Chief Minister of
West Bengal. I am prepared to give
all the possible information; I am pre-
pared to do my utmost to satisfy any
Member of the Opposition who wants
to discuss this matter with me as to
what we have done. If there is any-
thing remiss, I must be held respon-
sible for that; I do not deny that. There
are certain responsibilities which I
have to fulfil and I can assure you
that I am prepared to share the infor-
mation and to discuss the matter with
the Members of the Opposition It

is for them to indicate what matters
they want to discuss.

So far as U.P. is concerned, T only
want to submit that there has been
2 debate there in the Assembly and
I will read out a quotation from the
speech of the Chief Minister of U.P.
He says:

“I deciare with full sense of res-
ponsibility that nowhere in the
State do famine conditions exist.
The panicky picture painted by
the other side is cent per cent
false.”

An Hon. Member: They are dying
of starvation.

Shri 8. M. Banerjes:
details about it.

We have full
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Shri A. P. Jain: Then, certain news
has been appearing; 1 will read out a
PTI news item which has been pub-
lished in today's peaper:

“According to the official sources
here, the prices of wheat and rice
have eased in several parts of the
State. The price of wheat has
fallen by Rs, 2 a maund, but the
price of rice has recorded a sharp-
er decline.”

(Interruption).

Some Members of the House have
visited their constituencies and as a
result of the effurty which we made—
here I might mention that the hon.
Member from Dehra Dup visiteg his
constituency and the price of rice has
come down by ris. 6 to Rs. 8 and the
price of wheat by R:. 4. Sn, instead of
the situation getting worse, it ix posi-
tively improving.

Shri Braj Raj Singh:
mass satyagraha?

Shri A. P. Jain: But if only the
Opposition co-operates more, the aitu-
ation will improve more quickly. We
have already despatched foodgrains
to U.P.: some of which have reached
und others are reaching. (Interrup-
tinons).

Mr. Speaker: Order. order. There
cannot be & discussion going on like

this I entirely agrec¢ with the hon.
Minister when he read out the state-
menl of the responsible Chief Minister
of the Statec. Whatever might be said
regarding the responsibility of the
Centre, the supply of food, production
of food, etc. by means of agriculture
is the primary responsibility of the
State. Of course in matters connected
with inter-State movement or import
of food, supply and distribution, to
some extent, the Centre has shared
the responsibility. But the Centre
cannot send its own executive officers
to deal with the situation. After all,
the Centre can only go to the help and
support of the State Government.

When the Chief Minister says defi~
nitely that there is absolutely no food
crigis there, am I to yield to the hon.
Members here who have tabled the

So there is
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sdjournment motion? Do hon. Mem-
Dbers want to create a disturbance here?
1 am really surprised to....

L]

Shri H. N. Mukerjoe rose—

Mr. Speaker: I am not going to
allow the hon, Member to interrupt me
like this. The hon. Chief Minister,
who is responsible for law and order
mm the State and also for food, definite-
)y declares in a debate relating to
food that there is no situation arising
out of food, no crisis; but evidently,
some other agencies are there; it is
rather unfortunate. I am not going to
deal with that situation. The Ministry
is strong enough to deal with it. What
1 am concerned with is whether there
is any default on the part of the Cen-
tral Government here in relation to
food, whether it has failed 1o discharge
its responsibility. Who is the person
who has to judge it? It is the Chief
Minister of that State or Food Minister.
1f they say, notwithstanding our best
efforts, it is the Centre that is stand-
ing in the way and there is this crisis,
1 would have certainly allowed not
one hour, but a full day for a debate
as to whether.. .... {Interruptions).
The hon. Member i1s not the Chief Min-
ister of U.P. Hon. Members will bear
with me there is no good interrupting
me like this

Under these civeumstiances, 1 raoly
ipon the hon. Chief Minister's state-
nent which has been read out. There
s no crisis nor has it been brought to
ny notice that there is default. A
‘risis can always be created. But this
s not a crisis arising out of feod. It
s rather unfortunate that the very
xssential of life has been taken advan-
age of for the purpose of bringing out
iomething else. (Interruptions). Order,
order. I am not going to allow this
forum to be used for this purpose. Not
once, not twice, but this is the third
time this is coming up here. (Inter-
ruptions). I do not say hon. Members
in the Opposition are taking advantage
of it. I do say there jeem to be some
elements there. ...

ment

Shri Braj Raj BSimgh: Who are
those ‘some’?
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Mr. Speaker: 1 prefer the statemeut
of the hon. Chief Minister as more
authoritative and this House will
always depend on that.

Shri H. N. Mukerjee: Is it for you
from the Chair to say that, Sir? It is
for the Prime Minister to say that.
You are not the judge of facts, Sir.

Shri Nath Pai: The
accusing my party.

Minister is

) Shri H. N. Mukerjee: You must be
impariial in regard to facts. Find out
the facts. Have an investigation.

Mr. Speaker: Let there be order m
thus House. I shall deal with all the
points. Some extracts from the U.P.
Chief Minister's statement were read
ovut by Shrimati Renu Chakravartty.
Asx against this, I asked the hon. Food
Minister to give us the particulars, to
clarify this matter. As a matter of
fact. she wanted a clarification on this.
The hon, Food Minister read an extract
trom the speech of the U.P. Chief
Minister in a food debate. Therefore,
as between the two placed before me,
which one js quite rehable? On the
one side, Shrimati Renu Chakravartty
wanted me to refer to, and rely upon
the newspaper report. 1 am relying
upon one newspaper report. What is
the harm? What am I to do? (Inter-
ruptions). Under those circumstances,
I reject all those adjournment motions.
There is no question of any default
on the part of the Central Government
and there does not appear to be a
food crisis. Under those circum-~
stances, all the adjournment motions
are rejected.

Shri H. N. Mukerjee: In regard to
the food position, I am very sorry ta
hear. ...

Mr. Speaker [ am not going to hear,
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Shri H. N. Mukerjes: You oannot
give judgment. The question of pro-
priety is there,

Shri Nath Pal: You, Sir, promised
to give me a hearing. I want you to
give me a chance, as serious allegations
are being made against the P.S5.P.

Shri Jawaharial Nelru: May I have
a word, 8ir, if | may presume t0 say
sommething as a Leader of this House
and not merely as leader of the party?
We are discussing a matter—we were
discussing a matter—and I am not
going to refer that particular matter,
since you, Sir, have given your ruling
on that subject. But I would beg of
the hon. Members of this House, on
both sides, to consider how best we
can further the objective we have in
view. It may be that we feel strongly
about it, it may be that the opposition
feels strongly about something that is
happening. Well, we can understand
that, and it is not for me to say who
should feel stronger and who should
feel less stronger. But one thing is
obvious to me that we do not serve
any purpose by behaviour of an excit-
ed kind, which takes us away from the
realm of any normal arguments and
merely makes people more and more
excited. It is not perhaps very
becoming of this House, whoever might
do it I am not blaming eanybody,
because we are all apt to get excited
occasionally, but we have to face
difficult situations from time to time
and it is just when we have to face
a difficult situation that we cannot
afford to get excited. We may occa-
sionally get excited when the matter
is not serious. But, if it is a serious
situation, it means that we have to
deal with it seriously, and not in an
excited way. I would, therefore,
appeal and beg of all hon. Members of
this House to consider this matter
calmly. So far as I am concerned and
my colleagues are caoncerned, we are
at their disposal, if they want any
infermation or if they want to confer
with us In any way, because the
matters that we have been discussing
are not, normally speaking, matters on

which policies m. minor | policies
mvdaﬂu.otecuru,mdiﬁmmr
be criticisms, right or wrong, but the
objectives are comon. Therefors, at
any rate, there is & lazge ground where
we can discuss without any contfict
and we are, in fact, trying to pursue
that line of action. I have ventiared
to suggest to the State Governments
also to pursue that line of action. Even
though steps have been taken and
things have been done which make jt
a little more difficult, nevertheless,
after all, we cannot all proceed on
destructive lines when a constructive
line is needed. So, I would appeal! to
the hon. Members of this House, as
well as others, to approach this gques-
tion, in so far as it is possible, in a
constructive, cooperative way. and the
Government would do all in its power
to satisfy them in regard to informa-
tion, in regard to discussions or in
regard to any matter that is in ita
power.

Shri H. N. Mukerjee: 1 would ike
to say on bchalf of the opposition
parties that we never tried to intro-
duce heat in this matter. As I said
before, we want a co-operative atmos-
phere. The Food Minister will testify
that on this side of the House the
partieg in the opposition have tried to
co~-operale with him to the best of
their ability, and it is only because we
found that in regard to food, a very
complicated and potentiaily dangerous
situation was arising that we have
brought up this question. It is only in
that spirit we did it, Sir. And in this
connection, I would make a special
appeal to you that when we bring up
matters before this House, on the basis
of whatever information we have in
our possession, there should not be on
vour part—because you, Sir, hold a
most exalted potition—-any pre-sup-
position that our facts are very likely
wrong and the facts given by Govern-
ment, whatever their source of infor-
mation, are very likely right. ‘That
kind of observation brings-s kind of
pecullar temper® into the atmosphere
which we all wigh to avoid. And 1
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wish to tell the Prime Minister that
i# on behalf of Government there is
a serious effart to meet the other peo-
ple in the country apart from the
Congress party—and even inside the
Congress party there are a number of
dissidents—over thig issue, if on the
part of the Government there is a
rea] desire to meet them, then possibly
many of these undesirable things
could be eliminated. It is only because
tempers are lost, not merely on this
side of the House—excitability is
nobody’s monopuly—it ;s merely
because the Government sometimes
behaves in a manner which is the very
deflnition of excitability that there is
no co-operation in the country, and
that is something which the Govern-
ment should very particularly bear in
mind, and I would wish the Prime
Minister particularly to remember
this.

“Shri Nath Pai: I welcome the note

struck by the Prime Minister, so far
as the atmosphere is concerned. It
has been the constant endeavour of
my party to approach in that spirit,
and not to make political capital out
of what may be called a national
tragedy.

You must give me one or (wo
minutes, becaust 1 have been struggl-
ing. and further very serious things are
said about my party, both here and
in the States. We were most patient
when you started reassuring us that
we will be given an opportunity to
have our say. But in the course of the
discussion you made certain remarks
which, though we do respect you, we
submit in all humility. have hurt us
profoundly. Nothing is farther from
our mind than to find out how we can
meet the situation. You took two
similes, quoting the Chief Minister of
Uttar Pradesh, what he said before an
attempt was made to raise an adjourn-
ment motion in this House and what he
said subeequently. He has used, to
my surprise, words which I used in
this House—the Food Minister of
India cannot absolve his respansibility
towards food. You, Sir, in your ruling

aiso said that import is a matter whol-
ly within the jurisdiction of the Centre,
that procurement from the suwrplus
area and distribution to the deflcit
area, comes under the Centre, May
I, in all humility, ask you: can we
treat this matter as a shuttle cock, one
holding the other responsible? That is
why we wanted to raise this Question.

There was no attempt by anybody
to raise this question on a political
basis. Finally, 1 should like to point
out one thing. We have been accused,
if you will permit me to say so, of
using war-like language. Here is a
respectable paper, and these are the
words used: “Swooping on the PSP
offices”, “out-manoceuvring them"
“arresting them at dead of night".
These are not my inventions; a res-
pectable news agency to which the
Food Minister referred, is using this
termminology. They swoop on the offices
and arrest people at the dead of night.
According to eye witnesses, the party
offices at Azamgarh were cordoned off
by the police.

Mr. Speaker: I am not worried over
the language used,

Shri Nath Pai: You said that we are
making political capital by trying to
use it. No such thing is there, So far
as this matter is concerned, our
approach has always been one of co-
operation. It is the failure of the
Uttar Pradesh Government and the
shirking of responsibility by the
Centre that compels us again and again
to raise this subject.

Mr. Speaker: [ am exceedingly
happy that ultimately there is a kind
of calm atmosphere here. 1 am wvery
happy. The hon. Prime Minister is
equally interested. much more inter-
ested than any others, as the Leader
of the House and the Prime Minister
of India, to settle this matter as ami-
cably as possible. So far as food iz
concerned, it does not relate to any
particular party. All of us eat our
food. Therefore. there cannot be any
dispute about that. When [ hear one



243 Motion for Adjourn- 8 SEPTEMBER 1968 Motion for Adjowrn~ sagt
maend

ment

{Mr. Speaker]
version, let it not be undersiood that
I have pre-judged the issues. All that
I wanted to say was this. I have given
a decision regarding the matter that

has been brought before me. Three
adjournment motions were there, two
of them about food and one by Raja
Mahendra Pratap that there is a revo-
lution. It is sought to be brought up
indirectly by taking advantage of the
food situation. Therefore, the hon.
Member makes that charge. When
once a statement is to be made regard-
ing the situation, the ultimate person
who is to make that statement is the
Chief Minister of that particular State.
He is to deal with the situation. There
seems to be a difference between his
earlier statement and the latter state-
ment. We do not know why. But
the situation seems to be that there is
no food crisis.

An Hoen. Member: No, no.
Shri Tangamani rose—

Mr. Speaker: That is what he read.

1 wish to remind hon. Members that
in such c¢ases my predecessor and
others before him who held this office
very roespectably ruled that if there is
a conflict of wversions between the
Opposition and the Governmen!t with
respect to some matter. the version of
the Government will be relied upon
Otherwise, we cannot carry on the
administration. Now, not only this
Government, but the other Govern-
ment and the Chief Minister also have
made some statement; 1 will wurge
upon hon. Members to go and ask him
to explain as to why he made a state-
ment earlier entirely different from
the later one.

Shri Braj Raj Singh: Later one is
this,

Shri Nath Pal: If there is no crisis
n the State, why is the Chief Minister
row fallowing in the steps of the hon.
>rime Minister wanting to hold nego-

tiations and why did the hou. Frime
Minister call upon Opposition lenders
to meet him? o

Mr. Speaker: That is only inferen-
tial,

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): Sir, a parti-
cular difficulty arises in my mind. You
say that the official wversion must
always be accepted. I am now seized
of the guestion of privilege. If the
Treasury Benches make a statement,
according to you we must accept that.
1 go one step further. We have a right
to pull them to bits and pieces accord-
ing to the information which we have
with us and which they may not have.

Similarly, though I fully agree that
the State’s version, i.e., the Chief Min-
ister’s, or whoever he may be, is more
reliable, does that mean that we have
no privilege to challenge that state-
ment?  Maybe, we may have befter
information than the Chief Minister.
Have we no privilege to challenge that
statement? It is a question: Have I
or have I not the right to discuss that?
This is a question of privilege. Onee
yvou admit that a particular subject.
be it food or be it something else,
comes within my power to be discus-
sed, then surely I am not bound to
accepl what the other hon. Minister
says. I have a right to give my facts
to the House.

Shrimati Renn Chakravarity rose—

Raja Mahendra Pratap rose—

Mr. Speaker: What does he want to
say?

Raja Mahendra Pratap: 1 have to
cxplain something which may not be
misunderstood. 1 am only opposed to
bioodshed.

Shri Braj Raj Singh: There is no
bloodshed.

.

An Hon, Member; Don't worry.
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Eaja Mahendrs Pratap: 1 am a revo-
lutionary. 1 wanot revolution, but I
wait revolution in a way that there
will not be bloogshed. Some hon.
friends are rushing for this agitation
and when these friends come against
the Government there will be no end
to bloodshed. I, as an experienced
revolutionary having experience of
four revolutions, want to conduct a
revolution in a way that we shall
transform the Government, so that
there will be a real, moral state where
all will be happy and not one will be
dissatisfied.

Shrimati Reno Chakravartty: 1 just
want to supplement what Shri Jaipal
Singh has said. Only a few days ago
when the question of Kerala Govern-
ment came up, you, in your long rul-
ing, made some reflections against the
State Government itself about which
we are thinking of discussing the
matter with you. How can any state-
ment be ignored when the Chief Min-
ister of a State makes a statement
which is accepted as correct by you?
I feel that on two occasions you have
given a completely contradictory rul-
ing. Therefore, I fcel that this is a
very serious matter and we lake
objection to the fact that you have
given your ruling ... ..

Mr. Speaker: Hon. Member is bring-
ing sormething else on this occasion

So far as this matter is concerned,
1 may make the position clear. Shn
Jaipa] Singh raises a gquestion whether
I accept the statement of the Govern-
ment on all occasions. There is a diff-
erence between these two. If this
Government makes a statgment and
hon. Members want to refute that
statement, in proper cases certsinly I
will allow an opportunity. 1 do not
go merely by the statement of the
Government, because the House is
superior to them. 1 must give an
opportunity to everyone. But when it
relates to a statement of the Govern-
ment as against an expression or a
statement of one pefson with respect
to such matter, then it is the practice

of this House to rely on the statement
made by the Chieft Minister of the-
State Government. In exceptional
circumstances, when it ig alleged that
there is break-down of the Constitu-
tion and this Government has to take
up the matter, I will reserve my judg-
ment. In the circumstances, this
matter is set at rest. -

Now, I have to inform the House.. .

Dr. Sushila Nayar (Jhansi) rose—

Mr. Speaker: [ am sorry. T have
disposed of that.

Dr. Sushila Nayar: Sir.

Mr, Speaker: I am exceedingly
sorry. It is not necessary. I have to
inform the House (Interruption).
Order, order.

Dr. Sushila Nayar: Sir.

Mr, Speaker: Can't the hon. Lady
Member sit down?

1 have now to inform the House. ...

Shri Goray (Poona): Sir, can we
not have clarification of vour ruling?

Mr. Speaker: There is no question
of clarification.

12.46 hrs.
ARREST OF TWO MEMBERS

Mr. Speaker: 1 have to inform the
House that I have received the follow-
ing wireless message dated the Bth
September, 1958, from the District
Magistrate. Deoria: —

“Shri Ramji Verma, Member,
Lok Sat!:a, has today been arrest-
ed under section 117, Indian
Penal Code, after he addressed a
public meeting in Deoria town at
19: 15 hours, in which he instigat-
od public to assist his men wha
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~“will be marching in numbers to
‘the Government grain godowns
‘for the purpose of taking out
.grain gtored therein and for dis-
tributing it among his men in
case the authorities do not check
‘them ip committing this offence of
looting grain godowns. As there
‘was serious apprehension of
breach of peace from him, he was
taken into custody under section
151, Criminai Pracedure Code.
He has been lodged in District
.Jail, Deoria.”

I have to inform the House that I
have received the following telegram
dated the 7th September, 1958, from
the Sub-Divisional Magistrate, Ghosi
at Azamgarh: —

“Shri Sarjoo Pandey, Member,
Lok Sabha, arrested at 6.15 p.M.,
at Kopaganj, District Azamgarh,
under sections 151/117/107, Cri-
minal Procedure Code, and lodg-
ed in  District Jail, Azamgarh.
Formal intimation regarding his
arrest is being sent separately.”

12.43 hrs.
CONVICTION OF TWO MEMBERS

Mr. Speaker: 1 have to inform the
House that 1 have received the follow-
ing communication dated the 4th
September, 1958, from the Second
Presidency Magistrate, Madras: —

“I have the honour to inform
you that Sarvashri R. Dharmalin-
gam and E. V. K. Sampath, Mem-
bers, Lok Sabha, were tried at
the Second Presidency Magis-
trate’s Court, before me on a
charge of disobeying the prohibi-
tory order passed by the Com-
missioner of Police, Madras, an
sftence punishable under section
41 of the Madras City Police Act.
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‘On the 3rd Beptember, 1908;
after a trial lasting for 1 days,
1 found them guilty as charged.
and sentenéed them to pay & fine
of Rs, 28 each; in default simple
imprisonment for two weeks. The
accused have not paid the fine and
have been committed to the Cen-
tral Jail, Madras to undergo
imprisonment in default of pay~
ment of fine.”

12.49 Brs.

PAPERS LAID ON THE TABLE

AMENDMENTS TO THE MEDICINAL AND
ToILET PREFPARATIONS (Excrss
Durres) RuLzs

The Deputy Minister of Finance
(Shri B. R, Bhagat): Sir, 1 beg tb
lay on the Table, under sub-section
{4) of Section 19 of the Medicinal and
Toilet Preparations (Excise Duties)
Act, 1955, a copy of Notification No.
G.S.R. 717 dated the 23rd August,
1958 making certain further amend-
ments to the Medicinal and Toilet Pre-
parations (Excise Duties) Rules, 1856.
{Placed in Library. See No. LT-898/

58].

NOTIFICATIONS UNDER THE SgA CusTOMsS
Act

Shri B. R. Bhagat: Sir, 1 beg to lay
on the Table. under sub-section (4)
of Section 43B of the Sea Customs
Act, 1878, a copy of each of the fol~

lowing Notifications: —

(1) G.S.R. No. 730 dated the 23rd
August, 1958.

(2) G.S.R. No. 731 dated the 28rd
August, 1968 containing the
Customs Duties Drawback
(Card Staves) Rules, 1968,
{Placed in Library. See Wo.
LT-898/58].



s3249 8 SEFTEMBER 1958

1250 hre

PRESIDENT'S ABSENT TO BILLS

Secretary: Sir, I lay on the Table
the Mineral Qils (Additional Duties
of Excise and Customs) Bill, 1858,
phssed by the Houses of Parliament
during ‘the current Session and aseent-
ed to by the President on the 4th
September, 1958, since a report was
last made to the Houge on the 1st
September, 1058,

*CORRECTION OF ANSWER TO
STARRED QUESTION No. 80
The Minister of Revenue and Civil
‘Expenditure (Dr. B. Gopala Reddi):
Sir, with our permission I propose on
behalf of the Finance Minister to cor-
rect an error in the information given
by him on the floor of this House on
the 13th August, 1858, in reply to
supplementaries to Starred Question
No. 80 regarding Indo-Pakistan finan-

cial issues.

In reply to a supplementary ques-
won by Shri Damani who had asked
“what are our total dues from Pakis-
tan in all matters”, the Finance Min-
ister stated as follows:—

“....There are four major
items: one is Rs, 50 crores; the
second is Rs. 49 crores; the third
is Rs. 23 crores; and the fourth is
Rs. 16°5 crores. There are seve-
ral minor items about which I
cannot give an estimate.”

The second item wiz. Rs. 49 crores is
not a claim by India against Pakistan
but a claim by Pakistan against India
on account of assets of the Issue
Department of the Reserve Bank of
India as was mentioned in the com-
prehensive statement on Indo-Pakis-
tan financial issues made in the Lok
Sabha on the 5th September, 1857, by
the then Finance Minister, Shri T. T.
Krishnamachari in responge to Shri
Wasnik's notice calling attention to the
statement made by the Finance Min-
ister of Pakistan regarding amounts
payable by India to Pakistan.

5250

SUPREME COURT JUDGES (CON-
DITIONS OF SERVICE) BILL*

The Minister of Home Affairs
(Pandit G. B. Pant): I beg to move
for leave to introduce a Bill to regulate
certain conditions of service of the
judges of the Supreme Court.

L
Mr. Speaker: The question is:

*“That leave be granted to intro-
duce a Bill to regulate certain
conditions of service of the judges
of the Supreme Court.”

The motion was adopted.

Pandit G. B. Pant: [ introduce? the
Bill.

INTERNATIONAL FINANCE COR-
PORATION (STATUS, IMMUNITIES
AND PRIVILEGES) BILL**

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
I beg to move for leave to introduce
a Bill to implement the international
agreement for the establishment and
operation of the International Finance
Corporation in so far as it relates te
the status, immunities and privileges
of that Corporation, and for matters
connected therewith.

Mr. Speaker: The question Is:

“That leave be granted to intro-
duce a Bill to implement the inter-
national agreement for the estab-
lishment and operation of the
International Finance Corporation
in so far as it relates to the status,
immunities and privileges of that
Corporation, and for matters con-
nected therewith.”

The motion was adopted.

Dr. B. Gopala Reddi: 1 introducet
the Bill.

*For the original replies given by the Finance Minister to élupp!ementaries to
8.Q. No. 80, please see Col Nos. 518 and 534 of the Debates dated the 13th August,

1968—Ed

**Published in the Gazette of India Extraordinary Part II—Section 2, dated

8-0.1688.

tIntroduced with the recommendation of the President.



351  SEPTEMBER 1968 Pubdlic Permises 5352

1252 hrs

PUBLIC PREMISES (EVICTION OF
UNAUTHORISED OCCUPANTS)
BILYL.—contd.

Mr. Speaker: The House will now
resume discuasion of the Public Pre-
mises (Eviction of Unauthorised Occu-
pants) Bill, 1858, as passed by the
Rajya Sabha. The House has already
taken 4 hours and 10 minutes on the
general discussion. After the general
discussion is over, clause-by-clause
consideration and thereafter the Third
Beading of the Bill will be taken up
for which twe hours have been fixed.

The Minister of Law (Shri A, K.
Sen): Mr. Speaker, Sir, 1 do not pro-
pose to take much time of the House
to make my submissions as regards
the Bill itself. It has become neces-
sary for me to intervene because of
various doubts which have been ex-
pressed by many lLion Members in-
cluding our ecsteemed friend Pandit
Thakur Das Bhargava 1 do not appre-
ciate why any misunderstanding has
been created or any difficulty has been
experienced in following the  provi-
sions of the Bill v1 the obyecte nf the
Bill.

Hon. Members will recollect the
context in which the Bill was intro-
duced. The provisions of the old
Act provided for a summary order
of eviction without any enquiry into
the rights of persons occupying the
alleged Government premises, That
Act was challegend in  three High
Courts, the Calcutta High Court, the
Allahabad High Court and the Punjab
High Court. The majority view expres-
sed by two High Courts has been to the
effect that the old Act infringed arti-
cle 19 of the Constitution, namely that
it involved an unreasonable resiric-
tion on the right to hold property or
enjoy property. The Allahabad Hwgh
Court seems to have taken the view
that that Act infringed the provisions
of article 14 of the Constitution as
well. These were the difficulties
which the Government had to meet,

{Bviection of
megg““mm

The propriety of the Governmant in
seeking a different piocedure for deal-
ing with Government property need
not be questioned, because, in regard
to various matters, the law provides
a separate machinery and procedure
for dealing with Government property
or Government demand. Taks, for
instance, the Public Demands
Recovery Acts in force in differemt
States. In order to facilitate the
recovery of revenue expeditiously
and without delay, special provisions
have been made in the Public
Demands Recovery Act. BSimilarly
Government premises form a class
by themselves and the need is
felt, genuinely felt, that it cannot
be allowed to take years and years to
recover possession of property belong-
ing to the Government occupied by
unauthorised persons. That is the
main object of the Bill. So far as that
object is concerned, it is not a Qquea-
tion of law. It is a question of policy.
1t is oniv when we deal with the
procedure which is prescribed by the
Act for the purpose of giving effect to
that object that the question of consti-
tutional difficulty or propriety comes
up or comes in guestion.

I submit, let it not be gquoted later
on that the Government have said or
asserted that in the initial stages.
when the bringing into operation of
the procedure prescribed in clause 4
is made dependent on the opinion of
a responsible officer, the initiation of
the necessary proceeding can be chal-
lenged in a court of law provided a
bona fide opinion is formed by the
officer in charge or the officer set up
by the Government under the Ast,
That point must be made clear. It
scems there is a good deal of confusion
with regard to that provision. It is now
generally accepted and laid down by
the Supreme Court that simply
because the initiation of a particular
procedure is dependent upon the sub-
jective opinion of a responsible officer,
that provision does not contravene
either article 14 gr article 19 of the
Constitution. That matter is beyond
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dispute at the moment. If that is
clear, then, the guestion is, bhas the
procedure provided within itself a
suficient safeguard which would
prevent the procedure applicable
to Govermment propert from being
regarded as an unreasonable res-
triction on the right to hold
property. The point is not whether ini-
tistion of the jrocedure is  depen-
dent on the subjective opinion of the
officer or not, but the point to consider
i whether the proceeding initiated
after bona fide opinion is formed by
the authority concerned is a reason-
able procedure or not. That is the
whole question. Let there be no doubt
that the initiation of the proceeding
is dependent upon the opinion of the
competent authority. 1 make that
quite clear in order to safeguard
against any future argument, should
the matter be ever brought to a court
of law, that on behalf of the Govern-
ment any statement was e¢ver made
that bona fide opinion which sets into
motion the proceeding prescribed by
the Act can be challenged in a court
of law.

In answering the objections or
doubts regarding the reasonableness
of the procedure prescribed, may |
point out a few salient facts in contra-
distinction to the procedure which was
prescribed under the old Act? Hear-
ing the aggrieved party is made man-
datory. Notice is made mandatory
and it is not left to the determination
of any and every officer asin theold
Act. Because, under theold Act no
qualification was prescribed for the
officer "entrusted with that duty. Here,
the competent authority must answer
the qualifications prescribed by section
2 read with section 3, which says that
the Central Government can only
appoint such persons being Gazetted
officers of the Government. That
means, these officers shall not be
below the rank of Gazetted officers.
If that is so, these responsible officers
are obliged v hear the parties con-
cerned, give them notice, hear
all objections and then come to
a fnding.. But, Under the old Act,
there is a further infirmity attached
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to the proceeding which was rightly
condemned by the different High
Courts. An appeal lay only to the
Central Government, not to an impar-
tial judicial authority competent to
decide questions of title and other
complicated questions of law. The
Bill has provided for sufficlent safe-
guards in the matter of appeal so that
even if gazetted officers go wrong in
coming to their decisions, an appeal
has been provided for under the Bill
as hon. Members will notice in clause
g. If I may read that clause once
again, it says:

“9(1) An appeal shall lie from
cvery order of the estate officer
made in respect of any public pre-
mises under section 5 or section
7 to an appellate officer who shall
be the district judge of the dis-
trict in which the public premises
are situate, or such other judicial
officer in that district of not less
than ten years' standing as the
distriet judge may designate in
this behalf.”

13 hrs.

Once the matter goes to the District
Judge further appeals to higher tribu-
nals are open. So, the entire machi-
nery for judicial review and review
by appellate authorities has been
brought into the structure of the Bill
which was not there in the old Act.

Hon. Members will notice the three
striking features of the new Bill which
cover up the deficiencies and wvices
from which the old Act suffered,
namely, that the person responsible
for adjudication in the initial stage
must be an officer not below the
rank of a gazetted officer; secondly,
it preserves the prirciples of natural
justice of having to give notice to
all aggrieved parties and hear all
objections and before pronouncement
of any verdict; thirdly nppeal‘ h_as
been p-ovided for to the District
Judge in the first instance and thep
the entire appellate machinery is
thrown open under the ordinary law.
As hon. Members are well aware, once
an appeal is given to the District
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Judge the entire parapharnalia of
further appeals umnless barred by
1aw would be opened up. Further, as
hon. Members are fully aware pro-
ceedings under articles 226 and 227 of
the Constitution can never be taken
away by parliamentary legislation.
So, even if we bar further appeals to
the High Courts, appeals on points of
law and point of jurisdiction will re-
main open under articles 236 and 227
of the Constitution on errors of law
and such other matters on which pro-
ceedings under articles 226 and 227
would be permissible.

These, Sir, are the broad features of
the Bill. My submission is that all we
are concerned with in the considera-
tion of this Bill is: does it set up a
reasonable procedure so as to negative
the objections which found favour in
the different High Courts when they
condernned the original Act? My
submission is that these new features
sufficiently protect the Bill from
being impugned as contravening arti-
cle 19 or article i4 of the Constitution.

Hon, Members will recollect that
when doubts were felt at the stage
the matter was before the Joint Com-
mittee desired that the Solicitor-
General should address the Mem-
bers of the Committee on the consti-
tutionality or otherwise of this Bill
and the Solicitor-General did address
the Members and he explrined that
the present Bill was free from all
the defects which had really made the
previous one falliable.

With these words, 8ir, I recommend
to the House to accept the Bill before
us and to clear their minds complete-
ly of the doubts which I must say
with due respect were genuinely ex-
preéssed an the floor of the House.

Pandit Thakur Das Bhargava (His-
sar): May I submit one point?

Mr. Speaker: Has the hon. Mem-
ber alresdy spoken? Does he want
to seek any clarification?
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Pandit Thakur Das Bhargava: T
want to submit.

Mr. Speaker: It is not a question
of submission. If he wants any clari~
fication he can get it

Pandit Thakur Das Mm I
want to speak again. It is not a rule
that a person who has spoken once
cannot be allowed to speak agmin by
the Chair. Absolutely new argimnents
were given now. These were not given
at the time the Bill was brought
before us for consideration. Abso-
lutely new grounds have been brought
in and we should be allowed to con-
travert them.

Mr. Speaker: I will not allow the
same hon. Member. There are other
hon. Members. Let them refute them.
I cannot allow this to go on like a
sea/saw. Hon. Members must antici-
pate arguments. If they do not do
so they should leave it to others to
do that.

I shall now call one hon. Member
after another. Anyhow hon. Members
will be brief.

Shri Mahanty (Dhenkanal): Mr.
Speaker, 8Sir, the protracted debate
over the Public Premises (Eviction of
Unauthorised Occupants) Bill has
been of a very unusual nature. During
the last six years of my tenure in this
Parliament. I have never seen a Bill
which has been unanimously condemn.-
ed both by the Opposition as well as
members of the ruling party. You
will find from the proceedings that
no one else but the hon. Minister of
Law and the Deputy Minister has
spoken a single word in favour of this
Bill. 1 think, Sir, that is a very
telling commentary on this Bill and
1 hope that Government will revise
their attitude so far as the provisions
of this Bill are concerned.

Sir, the rationale of this Bil has
never been explaiped to us. The
speeches of the hon. the Liw Minister
and the Deputy Minister have mnot
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touched the rationale of the Bill. We
would like to know from the hon.
Minister &3 to what is the need for
this Bill. There %Wre various enact-
ments and by taking recourse to them.
Government can remove unauthorised
occupants from the premises occupied
by them. There are other statutes;
there are other substantive laws
which are in operation. Now what
is the necessity of the hon. Minister
of Works, Housing and Supply to come
before this House with a legislation
of this kind which certainly abrogates
article 14 of the Constitution; what-
ever the hon. the Law Minister might
have stated.

Sir, this Act is also capable of
widest possible employment in matters
of a wholly different nature. For
ingtance, you will find that under
clause 2 leases can be cancelled. Gov-
ernment might have entered into a
lqpse agreement for a period of ninety-
nine years with certain parties. Under
clause 2, sub-clause (e) that lease
can be cancelled without offering ade-
quate protection of law, by taking
recourse to this summary procedure
and a lease for ninety-nine years may
be cancelled by an Estate Officer who
is not a judicial officer, who is only
a gazetted officer. What is after all
a gazetted officer? In this Welfare
State, we find persons connected with
fertiliser production are also gazetted
officers. A school headmaster is also
a gazetted officer. Now, the whole
purpose was that persons who would
exercise summary powers might have
a judicial discretion because they are
going to assume not only quasi-judic-
igl, but full judicia] powers. There-
fore, it was necessary that these
gazetted officers should have been
judicial officers. Otherwise, the sum-
mary powers that we are going to give
them will be misused.

Now, as I have peinted out, what is
there to stop an estate officer from
cancelling a lease which the party
had entered into for 89 years, by
taking recourse to thiz summary pro-
codure?

Secondly, the hon.-Law Minister,
while he was practising in the Cal-
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cutta High Court, himself had stated
that the previous legislation offended
against article 19 of the Constitution.
That has been mentioned in a judg-
ment of the Calcutta High Court. He
has not satisfied or convinced the
House, as to how and in what manner
this Bill gets over the objections which
he so ably pointed out before the Cal-
cutta High Court.

He has also mentioned that this is
not going to offend article 14 of the
Constitution. He will kindly remem-
ber that when it came up before the
Allahabad High Court, they held, if
I remember correctly, that here the
rational classification is not between
Government property and private pro-
perty. Here the rational classification
is really between the tenants who are
occupying other premises which are
not Government premises and the
occupants who are occupying Govern-
ment premises.

Suppose there are tenants who are
occupying premises belonging to the
State Government or private premises,
premises belonging to you and me.
For them there are different proce-
dures. But for tenants who are in
unauthorised occupation of Govern-
ment premises we are providing this
summary procedure. Therefore, the
Allahabad High Court had rightly
held that this offends against article
14 of the Constitution which enshrines
the concept of equality before the law.
And we have to be satisfied how this
legislation is going to meet that
objection.

It is true the Solicitor-General had
appeared before the Joint Committee.
I had no intention of making a refe-
rence to that, but since the hon. Law
Minister has made a reference to it,
1 think I will be failing in my duty
if I do not inform the House as to
what happ:ned. The Solicitor-General
took all pains to convince the Joint
Committee how this legislation will
meet the objections of the Allahabad
High Court. but his conclusion was:
let us wait for the judgment of the
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‘Supreme Court, as they are seized of
a particular case. He said: it will be
for the Supreme Court again to decide
whether it meets that objection or not.
I would like to know also from the
hon. Minister what has happened to
that cade of which the Supreme Court
was seized, and what judgment has
been delivered, in that matter.

With this background, it cannot be
said that this legislation has met the
objections which were pointed by the
Allshabad High Court and the Cal-
cutta High Court regarding article
14 and article 19 of the Constitution
respectively.

Then there is anothe;r matter of
very serious importance. As 1 have
said, this Bill is capable of the very
widest possible employment in matters
of a completely different nature. The
other day we were trying to submit
that this legislation would be applied
also in case of persons whose lands
bave been requisitioned, be it in
Damodar Valley, Hirakud or Rour-
kela. The hon. Deputy Minister in-
terrupted and said that these fears
were unfounded. and that this legis-
iation was not going to be employed
against persons who were going to
be dislodged either in Rourkela or in
Hiraskud.

The Deputy Minister of Works,
Housing and Supply (S8hri Anil K.
Chanda): Are those lands requisition-
ed, or are they lands which have
been acquired under the Land Acquisi-
tion Act of 18947

Shri Mabhanty: I am coming to that.
The whole burden of the hon. Deputy
Minister's intervention was that these
lands, be they in Hirakud or in
Rourkela, had been acquired by the
State Governments under different
legislations. Therefore, this has
nothing to do.....

Shri Anil K. Chanda: Not requisi-
tioned, that is my point. They are
under the Land Acquisition Act. There
is a difference between operations of
the Land Acquisition Act of 1894 and
requisition,
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Shri A. K. Sena: In ones case tip
property vests in the Government, in
the other case the property is only
requisitioned for use.

Shri Mahanty: I am coming to that

In that case, may I invite th~
attention of the hon. Minister to the
speech of 18th March, delivered by
the hon. Minister of Works, Housing
and Supply, Shri K. C. Reddy. This
is a very serlous matter. The hon.
Deputy Minister now says that this
will thave no application to these
cases, but the hon. Minister Shri
Reddy had himself stated in this
House on 18th March:

“In Calcuita, there have been
unauthorised occupants of build-
ings in 32 cases. 1n the case of
the Hirakud Dam project, there
have been 34 unauthorised occup-
ations. In the Ministry of De-
fence, there have been 1,833
cases of unauthorised occupation
of lands. In Kandla, where the
port is being constructed, the
number of unauthorised encreach-
ments 1x on a very constant in-
crease.”

Therefore, if it 13 now said that this
legislation will have no application to
Hirakud or Rourkela, I would like to
know why these figures, why these
instances were cited before the House
to show that unless we pass this legis-
lation from Kandla to Travancore-
Cochin, the Government premises and
properties were in danger.

Shri A K, Sen: May I point out
that we never said that it will not
apply to Hirakud or arywhere else.
Whenever there are Government pre-
mises as defined under this Bill, it
will apply.

Shri Mahanty: The hon. Law Min-
ister was not there when that issue
was raised.

Sbri A. K. Ben: I can only answer
when 1 am here.
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Shri Mabhaniy: When the hon

Skl Achar (Mangalore): I  think
the definition of “public  premises”
makes It clear that it will be appli-
cable everywhere. *“Public premises”
means any premises belonging to, or
property which belongs to the Gov-
ernment, and I think it will apply.

Shrli A. X, Ben: May I only suggest
that the hon. Member is putting some-
thing into my mouth which I never
expressed? He says I said it will not
apply to Rourkela or Kandla or other
places. I never said, I mentioned no
names in the course of my interven-
tion.

Shri Mahanty: The hon. Minister is
unnecessarily touchy about it.

Shri A. K. Sen: I am not touchy:

8hrl Mahanty: I never said the
Law Minister said so. 1 said the hon.
Deputy Minister’s intervention, so far
as I was able to understand yester-
day, was to the effect that this legis-
lation would have nothing to do with,
would have no application to, the per-
sons in Hirakud or Rourkela or el-e-
where. I did not make any reference
to the hon. Law Minister because he
was not there.

Shrl Anil K. Chanda: May I make
my position clear? The hon. Mem-
ber who was speaking about Rourkela
put his case in a manner which, I
theught, waz not relevant to this case
That was all that I said.

Mr. Speaker: That is all right. Now
it is applicable to all Government
premises, wherever situated.

Shri Mahanty: That makes the case
very, very dangerous and serious.
What has happened in Rourkela. The
hon. Deputy Minister seeks to make
a discrimination between acquisition
and requisition.

hrl&lh:muaduﬂmt-
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Shri Mahanty: There is. There is
the human problem also.

Shri Anill K. Chanda: He was talk-
ing up to this minute of law and now
he brings in the human element. It
is very difficult. S8tick to one point.

Shri Mabanty: 1f the hon. Minister
is of the view that laws function in
a vacuum, torn out of human context,
that they are meant for bricks and
stones, I have no quarrel with him. In
that case, I would not bring in the
human problem. He himself being a
refugee from East Bengal....

Shri Anil K. Chanda: Not quite.

SBhri Mahanty: ...... being a dis-
placed person from East Bengal,....

Shri A. K. Sen: He is from Assam.

Shri Mahanty:.. . .he himseif might
have experienced this human pro-
blem, the human miseries. Therefore,
that has been our fundamental differ-
ence, the Government have taken a
legalistic, technical, callous view of a
matter which is innately human.

With this law the Government of
India will requisition lands for setting
up iron and steel plants or may be
irrigational projects.

Shri Anil K, Chanda: Acquisition.

Shri Mahanty: The State Govern-
ments will acquire on your requisit-
ion. In the first place, the Govern-
ment of India will requisition certain
properties, as they have done. Then,
the State Government will acquire
those properties for the Union Govern-
ment. I would like to know what is
there in this law to s‘op that kind of
situation. Then, what happens is
that bulldozers are deployed to rage
those cottaiss to the earth; green
paddies are laid down under the
bulldozers, and no compensation is
paid. Even now, I can cite any num-
ber of cases in Rourkela. Even though
the Prime Minister of India had
assured them that they would get
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adeguate compensation, land for
land, and house for house, even
though the Ministry of Steel had given
them adequate promises and assur-
ances, they still remain landless and
homless.

In Hirakud, as the Minister has been
pleased to say, there are 32 persons
who are in unauthorised occupation.
The House will kindly remember that
the Hirakud project is nearing com-
pletion after ten years of work. And
after ten years, still there are persons
who have not been provided any
houses. And in order to dislodge
tham, you are now taking recourse to
this kind of summary procedure. Cer-
tainly, it is reprehensible to us. And
what about compensation? No-
where has it been mentioned. 1 am
not going to say whether this will
offend article 19 of the Constitution or
not, whether it is going to, offend the
right to hold and acquire property or
not. I am not going to examine it at
the moment.

13.21 hrs,
{8ama MosaMED Imam in the Chair.]

But what about compensation? You
have made all kinds of provisions to
auction away the small belongings
that these poor fellows might have
left in their shanties, when they are
in zearch of other places. You have
made provision as to how they will
be auctioned away, and how the pro-
ceeds will be delivered to the nearest
relations or whatever that may |be.
But I would like to know whether
there is anything in this law which
will restrain Government from cancel-
a lease which a particular party
entered Into with the Govern-
of India for 99 years without
compensstion. Government can
well cancel, and the estate offi-
cer can jolly well cancel a lease which
has & tenure of ninety-nine years. In
that case, do you give him adequate
protection of a civil court? No.
whatever jurisdiction has been given

£
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to the civil court is Ulusory and
notional It is the estate officer here
who decides everything. Aas I said, if
he is a chowkidar, and Goverment de-
clares him to be a gazetted officer, the
chowkidar can be a gazetied officer;
he will be there, or anybody else will
be there.

Shri Anil K. Chanda: How can a
chowkidar be a gazettsd officer? He
cannot say an impossible thing.

Shri A. K. Sen: Then, he will be
somebody else, not a chowkidar. -

Shri Mahanty: He can be; if he is
recognised as a gazetted officer, he can
be the estate officer.

Or, let us say, there is the head-
master of a school, whose subject was
geography or whose subject was che-
mistry. He is a gazetted officer, and
he can be made the estate officer.

Further, the estate officer is both
the complainant and the arbiter. Cer-
tainly, he is the complainant; then he
will himself be the arbiter. He is a
party himself; he wants to disoldge
Mr. X from a particular premises. All
these notional provisions of law have
been provided, to show that there 1= a
rule of law functioning. Then, he
himself is the arbiter. Whether the
complaints are genuine or not, whether
the person is in unauthorized occupat-
ion or not, it will be left to be de-
cided by the estate officer, who will be
a gazetted officer, no matter whether
he has any judicial qualifications,
judicial bent of mind and judicial
objectivity or not.

Then, I would ask whether the
provisions which have been made in
clause 9 are adequate to meet the snitu-
ation which I have just pointed out.
A man might have entered into an
sgreement with Government for hold-
ing a lesmse for ninety-nine  years.
You can cance]l that lease without
giving him the “protection which he
deserves, which Is his birth-right,
which is his constitutional right, and
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which has been guarantesd to him.
. This aspect was brought out in  the
judgment of, 1 think, the Punjab High
Court or the Allahabad High Court.
But, still that difficulty has to be met.
These matters were raised time and
again in the Joint Committee, but we
have been able to find no satisfactory
answer to these questions.

I would not take more time of the
House. But I would say that I am
certainly very much concerned about
the displaced persons both from the
east and from the west. The hon.
Deputy Minister is of the view that
this is a legal problem and a techni-
cal problem, and, therefore, a senti-
mental view or a humanistic view of
the matter need not be taken. But it
pains me to say that on the sacrifices,
on the charred bones, on the blood of
the displaced persons from eastern and
western Pakistan that our indepen-
dence has been sonsecrated. If, after
having come to power, after having
installed himself iuto office, he says
that this is not a human problem, but
it is a legal problem and it is a techni-
cal problem, certainly, posterity will
charge him with ungratefulness. 1
would like to redeem my hon. friend
for whom I have the greatest regard
and affection from that charge which
might be levelled against him by
posterity. Certainly, it is on their
sacrifices that our independence has
been consecrated. Is there any
doubt about that? Therefore, we
pleaded our utmost in the Joint Com-
iittee that there must be some pro-
vision in this legislation to give a
statutory recognition to Shri Gadgil's
asgurances which have remained
mere scrape of paper in the flles of
the Ministry, so that, when the civil
court under clause 9 or the executive
estats officer under the wvarious pro-
visions of this measure comes to ex-
amine particular cases, they will take
into account the  assurances which
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scraps of paper, what force or what
sanction these will have when a parti-
cular suit is being examined by the
law courts. So, unless we give statu-
tory recognition to these assuranccs

,and promises, they will be of no consge-

quence; they will be mere draps or
paper. I am pained to say that our
submissions were in wvain. As you
have found, no one else has come 1o
defend this Bill except Bhri A. K.
Sen, the Minister of w, and Shn
Hajarnavis, the D By Minister.

Shri Jaganstha RBso (Koraput): |
am also going to support it.

Shrl_h‘.ll.ha.nzy: Then, the hon, Mem-
ber will be the third person to sup-
port it

Shri A. K. Sen: Is it not too early to
speculate about it?

Shri Mahanty: The more the merrier.
So, I have no objection if more per-
sons come to defend this.

Pandit Thakur Das Bhargava: Only
they can defend the indefensible.

Shri Mahanty: We would like to be
satisfied, and be convinced in regard
to the doubts that we have raised. It
does not appear well that relying on
the majority behind, you can push
through any legislation that you
please notwithstanding the conse-
quences that flow from it. With all
these consequences, I feel it my pain-
ful duty to oppose this Bill lock, stock
and barrel, and I skall be the hap-
piest, if this Bill 1s thrown into the
limbo of oblivion.

Shri A. K. Sen: May I intervene for
a few minutes to explain certain things
which seem to be responsible for the
confusion on which the argument of
the hon. Member Shri Mahanty ap-
pears to have been built? There is
no question of the cancellation of the
lease by an estate officer. In fact, if
we gave that power, then it would be
struck down the next moment, be-
cause you cannot deprive anybody of
his property without 'compensation.
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That is why he said that we shall take
away a man's lease and not provide
for compensation. If the hon, Mem-
ber would be good enough to look
at clause 2 (e), he will see that un-
authorised occupation is defined there,
and an unauthorised occupant includes
a person who continues in occupation
after the expiry of his lease. If his

lease remains, Government cannot
evict him as uthorised person
without acqui leasehold in-
terest and pa: 2 compensation.

Shri Mahanty: The provision reads:

‘“under which he was to oc-
cupy the premises has expired or
hag been determined for any rea-
son whatsoever”.

Shri A. K. Ben: The hon. Member
is very impatient. The two things
being different, 1 cannot take the two
things simultaneously without making
myself guilty of confusing the two
things at the same time,

The next point is: ‘or has been
determined for any reason whatso-
ever’. In law, these are two different
things. A lease may expire by efflux-
ion of time, that means the after
time fixed for the lease expires;
and automatically the lessee conti-
nues as trespasser. That is called de-
termination of a lease by effluxion of
time. The next is the condition under
which a lease which is not determined
by eMuxion of time has been deter-
mined. There are certain methods
well known in law prescribed by the
Transfer of Property Act by which a
lease may be determined before its
time. If it is a lease for a term, it is
determined either by forfeiture or by
surrender. If it ix a monthly lease, it is
determined by a notice to quit. Now, in
either case, the person becomes un-
authorised only when his lease has
expired or has been determired. It his
lease is subsisting and not determined,
there is no right given under this Act
—nor do we claim to give any such
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right, nor could we have dome so—to
the Estate Officer to cancel a lease for
80 years, as he said, without compen-
sation.

Shri Naushir Bharucha (East Khan-
desh): What happens if the man con-
tests that his lease is not determined
and there is a dispute?

Bhri A. K. Sen: That is why adjudi-
cation and appeal are there, If there
:;,n no dispute, there is no gquestion

adjudication or appeal

8hri Naushir Bharucha: If it is a
disputed fact?

Shri Mahanty: My difficulty is ...

Bhri A. K. Sen: His difficulty is re-
tusal to follow, not inability to follow.

Shri Mahanty: Unless the hon. Law
Minister is divested of his understand-
ing of language, he should be able to
follow my difficulty.

Mr. Chairman: He has clarified the
legal point.

Shri Mahanty: There is no reason
why he should find it hard to follow
my difficulty unless he has divested
himself of his knowledge of English.
I am speaking Queen's English.

Shri A, K. Sen. I do not claim any
knowledge of English!

Shri Mahanty: My dificulty is
whether the Estate Officer can cancel
a lease entered into with a party for
99 years or not?

Shri A. K. Sen: The power of can-
cellation of a lease is given under sec-
tion 30 of the Bpecific Relief Act
under which alone the court can, apart
from the act of parties, cancel a lease.
The hon. Member is a lawyer; he
ought to know that the power to
cancel ig only under section 38 of the
Specific Relief Act. There is no power
of cancellation here It iz power of
adjudication, whether a man is uA-
authorised occupant or not. If he
says, ‘No, I am not; I have got a sub-
sisting lease’ and if Governmant say,
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‘No, your lease is not there; either it
has expired or it has been determined
properly’, the Estate Officer will judge.
If he is wrong, the aggrieved party
will go on appeal to the district court,
If the District Judge is wrong, appeal
lies to the High Couxrt,

Pandit Thakur Das Bhargava: In
the Punjab High Court, there was a
question of determination. of lease ex
parte. The matter was taken to the
Punjab High Court and they held that
this was the very objection.

Shri A. K, S8en: Even in the Calcutta
High Court, that was there.

Pandit Thakur Das Bhargava: I am
speaking of the Punjab High Court.
There a case similar to the one men-
tioned by Shri Mahanty came up. The
High Court held that so far as this law
is concerned, it is null and wvoid and
ultra vires. That is in the ruling. So
my hon. friend is not right in saying
that the Estate Officer wijll not be
able to do that.

Shri A, K. S8en: Not only in the
Punjab case, but in the Calcutta case
also, the objection was that the per-
son concerned was claiming a wvalid
lease subsisting and the Act provided
a procedure which allowed no adju-
dication thereon consistent with the
Tules of natural justicee That was
the precise objection taken, because
they said that we had left everything
to the summary determination by the
Estate Officer, that he is to determine
in his own subjective manner whether
a lease is there or not, whether any-
thing is there or not, That was why
the High Court struck down the old
Act—, because it did not provide for
a reasonable machinery of adjudica-
tion of that very digpufe. As I en-
deavoured to explain when I interven-
ed earlier this morning, it is precisely
to meet those objections which arose
out of the condemnation of the old
Act by the different High Courts that
we have provided these three new
features.
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First of all, the Estate Officer is
obliged to allow a hearing. He
cannot determine it in a summary way.
Secondly, if the Estate Officer goes
wrong, there is an appeal to the Dist-
rict Judge, and further appeals after,
the District Judge. It remains to be
seen whether we are correct or not.
If after this the Courts strike it down,
our hon. friend will be proved to be
in the right and if we are in the right,
the Act will remain,

Shri B. K. Galkwad (Nasik): Mr.
Chairman, 8Sir, I rise to oppose the Bill,
I went to bring to the notice of this
hon. House that there are lakhs and
lakhs of people who were living and
are living in villages, They have no
lands in the jungle, no houses in the
villages. When these people did not
get any employment in villages, they
left them and went outside to earn
their bread. So you will find in all
big cities lakhs of people have come
to earn their bread. Naturally when
they came, the question of getting ac-
commodation was there. They did not
get suitable accommodation. So
wherever they found vacant plots, they
constructed their small huts, and they
are living there. Most of them are
building labourers. Some of them are
rickshaw drivers and some are tonga
drivers and so on. Anyhow, they are
leading their lives. If you visit the
labour colonies, you will find that they
have got small huts 10 X 10 where
there will be about 8—10 persons in a
family. Such ig their pitiable condi-
tion.

I just want to remind the Congress
people who have occupied the Trea-
sury Benches that it was one of their
slogans that they want to provide
food, shelter and cloth to every human
being, every citizen of the country.
Taking into consideration these factors
together, you will find that these peo-
ple belong to this country. In order
to earn tneir bread, they have come
here. Under the circumstances, if
we do not provide them with shelter,
their position will be very pitiable.
If this legislation is passed, the Estate
Officer will be authorised to evict these
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persons fram their huts and the natu-
ral guestion will be: where should they
g0? So my proposal is that unless and
until some suitable accommodation is
provided for them, they should not be
evicted from their present premises.
Some kind of arrangement should be
made.

1 have investigated the matter and
found that most of the labourers come
from the Scheduled Castes, Scheduled
Tribes and other backward classes.
Somes of them are refugees. Most of
them are from these poor communities,
So the question before the House is:
it we want to evict them, what will
be the next stage? What about their
regidential accommodation after their
eviction? So before passing this le-
gislation, I want to bring to the notice
of Government that they are inviting
not only trouble but several other
difficulties too. In order to avoid all
these things, Government should take
back thjs Bill. If not, it should be
thrown out by majority.

If Government are really keen on this
measure, on clearing all these public
premises, I want to bring to the notice
of this House one thing. Some years
back there was shortage of food in
the country and hence there was food
rationing. When there was not enough
food in the country, naturally, food
rationing was applied. In the same
way, if there is difficulty of housing ac-
commeodation in the country, may I re-
quest Government just to introduce a
scheme of house rationing, 1f you go
to a Governor’s house or the Presi-
dent's house, or M.LLAs houses or
M.Ps. houses, or localities of rich
people you will find that there is
ample space. You can ration these
houses.

Pandit D. N. Tiwary (Kesaria): You
have a house here also.

Shri B, K, Gaikwad: 1 am prepared
to sccommodate as many as Govern-
ment desire.

An Hom. Member: Why not your-
self?

Shri B. K. Galkwad: I am prepared
to accommodate as, many ag Govern-
ment desire, At present it is not al-
lowed according to the rules.

An Hon, Member: Az paying guests?

Mr. Chairman: The hon. Member
wants the example to be set up by the
Ministers.

Pandit D. N. Tiwary: I wanted to say
that any hon. Member of this House
can accommodiate any person free of
charge; that can be permitted. You
can take permission here. (Interrup-
tions.)

Shri B. K, Gaikwad: I can bring
to the notice of my hon. friend that
without any rent I have already pro-
vided two or three familles of my
state,

An Hon, Member: Against rules?

Shri B. K. Galkwad: As my hon.
friend proposed, that we can accom-
modate without taking any rent. As
myself 1 am even prepared to have
only one room for myself and spare all
other rooms for homeless persons if
it is permitted by Government. Under
the circumstances, you will find that
this is a very difficult problem. Gov-
ernment should not think it otherwise.
Otherwise, Government will have to
face worse consequences. Perhaps,
they will have to face another diffi-
culty which I would call satyagraha
when people will not go from the
places where they are residing.
{Interruptions).

These are the facts I have mentioned
and I request that Government would
not insist on this Bill and that they
would withdraw it

ft wwy (wrdmtx) o gwrefe
wfreg, ag N fex 930 & @A ¢
cow wfed Trtds wy A afwetT
wrer wor agh B s feofy ¥ wic
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Shri Jaganatha Rao: Mr. Chairman,
scveral hon. Members have so far
spoken opposing the Bil] in all its
aspects. Perhaps I am the only
Member who will be in agreement
with the provisionz of this Bill
Several objections have been raised.
The question of the Scheduled Castes
and d'splaced persons and others was
brought in. I would appreciate the
sentimentg expressed by the thon.
Members with regard to the difficul-
ties of this class of persons. These
are problems which cannot be mixed
up with the provisions of this Bill, I
could see the difficulties of the dis-
placed persong who have come over
to India from West Pakistan being
deprived of their homes. Unfortun-
ately, they have been squatting on
these prem‘ses without authority and
if they have constructed houses, I
would ask my hon. friends whether
they could have acquired a right fo
hold that building which they have
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constructed on the premises belong-
ing to the Government without
authority. If any building has been
put up by any displaced person with
the authority of the Government and
if it is according to the municipal regu-
lations, ft {8 a matter for considera-
tion. The Government would not
then go straightaway and demolish
the building or evict the persons. I
fail to see how for that reason the
provisions of this Bill can be mixed
up with that qQuestion and why the
Bill should be urged to be thrawn out
in toto.

Several objections mve been raised
about the interpretation of this clause
—the definition of unauthorised
occupation. Any person in occupa-
tion of a public premises without au-
thority or who continues to be in
possession after the authority ceases
18 such a person. It does not con-
template the cancellation of a lease.
A leasze can be cancelled for valid
reasons. Take the instance of a land-
lord and tenant. It is open to the
landlord to cancel the lease if there
ig any breach of the conditions of the
lease. If the lease is by the Govern-
ment in favour of a person, and if
there is any breach of it, it is open to
the Government or the officer repre-
senting the Government to cancel the
lease. How does it make any differ-
ence if the occupant happened to be a

displaced person or a Scheduled
Casgte member?
It has been said that alternate

accommodation has to be provided if
resort is to be had to the provisions
of this Bill to evict a person. The
provision of alternate accommodation
ig not a condition precedent for evic-
tion. We have to view these things
without passion and prejudice and
should not mix it up with the ques-
perscns  and
Scheduleq Castes. [ gee that the
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It.has also been urged that this Bill
offends articles 14 and 19 of the Cons-
titution. Article 10 gives certain
guarantees to a person to own and
enjoy property. How can a persom
who i3 a trespasser and who has no
right to be on a premises belonging
to the Government and who cons-
tructs a building unauthorisedly ob-
tain a guarantee under the Constitu-
tion? Article 14 has been brought in
to say that the Bill violates the equal
protection clause in the Constitution.
It has been said that there has been
some differentiation in treatment.
Every differentiation is not violative
of article 14. It means that every
litigant in the country should have a
reasonable opportunity of being
heard. There should be no discrimi-
nation between man and man. That is
all. The mere fact that the jurlsdic-
tion of a civil court is ousted anfl
some persons are not allowed to ciwvil
courts does not amount to discrimi-
nation because the principles of
natural justice have strictly been
adhered to. Where the estate officer
feels or is of the opinion—necessarily
subjective opinion on the facts
before him that the person in posses-
sion is in unauthorised occupation of
the premises, action is taken. Under
clause 5, an opportunity is provided
to show caure why he should not be
evicted and there is an elaborate en-
quiry as in a civil suit. If he can
prove to the satisfaction of the officer
who presides at the enquiry and if
the enquiry officer finds that he has
a right to be in possession, the pro-.
ceedings will be dropped. If on the
other hand, the person in occupation
cannot prove it {7 the satisfaction of
the officer, he has no right and has
to be evicted. An appeal against
that decision ig provided for under
clause 9. The District Judge, who Is
the appellate authority, hears the
appeal. Then, there is the quashing
power of the High Court which acts
as a deterrent so that the officar hold-
ing the enquiry cannot be arbitrary.
Articles 2368 and 227 give power to
the High Courts to interfers and
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quarh the proceedings. To contend
that articles 14 and 19 are violated is
not sound. The trend of modern
leg'slation is to oust the jurisdiction
of the civil court. Ours Is a welfare
State angd the 18th century notion of
the SBtate being a police State is no
longer applicable.

14 hrs.

Tt is a welfare State. The activities
of the State have Increased enor-
mously in all directions. We want a
speedy remedy. In all advanced
countrieg of the world, in all civilised
countries of the world we find that
delegated legislation or, what is
called, administrative tribunals are
the order of the day: only matters
relating to disputes between Indivi-
duals, relating to marriage, divorce,
minors, bankruptcy and so on  are
lef to ordinary courts of the land
All other matters are brought within
the cognizance of administrative tri-
bunals.

The Estate officer of an adminis-
trative tribunal has to enquire into
the case. Then there is the right of
appeal, which is a substantive right
that has been recognised. The origi-
nal Act did not recognise the right of
appeal. Naturally, in that case, the
person concerned used to be at a dis-
advantage. That is why the High
Courts held previously, on the basis
of the provisions of the old Act, that
these provisions violated articles 14
and 19 of the Constitution. But now
we find that regular appeal has been
provided, and jurisdiction of the High
Court is there.

Bhri Mahanty: How does the hon.
Member get over article 147

Shri Jaganatha Rao: Probably my
hon. friend was not here when 1 ex-
plained that Mere differentiation in
procedure per s¢ does not amount to
discrimination. According to my hon.
friend, the jurisdiction of clvil court
Mere
court

|

in
the jurisdiction of civil
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does not amount to discrimination at
all.

Shri Mabhanty: What I said was,
there will be two kinds of procedures.
There will be one procedure for the
tenants occupying premises other
than public premises defined im this
Act, and fhere is the summary proce-
dure for tenants occupying public
premises ag defined in this Act
Therefore, there is discrimination in
law and as such it offends article 14

of the Constitution. How does he get
over that?

Mr. Chairman: He says that it does
not offend article 14.

Shri Jaganatha Rao: The trend of
modern legislation is to oust the juris-
diction of civil courts. My hon.
friend can look to the legislations of

various advanced countries of the
world.

Shri Mahanty: Which country?
Doeg he mean to say that all coun-
tries are civilised except India?

Shri Jaganatha Rao: As I said, mere
differentiation or tnegquality of treat-
ment do not per se amount to discri-
mination—] have taken this from a
judgment of the Supreme Court All
that the article contemplates is that
litigants should have the opportunity
to show cause and appear. That pro-
cedure hag been provided in another
form. Therefore, according to me,
the objection that it is violative of
article 14 does not arise.

I may also point out that clause 4
follows practically the procedure laid
down in Order V of the Civil Proce-
dure Code regarding service of
notice. Personal service of notice is
also contemplated under sub-clause 4
of clause 4, and service by affixure is
provided in sub-clause 3 of clause 4.
Therefore, ainple opportunity is given
to the person to appear and show
cause.

The other day, while moving the
motion for consideration, the hon.
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Minister said that lawyers are not
exciuded from appearing before the
Extate Officer. Therefore, a person
who has been served with a notice can
appear before the Estate Officer ejther
in person or through a pleader.

I feel, Sir, that we should not be
rather sentimental or very sensitive
in these matters. We should only
see whether the procedure providea
for does not meet the ends of justice.
Therefore, I do not see that any pro-
vision of the Bill would affend any
article of the Constitution on any of
;he:t groundg urged by the hon. Mem-

Mr. Chalrman: Shri Vajpayee, This
Bill has been discussed for a suffi-
ciently long time. Therefore, aftar
this hon. Member, 1 will call upon the
bon. Minister to reply.

Some hon. Members: The time may
be extended.

Mr. Chairman: It has already been
extended sufficiently.

Shri Braj Raj Singh (Firozabad):
There are so many Members who want
to participate in this debate.

Mr. Chairman: I am afraid all
Members cannot be accommodated;
but every party has been given a
chance to express its view.

Shri Braj Raj Singh: Even all the
parties have not been given a chance.

ft www wawe (wrw R&EA,
e, eqqfex afat) @ wanfa
g, 4 fia fer § rac w T @
g1 am AR ¥ A fawfaa d@y 9x
CEET YT TATT T¥X AWy k) ewfag
QO wniar § e q& a9T ax7 fren
wrfg?@ 1
Mr. Chatrman; My difficulty is
A ceriain time ‘was fixed for this
Thad time limit has expired. We

$EE
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actually exceeded that time lomit
This Bill must be finished before
5 pm. today. There are a number of
amendments also which have to be
considered.

Shri Braj Raj Siagh: We will finish
it by 8.

Shri Mahanty: I will not move my
amendments; so, that tisne will be
saved.

Mr. Chalrman: ¥ all the hon. Mem-
bers undertake net to move their
amendments, we can easily extend the
time.

Shri Achar: ] would suggest, Sir,
that more time may be given for
general discussion; I do not think the
amendments will take much time.
Mr. Speaker said that all Members
will be given an opportunity.

Shri Naushir Bharucha: I would
suggest, Sir, that we may continue
general discussion till 3-30 and from
3-30 to 5 we may consider the amend-
ments,

Mr. Chalrman: I will call the hon.
Minister to reply at 3.

Pandit Thakur Das Bhargava: What-
ever you may be pleased to decide, Sir.
I have no objection. I only want to
point out that the Speaker or the
Deputy-Speaker had announced that
two hours will be devoted for third

ot wefiet (g,
wifeai) : wwmfa o, @
frafer g & e s gwr ff )

Mr. Chalrman: We will procesd with

the general discussion till 3-30. I will
call the hon. Mimister to reply at 3,00
and aftarwards we will take up the
amendments. .
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Shri Anii K, Chanda: May I make
one submission, Sir? You have stated
that I should begin® to reply at 3.00
and end by 3-30. As you will realise,
Sir, about 20 hon. Members have fired
their fusillades at me, and my reply
snay take a little longer time.

Mr. Chairman: He may take ten
minutes more. Shri Vajpayee may
now proceed. I would request him to
conclude his speech within 15 minutes.
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Shri Muichand Dube {Farrukha-
bad): Mr. Chairman, this Bill provid-
¢s an expeditious remedy for the evic-
tion of persons in unauthorised occu-
pation of public premises, but this
expeditiousness seems to have been’
ohtained at the sacrifice of principles
of natural justice. The courts which
are competent to decide cases have
been given the go-by. The procedure
provided for evictions is also abandan-
ed. The rules of evidence are absolute-
ly abrogated. In ordinary cases, the
Government would have to go to the
court firstly to prove.its title to the
property, secondly to give evidence
that the defendant is in unauthorised
occupation of the premises, and third-
ly to prove the amount or remt ar
damages to which it may be entitled.

This Bill substitutes the civil courts
by an Estate Officer. What that
Estate Officer will be, it is difficult to
ady. When the Estate Officer is subs-
tituted, what happens is, when the
question of title of the Government
comes up, it Is left to the opinion of
the Estate Officer. The Government
need not prove its title. The Estate
Officer has only to form an opinion
that some Government property or
public premises are in unauthorised
occupation. Once this is done, the
Estate Officer issues a notice to the
person in possession, asking him to
show cause why action should not be
taken against him. Sometimes, some
king of evidence is given, and after
that evidence Ig given, if the Estate
Officer comes to the conclusion that
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the occupation was unauthorised, the
man is evicted. There are also pro-
visiong for decree for the loss or
damage suffered This is how the
thing is being done.

I have advisedly not called.this Bill
as providing for a summary proce-
dure because summary procedure is
evidently a short procedure. But in
this case, there is an absence of all
procedure. The hon. Minister, inter-
vening in the debate on Friday last,
said that this Biil will apply only to
cases where the title of the Govern-
ment is accepted or admitted. There
ia no such provision in this Bill. 1f
that is so, I think much of the rigour
of the Bill would be taken away. I
would request the hon. Minister to
insert a suitable amendment to that
effect, so that this Bill may apply only
to cases where the title is admitted.
Once the title is not admitted, the Bill
should not be applied and the proce-
dure provideg therein should not be
followed.

Then, it is said that lawvers would
be entitled to appear before the
estate officer., The estate officer is not
a court. A lawyer is entitled to
appear only in a court of law and if
that is not a court. he will have no
right to appear. The estate officer
may at any time say, “You have no
right to come and appear before me”.
Therefore, that provision also goes.

Another thing that is said is that in
case a bona fide dispute is being rais-
ed before the estate officer, he might
stay his hands. That is also not pro-
vided in this Bill.

The next thing is that it is said that
the defendant may be able to institute
a suit in a court of law to obtain
some relief by way of injunction or
otherwise. That alsq is not of a
substantial character, because under
section 9, if the suit is expressly or
impliedly barred, the civil courts
cannot take cognizance of it. When
you provide for a certaln procedure
for the eviction, recovery of rent or
damageg from a person, it may be that
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a clvil suit also may be barred under
section 9.  Apart from that, even if
it s not barred, it would be putting
the cart before the horse. The bur-
den of proof in ordinary cases should
be on tHe Government. Instead of
proving the cass, the Government is
asking the defendant to go and prove
Hiz case. That is also a  different
matter.

Then, it is sald that appeal is pro-
vided and for that reason the Bill is
a good one. My submission is that
the appeal would be wvalueless, if the
lawyer has no right to appear before
the court in a proper manner. He
would be powerless to help the
defendant.

Also, the principle of equality
before law which the Constitu-
tion gives to all parties is also
violated, because in these things,
the Government puts itself in a better
position than the other side, for the
burden of proof is absolutely shifted
on the other man. Whereas the two
parties—the Government and the
other person—should be on the same
footing, what happens s that the Gov-
ernment appoints an cstat: officer,
who is empowered to do everything
that he likes and in the manner pro-
vided in this Blll which, as I have
said, conflicts with the principles of
natural justice. I, therefore, think
that the BIlL as it stands, ix not a
proper Bill and the hon. Minister
should give due consideratlon to it, so
that it may be amended and injustirs
may not result to anybody.

About the assurances that have
the ho-
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possible, the matter should be regu-
larired by just compounding or allow-
ing him to purchase the proparty or
Jand at a reasonable price.

Shri Barman (Cooch-Bihar—Reser-
ved—S8ch. Castes): Mr. Chairman, I
have heard the speeches of other
Members on this Bill and from the
trend of the speeches, I just like to
appeal to the hon. Minister that all
the speeches are not really speeches
directly opposing the very objective
of the Bill; but, behind all the
speeches lies the fact that cveryane
feels that by the blind operation of a
punitive measure like this, much
hardship may be caused. According
to some hon. Members who have got
practical experience in the past, due
to the operation of the existing Adt
of 1950, much hardship has been
caused. So, at the outset,
I would like to appeal to the
hon. Minister that after the Bill 1s
passed, it will become an Act of a
punitive character not against persons
who can defend themsclves, but
against the most helpless section of
our body politic.

So, after this is transformed into
an Act, he should not leave it simply
to the executive to carry on its chariot
just as it is permitted by the law,
but at every step and in every action,
he should himself consider whether
the main objective of the Act is going

., to be impaired by withholding its

operation. Afler due consideration
he should permit the department to
procead with it only in cases where
the i'rgent operation of the Act Is
necessary. 1 think that is a proper
study of the speeches made on the
floor of this House.

It hazs been very much contended
that instead of taking recourse to the
ordinary law, the Govermmment s
coming before this House to be armed
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with an Act in order to have summary
procedure approved by this House.
The hon. Minister = wtated that the
squatters are blocking development
in many spheres. We have to con-
sider very carefully whether we want
the development which the Govern-
ment have in mind and whether de-
velopment of a city like Delhi or Cal-
cutta requires svch a summary pro-
cedure or not. He has said, and truly,
that ordinary procedureg under which
evictions can be had are dilatory,
because there are appeals after
appeals and in certain cases,
cases go up to the High Court
and Supreme Court; and, until the
cames are decided, the whole project
is held up. He has mentioned, for
instance, the case of the ring road. It
is in the interest of the development
of the capital city of Delhi that the
comstruction of the road should be ex-
pldited. If we have to proceed under
the ordinary law, then the case may
be dragged for years together.

Even though thiz Act was passed in
1950, in the year 1958 the Government
have not been able to make the way
clear for the construction of that ring
road. We have also several other
instances. As a member of the PAC,
I know of one particular case where
the P. & T. department took lease of a
house at Calcutta in order to start a
poets and telegraphs office in that
locality. The department took a lease
from the landlord. Before the depart-
ment could occupy the House, unautho-
rised persons occupied it and the land-
lord carried on exacting rents from
the Government year after year. The
Government could not under the
ordinary law evict those persons.
Because of that, the department had
to pay a few lakhs of rupees as rent
or compensation to the landlord. No-
body will say that this sort of things
should not be remedied, if a proper
remedy could be found out by the
Ministry or this House. But the thing
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gees, as apparently have been caused
in the past.

I could not follow the point when
the hon. Minister cited the case of
squatters in Purana Quila. I know
it for a fact that from the beginning
the houses were constructed by the
refugees at the instance of Government.
The materials were supplied by Gov-
ernment and payment was also made
by Government. Now, I do not know
whether the original refugees that
were housed there had been Eiven
alternative accommeodation elsewhere
and whether, as the hon. Minister
alleges, before they could be taken
elsewhere another set of squatters
came and occupied them. It may be
true, I accept that But I do not
know why the Purana Quila refugees
need eviction. I do not know why
the squatters should be evicted from
there.

My point is that Government should
proceed with the operation of this
Act only in cases where vacant
possession of any area is urgently
needed for a certain public purpose.
Then, before that area is cleared of
squatters, Government should give al-
ternative accommodation to those
persons. The hon. Minister says that
alternative accommodation for the
rehabilitation of these squatters will
require at least five years. Even if
it takes five or ten years, I am sure
there will not be much difficulty for
the Government to construct ordinary
cheap houses elsewhere and gradually
evict those who do not want to shift
of their own accord. So, a judicious
operation of this Act is necessary.
Since the Government is responsible
to this House, I am Ssure they will
take every care so that they may
not be criticised for doing something
harsh or unlawful or tyrannical to
those persons who have been evicted
from their original abode at one time
under circumstances which were not
within our control. Let them not
accuse us of their being evicted by
their own national government.
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In a general way 1 support the
Bill, because the objective of the Bill
s such that it will serve a public
purpose—development of cities and
slum areas, At the eame time, when
we arn the Government with such
drastic punitive powers, 1 would re-
quast Government to proceed very
cautioualy, judiciously and in a
humanitarian way. With these words
I support the Bill,

Mr. Chatrman: Shri Braj Raj Singh.
I hope he will finish within ten
minutes,

Bt Braj Raj Singh: I will finish
in five minutes.

dfadfl eru f (srre-fwa-
wygfer ofei) - aamafe s,
wrefidy of ¥ oY gy Aforg | A faesht
# g« A gfom) £ aaen s s
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et & wow 81 & fades wom
g ¢ f g qw e gt ¢ i
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ez wifeae B & fas & o arex
wY oY wTw four wur ¥, 99 wr wedary
frsgw a9 aq o, foe axg feww
wifsaT vt fear aff w2 § 1 gfeww
e w1 goly ooy o7 wferss
21 fowe wre fede & g 7 ag gem
fetr wr fv qeit wifeeT & ¥ 9%
s e el @ e wry, afen
HORTTR T6 oI o 7 qT T T LT
wrweay we € § s e anfpae @ o
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wiY e A S ey fn o W
gfeewhor wdt dar awry, et fw gt
sifeee wan o 81 e few & ot
wrwent ot i §, 3w ¥ wpwe Qe
e wid foret i & wwfiowre wear
R WS wivg & @9 W wW
I WY WE A T T qwAr § o

LY gt & ¢F ag 2w aionr fie
oY arafaer § @ go & dw qC @y
e ey, fer Y € are agi ¢
gufrnE g s xrr ww R e &,
afew 3 w g i fear T §, @
wt afe s wr o At faar o 82—
wfasy & 3o ¥ 21 farqr o a7 Y,
7% fiararerx faem Bt wrr Wy
g ofr wrrem—ag i $2 @ ar
g€ ®iE—37 urearwAT ¥ wr§
T T wwdr | ¥ ferd 7% g% wg fr
uraww Wt ¥ f @ wmm e ey
WG IA GTEATAAT W FTAAT w7 v
a7 | dfew Fwe Y avE ¥ AT AT
TRTY T GYT I9 UTOETEHAT ST wAy
=y ¥ foggw gowal w1 wefere
o § ug aar § e e I wrare-
T qu &R & forg fre i @ I
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it g w7 " e S WY g
wfrt < go wmar §, wer fear §,
fag wY fis & graqroEeR wsT
TIRY € | W S & I WY €
grery grf, ag v o goT g
Wt TR WifeET wit, ar § wret
w3 aoaTe g wwd § ot OF war o,
wx fw wwrl ¥ e wgw fawr
8, forr WY & 3w wTewTert &Y vy &
wad gu wiv a8 A g fe gt &
¥ o @ wRw; T 9% Wi oy
wurt ¥ ove W T ST WOR ey
tar forr @, ar Wiefeat oo ot §
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et gt g, v I w3 g,

o WP & R Warr ww wY agr A
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WAy TR Wy waA Fefreed oo
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witaret o g sferesT ST weeh 8, ot
FE oY a8 A et S wT B
wtfed s o ST ey somem, tedo WY
wafery ot § § Wi FegR @A
At ¥ T ¥gi 9 w9F wET
Ay Fag §, 37 %) faeet oreg Y germ
WRAT | WAL TTHTT A WY ATAA ® o
rcafr g Maadam s g & s
wopTe Tl Wit e 3 arrETeAT W
o fen w1 7% %Ry AT @ e o
mfeRT Afrg o st WX 9
% wiw faer 9w & agt 9w & faene
wfre § bl o s @ wE R
war ar g fr it W ot ok e
wrfews R3¢ W7 23¢ ¥ 9eT 99 9%
ot fofg & &% § | e wo ag
2 fr o frast ®r @, oY wifews 3%
T 1y e & s Ppiw w1 ar gré W
ot gwd § 1 war & W, o oY wYafd
o §, Py & qre A ¥ feg # e
2t &, Wt et ey T WA A L,
ot w7 a1 g W Y oo ¥ we
W7 W¥ fad o % & wfeg,
o 6 3 & ara off &1 BfeT Wt
& gr *¥¢ ar gftr w1 g § A,
ot it 37 et & o S i
M wmamdf@me &
wy P o wor wrge g fe xw swen
#Y wor gor fawr & e o W 7
o w1 Wy g TR EwEn § ek
W & et St 6y Few R T
&gy ¥ Wit %7 whex firde waar £
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et wafta B, agh oY Aer 3w e,
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qUH IR KT wTEW AT W ¥
 fag & wowre & gy fags sy
fo ¥a@ gz F o arefrer 7 o wrEATET
fad €, 39 WY q7r T wnfga W
faer W o wraeqr vy wifgd v oY
W fW wRq woe oY gefaw €,
A UTTAET Y W | A S0 wg 9T
g AT SRS gu E IT AT Wy X
ITaT A ATE W ORT ¥ (W ST Y
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Mr. Chairman: ] think Shri Balmiki
will finish In ten minutes. Then I will

call him.

ot AW NATHT : W [N F |9
wg ¥ & e arAYE areae off #
wreras famr o7 fif W WY e v
ooy faegr amdm, ¥few oo feg 43
& ax ¥ 98 wvwr T fxar @

Mr. Chalrman: 1 am not aware of
any assurance given by the hon.
Speaker or by the hon. Deputy-
Speaker. Anyhow, I will cgll him

after he finishes.

oy wrwee® : wuwfa mEew,
qoerdt g wifr  (wefasr s
wCT At w7 frseraw) faw av @
for & @@ = ot ¥ /O AT aEh
AT ¥ W faw ¥ gy AT 9T fadw
& gfar & gt R dwfw sw &
Tufy w7 @ & W wwrw ¥ WA
oifz agi ¥ x\7 w wfow w2 R E,
afer w@ 2 F o<y ax @ g7 o
At W Swred ¥ wiferw # o of
3, & fis T4l W1 wRAdr ® A o
Pt amgamEaaiw i @
faw & groy 3w AT 97 A wwf
ari areft &, 39 N A § W 5w
w7 v S AeaT §

ags & seAr Rt o
gz & fors fear war 1 99 A aH
& ey S wrge, dfe wa oy wErfig
oy o % warda ¥ W §aL arfeat
# g & ag g fw gt *r, 9
agw *H AT § wAfEEy T v F
Bgwd w s sww g ar

R wTewd geT # xw aw oW Al

AAATE | WG AE FEL HATAAT WY
arewe § 7Y ARG I TAwa) &
g Tvar &, iy W 8, dfer ox
syrom guy §, faw % qw v W ¥
st fr &1 X WTIT WIT W7 I
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TR o & wreT agt o< faeelt wge
# aar gt o § ww M@ ¢, TN 9
age AT wrRy WA Ay § i At
ALE HIIHT = AT W § |
I faar Avfew fa@t gy Is@r o
Ia%: forg faredy oy wreeAfe owmtdem

. T %W 7 FTAT 3% AET AAMT AT Ty

i woft v ag fawr e W gwr
&fw feg s | wrawy sereeT wrgET
g fewit @ & wivfegt Y fraar e
W< faar mur & o &Y w1 qlarft
W wTeeT e %7 fagr war @0 gwA WY
faz wrs fede faar §, a% €@ s@1<
t—

“We appreciate the apirit of the
Bill that the practice of unautho-
rised occupation in public premises
should be discouraged. With the
large scale influx of the refugees,
the housing problem in the coun-
try has taken a serious turn. The
Government, in spite of its vast
resources has not been able to
cope with the glgantic problem.
The occupants of these unauthoris-
ed places stem from very very
poor strata of society, wir,

from place to place untll they
constructed their unauthorised
houses, huts or tenements on those
premises from where they await
their eviction. The Joint Com-
mittee has recammended that s
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lenient view should be taken
while dealing with displacad per-
‘sons and that they should not be
put to undue hardship or unneces-
sary loss. Either they will be
aliowed to live at the same site
or will be given alternative
accommodation if they are evicted
at all. We have got every
sympathy with displaced persons
but the condition of the Hurijans
and labourers engaged on build-
ing construction is probably worse,
We poignantly feel that they will
be badly affected by this enact-
ment. They sail in the same boat
with the displaced persons and
their plight is no less misefable
than that of displaced persons. We
are, therefore, strongly of the
opinion that the same lenient and
sympathetic consideration be
shown to Harijan and labourers
engaged on building construction
as is proposed in the case of dis-
placed persons.

They all are without hearth and
homes and monetarily in lifelong
drudgery. If they are evicted,
they will be rendered homeless
and shelterless. When we talk of
socialistic pattern of society, at
least such poor persons do need
some consideration at the hands of
the National Government. There
are a number of such slums
throughout the country in which
displaced perions and Harijans,
particularly the labourers engaged
on building construction dwell. In
some such camps Harijans con-
stitute more than B0 per cent. of
the dwellers. We simply demand
that either they should be allowed
to contmue in their huts or be
given alternative accommodation
in case they are evicted from the

site.”

W faw qr A7 ) o fed 4
queT TRz T we ¥ 3 O 9T
—

“Provided that lenient view will
be taken in the smse of Harljans,

8 BEPFTEMBER 1958
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building labourers and other poor
persons like displaced persons
while evicting them.”

T THEAE 7 AT S0 &, WY fir qm
THTC §:—

“Provided that no displaced
person, Harijan, building labourer
or other poor repson who has
raised wunauthorised construction
with ar without permission of the
awtherity upto December, 1957,
will be evicted until he is provided
with alternative accommodation
or given compensation for struc-
ture raised by him, if he is com-
pelled to vacate™

WIS UgT 9T AFA AE IRE A
gfeoer qar gat o &9 qe aw
& AT FEa § fF §F wrardrrese
€9 § T T T § 9 NARTAIIESE
& ® gA AN § qErT gearfe AT
fod & & mad g wwgan g e & oy
FAWTAIESE ®F ¥ 961 a9 §, T
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g & gms g adieft g Aieg
qH T wEET IRy § 1§
s g 5 omw e O a9
aar fafezn ¥t v nf @, ag ewrdy
aggrt & & s awH o7 et 8
oz gufa Y gdF Ty av geat @
fe g7 gt ®T@ &1 e FTEET
T B W Y S oas A
ft ¥re IEE 9w @ gk aer W
Ta ®Y, TAX AT AT W AWIL
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® gt e wey s @ Tet
9T §G WA W TETET 4T @ AT TG
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421 T AUT §H I B WIEATH T
®T qEyT T § % I JEE A
wrQET | 9w agh 9T IAE g, T

@, A%W AP OT ®T aW W) fow A
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Some Hon. Members: rof¢—
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Mr, Chairman: I will call the hon.
Member here. We have to close this
discussion by 8 o'clock. I think he
will be the last speaker. Then, we
can gee if Shri Jaipal Singh and others
can be given a chance in the clause
by clause consideration stage. I would
request the hon. Member to close in
ten minutes.

ot maw e Tl TR,
# gy firre ¥ wATT WX a7 )

g aTHA 9T SeE favas &
fodws greadw s Af § 1 A @
h mEew €1 gg  aafas o
Wy =gt § WXt § fooagw
qgEEaT ¥ ag Wod WA § faar sl
aYfx 3§ # arx froig &% 1 97 7%
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TAarEwAT § 7 & WA Wy W wyAr
wreaT g fe afes ag s et & wra?
g &0 gATTaes o ¥ W 437 aw
T FY grE wadt §, ow why ofy fafwd
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wgt frswr? & are 3bard w1 oy e



s309  Public Premises

e § 1 % OH, W @,
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AT A4 AA AT ilwww’uﬂ"lrﬁiﬁ
FET qrEEiEw & 4

Sari Antl K. Ohaada: This is the
third day of this general discussion
on this Bill, and quite a number of
my hon. friends have spoken on this
Bill. It is but natural that, as this
Bill touches the lives of the compara~
tively poorer sections of ocur people,
80 many Members should have felt
stirred and should have spoken so
eloquently so that some consideration
could be shown to the poor displec-
ed persons from Pakistan, to our
Harijan brethren, to other poorer
people who, forced by circumstan-
ces, have been in unauthorised occu-
pation of Government lands and pre-
mises.

I would only very humbly submit
to the House that it should not de
thought that we who sit on the
Treasury Benches are devoid of any
sense of humanity or charity. One
hon. Member has referred to me as
being a refugec myself. I am not
quite a refugee. I can call myself
half a refugee, but so far as this Bill
is concerned, excepting my senior
colleague who is sitting here, every
one else who has been involved in
the drafting of the Bill and in tryingz
to get it through the House, iz a re-
fugee, beginning from the Law Minis-
ter himself to the drafteman who
made the present Bill. So, I can at
least claim this, that we who are so
directly involved in the construction
of this Bill and.trying to get it
passed through Parliament are......

Shri Naushir Bharasha: You are
not going to be affected by the Bill

Shri Anff K. Chanda: Nor &re you
going to be affected by the Bill.

I submit we also have not divested
ourselves of a sense of humanity and
charity when we were in the process
of drafting this Bill

As could have been expected, two
very respectable Munbesy of this
House, Pandit Thakur Des Bhargava
and Shrimatli Bucheta Kripaiani....
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Shel V. P, Nayar (Quilon): Only
two Members are respectable?

Shrl Anll K. Chanda: All Members
are respectable.

kel V. P. Nayar: 1 fake serious
objection.

Shri Anil K. Chandla: I withdraw
the remark. Two very lovad Mem-
bers of this House, Pandit Thakur
Das Bhargava and Shrimati Sucheta
Kripalani, had naturally taken the
lsad in the opposition to this Bill. It
could not have been otherwise,
because Pandit Thakur Das Bhargava
and Shrimati Sucheta Kripalani, right
from the beginning of the partition
of our motherland, have been taking
very keen and lively interest in bring-
ing relief and succour to the millions
of displaced persons who have come
away from Pakistan and sought shel-
ter in our country.

On previous occasions when this
Bill in some form or other had been
before Parliament, Pandit Thakur
Das Bhargava has spoken eloguently,
and if I may say so, long, with
regard to this particular law. In
his last speech I thought there were
several contradictions. 1 noticed
several contradictions in his speech,
and I hope he will forgive me if I
point these out.

In the course of my preliminary
observations to impress upon the
House the enormity of the squatting
problem, I had mentioned the case of
Sealdah, and Prndit Thakur Das
Bhargava very strongly assailed my
position and said it could not be men-

Fandit Thakur Das Bhargava: My
hon. friend need not labour that point,
because I feel that I was wrong and I
accept what he sald. I misread the
law and had omitted the word “in-
cludes” and also the semicolon. I am

extremely sorry for the mistake.

Shri Asll K. Chanda: Also in the
course of hin speech at ane plgce
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he gave an instance to show how
heartless we were that structures
costing Rs. 40,000 had been demo-
lished, but soon, a few minutes later
on, he said: “You drive away the rich
man if he has illegally squatted on
your land. I have no sympathy for
him.” If a man who in an unauthoris-
ed manner can put up a structure
costing Rs. 40,000 is not a rich person,
I do not know who is. 1 for one
would have no sympathy with a
person who, without any legal au-
thority, would encroach upon public
land and then put up structures cost-
ing thousands and thousands of
rupees. One who has the money to
put up a structure worth Rs. 40,000
obviously has enough of legal know-
ledge in him to know the enormity of
the illegality he is performing. I am
entirely at one with the hon. Mem-
bers who have spoken on behalf of
the millions of very poor displaced
persons, the poor Harijans or the
people who are engaged in construe-
tion labour in Delhi, and who are
living without any proper habitations
of their own

Very considerable time has been
taken up on what is known as the
Gadgil assurances and I think I have
to touch this point at some length.
We have submitted before this House
that we have been given a certificate
by the third Assurances Committee
that the assurances have been imple-
mented. But, Pandit Thakur Das
Bhargava and Shrimati Sucheta Kri-
palani took their stand on the second
report, which, they felt, had said
that the committee were dissatisfied
with the manner in which Govern-
ment had been carrying out their
assurances. And I think it rather un-
charitable, the way these two senior
Members of the House referred to the
third report. One said that it was
an one-sided affair. and the other
said that it could not be taken
seriously, because Pandit Thakur Das
Bhargava and she who knew about &all
these things were not there and
others were there. I thought it was
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not quite charitable on the part of
two hon. Members of the House to
refer to another set of Members of
the House, who were carrying out a
very responsible duty entrusted to
them By Parliament, in that manner.
The Third Commitiee was presided
over by a very distinguished Member
of the Opposition, Shri Raghavachari,
who was very often a very bitter
critic of our Government, and I find
at least one very prominent Com-
munist Member, Shri T. B. Vittal Rao,
was a Member of this committee.
1 am sure they are not the people
who at the behest of the officers of
my Ministry would have signed above
the dotted line. There must  have
been various serious reasons Wwhich
prompted them to tell Parliament
solemnly that they had examined the
case of the assurances and they were
satisfied that the assurances had been
properly implemented.

Ome question that arises is this. If
Government mean to carry out the
assurances, why are not the assuran-
ces put in the body of the law it-
self? This is not the first time this
point has been mooted or brought up
before the House. When Shri Gadgil
gave the assurances, Parliament did
not incorporate those assurances into
the law. In the course of the various
amendments which had taken place to
this law, the former Minister of
Works, Housing and Supply, Sardar
Swaran Singh, also repeated those
assurances, and he also said that
these assurances could not be put in
the body of the law for the wvery
simple reason that the very basis of
thiz Bill ig that we want speedy
eviction of squatters from Govern-
ment lands, but as soon as you put
these assurances in the body of the
law—and the language was ‘as far as
possible’ we would do certain things
—you make it justiciable, and the
same process begins the process to
avold which we have come before
Parliament to ask for a special en-
actment giving & method by which
speedy recovery of Government lands
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could be made. Therefore, the assu-
rances cannot be put the statute
book, as Shri Gadgil had said, and he
had given good reasons, and Sardar
Swaran Singh alo had given good
reasons, and for those same reasons
we are unable to put those assurances
on the statute book. But in word and
spirit, this Government will fulfil
completely the assurances which had
been given by Shri Gadgil

Pandit Thakur Das Bhargava bad
in his speech used something which I
had said, to prove that the assurances
had not been implemented. I had
said that several thousands of people
who in our opinion were covered by
the Gadgil assurances still remained
to be properly settled. He said that
from the words of the Minister them-
selves, one could see that the assu-
rances had not been fulfilled. Now,
my case is this that whomsoever
we have evicted out of Government
lands to which they had no legal
right,—and who are covered by the
Gadgil assurances—there has not been
a single case where we have evicted
the person without giving him alter-
native land. 1 shall, with your per-
mission, go into the details of the
working of the Gadgil assurances,
because these assurances have played
a very important part in our dis-
cussions.

Now, the Gadgil assurances cover
people, that is, refugees, from Pakis-
tan, only up to the period of 15th
August, 1950; and then, up to 3ist
December, 1850, they had to be given
notice. But, so far as the assurances
are concerned they really referred to
those who were pre-15th August, 1950
displaced persons. Uptill now, 27,700
people—there might be a few more
by now—had been evicted and they
have been settled on land. I would
like to point out that of these only
20,600 people are people who are
covered by the Gadgil assurances,
and 7,200 people are people
who are not covered by the Gadgil
assurances; in spite of that, on pure-
ly humanitarian grounds, we have
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them alternative sites. There-
fore, it would be very wrong on the
part of any hon. to think that
Government's pledged word is being
broken every day by officers. One
hon. Member has said, the Ministers
are all right, Government orders are
issued, but the officers do not carry
out those orders. If any particular
case is brought to our notice we shall
certainly see to it that the osders of
Government are properly carried out
by the offices.

Shri B. K. Gaekwad (Nasik): On a
point of information. The Minister
had said that accommodation had
been provided to a particular number
of the homeless or displaced persons.
May I know the number of Scheduled
Caste people to whom houses have
bgen provided?

Shri Anil K. Chanda: I am refer-
ring to the people who are covered
by the Gadgil assurances. 1 said that
20,500 of those people who are fully
covered by the Gadgil assurances had
been evicted, and each one of them
had been given alternative site.
Over and above that. we have got
evicted 7,209 people who were displac-
ed persons not covered by the Gadgil
asgurances, but in spite of that, pure-
Iy on humanitarian grounds, we
bhave given them sites. My hon.
friend wants to know how many of
them are Scheduled Castes. I am
afraid we have not the statistics. We
are dealing here with the case of the
displaced persons and not dividing
them on the basis of their religion and
caste.

ot el : i o SRR L

Shri 8. M. Banerjee (Kanpur): On
. point of clarification.

My, Obalrman: Order, order. I
cannot allow interruptions. Any
point of clarification can be asked.
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Shri 8. M, Banerjee: During the
question hour today, the Home Min-
ister, while the question of unautho-
rised constructions was being dis-
cussed, said that there were 30,000
people here who were having these
unauthorised constructions, and
whose cases had not been regularised.
That is also a matter which will
come under this. May I know whe-
ther’ these people are going to be
evicted in this manner, for, he said
that about 27,000 people had been re-
habilitated, but there are 30,000 cases
more to be decided still?

Shri Anil K. Chanda: Then, there
are various assurances. Some of them
are unimportant. I am coming to
the more important things. This was
the assurance:

“Where any eonstruction is de-
molished or removed, rehabilita-
tion grant exr gratia is made o
the displaced persons either in
cash or in the shape of building
materials or both, and the amount
of which shall be determined by
the Minister of Rehabilitation
having due regard to the circum-
stances of each case.”.

This is not compensation in the legal
sense of the term, but ex gratia pay-
ment. Cash grants covering this
assurance totalling to Rs. 24,78,459
have been paid; hutment charges
amounting to Rs. 1,65810 and build-
ing material worth Rs. 3,39,414 have
been given by Government. In this
case also, people who had not been
covered by Gadgil assurances by the
time factor have been given financial
assistance just as we have given them
alternative sites even though they
were not really entitled to it so far
as the Gadgil assurance was concern-
ed.

With regard to remission of rents,
and dar-ages, arrears up to July,
1948 had already been accepted for
being written off. In regard to the
arrears up to 31st August 1949, it
was assured that this matter would
be considered sympathetically and
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at any rate, hard cases and the like
would be given reliel. But we have
wiped away all claims not only up to
31st August, 1040 but up to 3lst
December, 1551; and the amount runs
to over. Rs. 20 lakhs. Therefore, 1
do claim that we have tried, and we
have implemented the Gadgil assu-
rances in law and in spirit. It Is a
fact that thousands remain yet 1o be
properly settled. That alone shows
how sincere we are. Under the law,
we could have thrown them out, but
we have not done it for the simple
respon that we have not yet got de-
veloped sitezs ready for them.

I will now deal with various state-
ments which have been made about
particular cases. I am coming to
Purana Qila a little later. Pandit
Thakur Das Bhargava mentioned about
the Ajmeri Gate area and said that
the lands of poor people who have
been acquired at Rs. 10 or Rs. 15 per
8q. yard and who have been driven
out, these very lands have been sold
for enormous amounts later on.

Pandit Thakur
never said that.

S8hri Anil K. Chanda: That was the
substance. I do not want to take up
time on that.

Pandit Thakur Das Bhargava: 1
only submitted that those lands have
been acquired at the rate of Rs. 10
or Rs. 15 whereas the lands in front
have been sold for Rs. 300 per square

I never said that those very
lamds which were acquired have again
been re-sold at that price.

Shri Anfl K. Chanda: The position
in the Ajmeri Gate area is this. The
lands which have been sold out are
nazool lands or government lands. It
was not acguired or bought from
anybody. Bome more lands -were
available to Government by the demo-
lition of the City Wall. Incidentally,
I feel, it was an act of vandalism to
have demolished that wall. But eer-
tain lands came into Covernment's
possession by the demolition of the

Das Bhargava: 1
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City Wall and _
came to their possession by flling up
of the old city drains. These are the
only lands which had been scld off.
But it is also a fact that in order to
clear up the slums in that area, we
have acquired certain properties, but
because we have not yet beeri able to
give them alternative sites, no family
has yet been evacuated from that area.
As soon as developed sites are avail-
able, we shall remove these people
to that area.

Another hon. Member had referrad
to Ahata Kedara and said that regu-
larisation had not taken place. Re-
gularisation has not yet taken place
because the plans are not yet ready.
The plans have to be continually
changed in order so to plan them that
these structures which are substantial
pucca structures could be allowed %o
remain where they are. The whnle
alignments of the roads have to be
changed. The whole plan of that
area hag got to be changed and
it takes time. Therefore, they
have not yet been regularised, only
{o save as many of these structures as
possible, as contemplated by the Gad-
gil assurance.

certain other lands

Reference has been made to the
houses on Pusa Road. There are 11
pucca buildings involved; some, 1 be-
lieve, covered by the Gadgil assur-
ance. These people want to stay on
there. These buildings are on the tip
of Pusa Road, at the junction of Arya
Samaj Road and Pusa Road. Faor
traffic reasons, they have got to be
removed. Alternative sites to those
covered by the Gadgil assurance are
being offered in Jhandewsla area
which, incidentally, is now ome of
the best of the new areas in the City.
And since the land will be avallable
at no-loes, no-profit basis, they will
got these lands at a considerably
cheaper rate than the market rats.
But these friends do not move out and
they are remaining where they sre

we met, I had referred to it also. One
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., Member—I think it was Shri
_mm—uked: why should they not
rémain where they are? The<Purana
Qita !# & protected monument, a histo-
tical monument of great importance in
otir country. Forced by circumstances,
Government in 1947 or 1048 had allow-
ed first Muslim to-be refugees to be
settled there before they were eva-
cuated to Pakistan, and after they
had moved out, other refugees who
came from Pakistan were lodged there
because the situation was absolutely
impossible at that time. The Purana
Qila is an archaeological monument
and a settlement of displaced persons
could not be kept there permanentiy.
All available tenements in Lajpat
Nagar, Kalkaji and Malaviyanagar
were reserved for the inmates of
Purana Qila. The representatives of
the residents of these tenements de-
sired that in addition to tenemenis
reserved for the inmates in the three
colonies, already mentioned, 400 cheap
tenements in Lajpat Nagar which were
said to be under unauthorised occu-
pation of other displaced persons
should also be thrown open to them.
This was agreed to. But the response
from the inmates of Purana Qila was
not very encouraging. Only 115 fami-
lies accepted built-up accommodation
in the various rehabilitation colonies;
113 accepted allotment of cheap tene-
ments. All the families which were
allotted built-up accommodation had
shifted from the Qila. But only 19
families have shifted to cheap tene-
ments. Others have not been able to
shift as the cheap tenements were
under unauthorised occupation of
other displaced persons. Practically,
all built-up accommodation in Delhi
has been allotted. The remaining dis-
placed families who have not been
allotted accommodation elsewhere as
families which could not be given
physical possession of cheap tenements
have been offered small plots in Lajpat
Nagar, which is not very far from
their present residence and which is
one of the biggest of the colonies for

5 persons fully equipped with
achools, hospitals and other civic ame-
nities. Only 148 families have accept-
ed small plots and they have been
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given six months time to put up strue-
tures on their plots. The remaining
families have not commumicated their
acceptance of the allotment of plots
so far, and are insisting upon built-up
accommodation—which is not awvail-
able.

The actual picture of the Qila is
this: total number of families in
Purana Qila 689; number of families
who have accepted built-up accommo-
dation and who have already shifted
185; number of families whe have
accepted allotment of small plots of
100 sq. yards each in Lajpat Nagar,
177, number of families to whom
allotment of plots is pending, 13;
balance of families who were offered
plots but have not accepted them, 347,

I submit it is rather bad that such
an important historical monument
should continue to be occupied by peo-
ple when we had offered them alterna-
tive lands.

Shri 8. M. Banerjee: Though these
people have to be evacuated, these
people residing in Purana Qila have
got a case and if we are given time,
we shall explain what lands have
been given to them and how they
have been tackled. ...

Shri Anil K. Chanda: I am not
yielding.

Shri Achint Ram said that in course
of my preliminary observations when
moving for consideration of the Bill
1 had mentioned that there were 11,000
squatters on 347 acres of nazool land.
He has taken that to mean that this
is the total quantum of squatters in
Delhi and said that if that was the
position, why drive out these poor
11,000 people, why not make our plans
in a manner that these people could
be accommodated? 1 wish it were so
—that there were only 11,000 squat-
ters in Delhi. The number of squat-
tets I hed referred to was on what is
known as nazool lands, 347 acres. The
New Delhi Municipal Committee in-
forms us that there are 8406 unautho-
rised structures on which 50,000 per-
sons are squatting.
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Then the question is; what do Gov-
ernment propose to do with regard to
these 50,000 squatters in the New
Delhi Municipal limits alone, wvery
often without the most ordinary ame-
nities of life. The guestion may be
asked what Government, being aware
of the enormity of this problem, pro-
pase to do. I will give you in brief
saome idea of what Government have
done up till now in Delhi itself for the
purpose of slum olearance etc. In
Amrit Kaur Puri, we are building 240
single room double storeyed tenements
at a cost of Rs. 7'6 lakhs; at Kilo-
kheri, we have completed 308 tene-
ments costing Rs. 10.81 lakhs....

st Aww FWeT : wgaT P h A
SRATE 1 F agi &Y w@r T
Mr. Chairman: He is not yielding.

Bhri Anil K. Chanda: At Kilokheri
another 386 tenements are in progress
costing Rs. 10-91 lakhs. At Kilokheri,
46 shopping centres and 42 residential
flats for shopping centres costing
Rs. 2,27,000 are in the process of con-
struction-——work is in progress. At
Jhilmil Tahirpur, single room tene-
ments numbering 1186 costing Rs. 35
lakhs are completed. At Jhilmil
Tahirpur shopping centre, 34 such
units—cost not known—have been
completed. Then, in Bagh Amba,
Padam Chand Land, Mundewala Road,
Canala Closure Scheme, 288 tenements
are in progress costing Rs. 10-53 lakhs.
In the Government colonies—my hon.
Iriend Shrimati Sucheta Kripalani was
asking what about the servant class,
what about the barbers, cobblers and
others who are rendering wvaluable
services to us and who have no accom-
modation—we are building single room
tenements for domestic servants, bar-
bers, washermen, cobblers and sweep-
ers, in Moti Bagh, Main Vinay Nagar,
East Vinay Nagar, North of Medical
Enclave, South of Housing Factory,
Pinjrapole, Sewa Nagar—272 in num-
ber; construction is in progress and
Rs. 997 lakhs are involved,
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In Patel Nagar, for the use of slum
dwellers, 500 houses costing Rs. 7'8
lakhs are being Built and 0 acres of
land are being acquired and will be
developed for allotment to slum dwel-
lers who would put up their own
houses to approved specifications,

Over and above thig, there iz a
scheme for the remodelling of the
Dhujana houses for clearance of Jama
Masjid area which has been sanctioned
and the Central P.W.D. has been asked
to go ahead with the execution of the
work.

There is another fact. Whatever
may be the law, so far as our eviction
law is concerned, we have not evicted
anybody whom we have not given
alternative site. Shrimati Sucheta
Kripalani mentioned about a hard
case. She mentioned a case of a
mother with a child of 20 days in
arms and said that just before the
rains somebody came and demolished
her hut. It may sound hard. But,
certainly, those who demolished these
houses were not astrologers and they
did not know that the rains were going
to come in such a terrible manner 2
days later. Wherever there are un-
authorised constructions, obviously,
the municipal authorities will take
steps to get these unauthorised con-
structions demolished. It has nothing
to do with the law that we are now
discussing before the House. Ever
since the Punjab High Court judg-
ment, we have not been taking any
action under the provisions of this
law. So far as we are concerned, we
have ceased to take any action. But
this Parliament has made certain other
enactments and it is well worth men-
tioning them.

Under the Delhi Municipal Corpo-
ration Act, the Commissioner can
acquire any land or building for
opening, widening or extending or
improving any street or for making
any new street, can order the demoli-
tion of any building constructed with-
out or contrary to sanction; order the
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demolition of any building in a ruin-
ous condition or likely to fall down
or in any way dangerpus to any per-
son; order the demolition of buildings
in an unhealthy condition due to being
overcrowded or narrowncss or faulty
arrangement of strects or for want of
proper drainage or ventilation o of
the impracticability of cleansing;
order the demolition of buildings unfit
for human habitation; order the re-
moval of insanitary houses and sheds.

Then, under the Clum Clearance
Act of 1956, the Chief Commissioner
can order the demolition of buildings
unfit for human habitation. TUnder
the Delhi Development Act, 1957, the
D.D.A. can order demolition of any
erection in a developed area if the
erection is itself in contravention of
the development plan or without any
permission.

None of these Acts incorporate the
Gadgil assurance. They have noth-
ing to do with the Gadgil assurance.
The Municipal authorities and the
Administration Authorities in Delhi
Union have those rights. So, when-
ever an unauthorised structure is
pulled down, please do not blame us.
‘We have not taken any action under
this law because, as 1 said, ever since
the Punjab High Court passed that
judgment, we ar.: not working this
law in any part of the country.

There are several other points made
out by other hon. Members, My hon.
friend, Shri Ajit Singh Sarhadi, asked
about the assurances given by Shri
Khanna. The assurances are there
and he knows very well that even in
the presence of the deputationists who
had met the Minister, he gave instruc-
tions to his officers that the imple-
mentation of these assurances were to

immediately taken in hand. Just as

e Gadgil a~surances will be honour-

by this Government, so also the

anna assurances with regard to the

ticular type of property will also
’be honoured by our Government.

Shri Vajyapee had referred to the
Estate Officer and said that he is an
165 L.BD.—1.
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cxecutive officer who might not have
any legal knowledge and asked how
was he to decide the intricate prob-
lem: of title ete. In revenue cases,
the tahsildars who deal with such
cases very often are not judicial offi-
cers and very often they are not
people who have any legal training,
whatsoever. 1 have explained our
difficulties that the Estate Officer is
not being created specially for the
purpose of the working of this Evic-
tion Act. If it had been so, we could
have given a categorical assurance
that we would only appoint such peo-
ple as Estate Officers who are either
judicial officers or have considerable
legal training. Estate Officers  are,
more or le:s, the Managers of Gov-
ernment of India properties. They
are already there functioning as such.
It is only when the question of evic-
tion arises, that, instead of anybody
and everybody being authorised by
Government to act as the competent
authority, this law provides that the
Estate Officer will be the person who
will be held responsible for the work-
ing of this law.

Shri U. L. Patil (Dhulia): On a
point of information, Sir. May I ask
the hon. Minister what would be the
number of officers required for the
implementation of this particular Act;
and, secondly, is it impossible for
Government to collect officers with
enough legal qualifications and appoint
them as Estate Officers?

Shri Anil K. Chanda: The number
of Estate Officers is not very large.
Government of India properties are
mostly concentrated in certain areas,
though there are stray pieces of pro-
perty here and there. They are main-
ly concentrated roundabout Delhi, Cal-
cutta or Bombay and such other areas.
The reason why we cannot give a
categorical assurance to the House or
put it in the law that a civil judge
or somevndy who has judicial train-
ing or who belongs to the judicial
cadre or has had legal training alone
would be made an Estate Officer is
this that a conciderable amount of
the properties which have been ille-
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gally sguatted upon are Defence pro-
perties and the Defence Ministry are
not able to provide judicial officers
from their own organisation to work
as Estate Officers for this purpose.

But, as I said, the Estate Officers
are people who are daily dealing with
government lands; in the process of
their work, they acquire a working
knowledge of-—I should say a consider-
able proficiency in-——the intricacies of
the tenure laws etc. And, then, they
are not the final authority. There is
the judicial review. Therefore, I do
not think, as the hon. Law Minister
had said, that the principles of natural
justice would not be followed.

Hon. Members have referred to this
Bill as a8 very harsh and almost in=-
human measure.

Shri Ajit Singh Sarhadi (Ludhiana):
While dealing with evacuee property,
the hon. Minister said that the Khanna
assurances would be carried out. May
1 ask, when we have got section 19
of the Displaced Persons (Compensa-
tion and Rehabilitation) Act, which
also provides a procedure for eject-
ment from evacuee property, which
are now government properties, why
have this Bill now?

Shri Anil K, Chanda: This is not
the only instance where there are two
or three laws covering more or less
the same cases. This Eviction of
Unauthorised Occupants Bill itself is
an instance. We have the ordinary
civil laws of the land open to us for
evicting people from our land In
addition, we hawve this law also. When
we want to deal with persons, we can
deal with them in the ordinary pro-
cess of law or we can deal with them
under the provisions of this particular
law. Similarly also under section 19
of the Rehabilitation Act a special
procedure for eviction has been pres-
cribed. There is a procedure for
eviction under this Act also.
Incidentally, as far as I am per-
sonally concerned, I think, those rules
are & little harsher. But, anyway,
there are two sets of rules and it is
up to the Government to operate

8 SEPTEMEER 1158
U

(Evictton of 5335
Oocupants)
Bill

either this or that. The Govermnment
Servants Corruption Act—] do not
know what is the proper name of that
Act—was passed in 1947 or 104P but
a Government officer who is accused
of some corrupt practices could also
be tried under the ordinary laws of
the country. So, it does not mean
that this law and the law which Shri
Ajit Singh Sarhadi referred to are at
logger heads. It is a special law
meant for speedy solution of a parti-
cular problem whereas this is the
general law of the land and the cases
which are not covered by the provi-
ts.l?ns of that Act will be covered by
is.

Shri P, K. Deo (Kalahandi): 1 want
to know if this legislation will be
applicable to Rourkela and Hirakud
and such other developmental areas
which have been acquired by the
State Governments and which had
been handed over to the Centre and
which had become the property of
the Centre.

Shri Anil K. Chanda: Whatever
lands belong to the Government of
India and whatever premises belong
to the Government—they will all
come under the purview of this Bill.

Mr. Chairman: It applies to the
whole of India.

Shri Anil K. Chanda: Many hon.
Members have said that this a harsh
Bill. They have been forgetful of
the fact that this Bill is not as harsh
as the previous law, and any dispas-
sionate examination of the previous
law will show that this is a much more
humane law than the previous one
which this Parliament had itself en-
acted; it was harsher and we have
made it considerably more humane.
We have provided for due notice to
be given to a person who is sought
to be evicted. He has a right to lead
evidence in support of his case and
on an appointed day the eatate officer
has to give his ruling. Then, there
are other things which were not
available in the previous law. There
is the judicial review of the Distriet



5329 Public Premises

Judge of the area. In the old law,
there was & penalty of a thousand
rupees if anybody contravened the
provigions of that Act. We have
wiped that away also. Therefore, I
submit that this is a wvery just
measure. The Joint Committee went
into the details of this Bill and many
of their recommendations have been
accepted. Not merely that. In the
Upper House, we have accepted an
amendment moved by a communist
Member as we thought there was some
considerable sense in what he |has
said. We want back these lands not
for any commercial purposes or for
serving the interest of a  particular
person; they are neceded for the
general public as a whole and there-
fore 1 submit that we mayv be given
the necessary legislative powers by
the acceptance of this Bill.
-

Mr. Chairman: The question is:

“That the Bill to provide for
the eviction of unauthorised occu-
pants from public prcemises and
for certain incidental matters, as
passed by the Rajya Sabha, be
taken into consideration.”

The motion was adopted.

Mr. Chairman: Now, we shall take
up clause-by-clause consideration.
First, we shall take up clause 2. There
are some amendments. Shri P. K.
Deo has indicated his intention to
move amendment No. 56.

Shri P. K. Deo: Sir, I beg to move:
Page 2,—
after line 18, add—

“(f) ‘displaced persons’ means
persons whose lands and houses
have been acquired for Govern-
ment purpose and who have
been displaced from their lands
and houses.”

Sir, it has become highly essential
that there should be a definition of
the displaced persons and the scope
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of the Bill is sufficiently enlarged !o
include the Hirakud, Rourkela, Bhilai
and Durgapur and also such other
areas which are being acquired by
the Government for various develop-
ment purposes. Even though the
lands in the Hirakud area have been
acquired for the last 12 years and
those lands are being submerged for
the last three years, no compensation
has becn paid to them. The Prime
Minister's assurance at Sambalpur in
1948 that land for land and house for
house will be provided still remains
a myth. So, I feel that therc should
be some mandatory provision in thiy
legislation to deal with  displac.d
persons. I have given notice of my
subsequent amendment for this Bill
how these displaced persons should
be treated. So, 1 feel that there
should b a clear definition of the
displaced porsons and there could be
no valid objection on the part of the
hon. Minister to  accept this  very
simple amendment.

= WAy - mmafa @, ¥
HENT o Yo TA TFIT & .

Page 2,—
after line 16, add—

“provided that lenient view will
be taken in the case of Harijans,
building-labourers and other poor
persons like displaced persons
while evicting them."

Wl Fq qAAT T T AT @
o AT 7, afew glewat mie fafeer
WA FALF HYE T Aw N
wAAIGH 1 TEAaTasr g fs am
aw ghoet & ar=(s &, ~ g w19
Fqor T § qeardi & 1 g A% A
& o gart fosl wgat 7 2w & anfat
A ow AYE ITE oW A YT W
s md g R maaq WA
gaTdr g swTT ¥ fawddy o
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afewr wgt aw gfeasii w1 awew &
I ¥ T WTY I F WAz § WK
foaar wmw foegslr wmeEl & AT
gy mar 3, gfewet # avw guar aff
frarmar @ 1 ww fod & 7 ag wwr fw
I &yl ®) frem & 99 e acg
¥ gferm & ety T warfcfre weeft
€, 9u ¥ Gor wqw qvar § *F wf
wfefans fifcae o gaer € @ 3,
q (@ T & guE) w7 N Ry F
frlm s g1 Awmargfegaew
1 ¥ fw gard oyt Aoy FAw SEITT
&, gfcorm &y ww ¢, g v 0 gfoomt
o JaT v A &, 97 & gaATg FTH o
s e ad . & Nt wgar g fe aw
®wWt & et 6t fromy ® oo afes
O%F &« IfaET 97 $T g6 I ¥
q®ET ¥ 74 wOF fE IT F geT ar
Wit o vy & R @ W 3w ¥ g
T+ W & fad v fear amg, 3w
& fera 7 oF W wiEdEe frar @, o
9T & ar & A |, afew wo fa=r
g fo swfs s gw A
waw e faw ¥ ow @ o
& T N fw I T A A
gy Gf) faar a1 gy @ 9 el we-
WIYULTT FEEFA &2 T8 &7 qUa |
™ IF WA A TR, FfEwT =@
7 WY ¥ 3w+ e spEgrea ¥ W
ar fog g¥17 fEgargds #2933
& Yo § ag o o=y a1y g 3, W
® 97 ¥ faamr 9 w1 gsgr 9w
aff qyar 1 ww fad o oY ww I
N agt ¥ gt o fewre X, fow ag
¥ W gt Forplt wEt & et F
arvd §, ot oo & w7 S o g
Y 2wd g v & Wt § A mwgpfos
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ot sreafes o7 s og & | wlT
AANAT F WIWIT, 9T IF & WG _AW
w2 |

& wre § fe o feafee 1Y dwew
Fgmramalt Fog R F
Ty g wrArg Ao off AT gwww
W SETT w3
Mr. Chatrman: May I just know

what other amendments hon, Mem-
bers would like to move +to this

clause?

Shri Balasheb Patll (Miraj): 1 beg
to move: -

Page 1,—
after line B, insert—

‘(aa) “Court’ means a sma)l
causas court as defined in the
Provincial Small Causes Court
Act, 1887 and include: a civil
judge having jurisdiction to try
the smal]l cause cases;'

Shri U. L. Patil: [ beg to move:
Page 2, lines 15 and 16,—

for “for any reason whatsoever"
substitute—

“for any reason or relk ons
under the rules”

Pandit Thakur Das Bhargava: 1 beg
to move:

(1) Page 2, line 16,—

add at the end—

“But no unauthorised occupa-
tion by any  displaced person
before 16th August, 1950 shall be

regarded as unauthorised occupa-
tion.”

(2) Page 2,—

after line 16, add—

“Provided that a displaced
per on in occupetion of public

premises before the 15th day of
August, 1950 shall not be deemed
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. to be in unauthorised occupation
it he hag constructed any building
on such premises.”,

Shri Ajit Singh Sarhadi: I beg to
move:

Page,1,—
after line 18, add—

‘“Provided that it shall not
include evacuee property acquired
by the Government of India
under the Di.placed Persons
(Compensation and Rehabilita-
tion) Act, 1954 in 1855;

Provided further that a dis-
placed person in occupation of
public premises before the 15th
day of August, 1950 shall not be
dcemed to be in  unauthorised
occupation if he has constructed
any building on such premises.”

Mr, Chairman: Amendments 56 and
57 have already been moved. Now,
all these amendments are before the
House.

Pandit Thakur Das Bhargava: Mr.
Chairman, Sir, in moving my amend-
ments to this clause I have only to
repeat, to a certain extent, the argu-
ments that have already been
advanced. In so far as the hon.
Minister himsclf admits that the Gov-
ernment will stand by the assurances
that have been given, if we are con-
vinced that the assurances will be
accepted in their letter and spirit,
these amendments really do not have
any force. He has, at the same time,
taken good pains to relate before the
House the various _ acts which the
Government had to perform in rela-
tion to these assurances.

It appears that a great amount of
money has been spent by the Govern-
ment in regard to the welfare of the
refugees. So far as the refugees are
concerned, the House knows that not
less than Rs. 300 crores have been
spent by Government for the welfare
and protection of refugees. Nobody
denies that. It is usual for Gowvern-
ment to quote all these figures before
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us. I have said many times that no
Government in the world ha: spent
such an amount over the refugees, and
we are all beholden to the Govern-
ment in so far as uprecedented steps
have been taken by Government to
give protection to the refugeeg. All
the same, may I humbly ask the hon.
Minister who has taken so much
pains, has any house so far been
regularised?

During these eight ycars Govern-
ment would have got an enormous
sum_ If the hon, Mini.ter will kindly
look into the debates of 1951, he will
find that 1 got this assurance from
Shri Gadgil. If he will kindly look
into my speech and that of  Bakshi
Teckchand, he will find that we offercd
to the Government something like Rs.
30 lakhs to Rs. 40 lakh-. If they had
regularised these  buildings, they

would have got that amount. But
Government has not regularised,
according to my informa-

tion, & ~ingle house. If these houses
weTte regularised, great satisfaction
would have prevailed. When you
spent something like Rs. 300 crores
and yet you are not able to give
satisfaction to the refugees, what does
it mean® It means that your imple-
mentation is not correct, the way in
which you work is not correct.

If these houses were regularised, oy
this time every refugee would have
been satisfied that he is the owner of
his own hou-e. The houses are there.
You are no! going to demolish them.
I know that the hon. Minister wull
not have the heart to demolish them.
Nobody said here that the hon. Minis-
ter, whether he is a refugee or not,
has got the heart to demolish those
house:. At the same time, we know
that a special squad was brought into
being by the Delhi Admunistration, at
dead of uight that squad went to ‘he
houses of the refugees, put those
people in lorries and demolished their
houses. The refugees were taken to
Tehar. It is a fact which cannot be
denied. 1 do not want to repeat all
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those things and refresh your
memory; 1 do not want to bring it
again to the notice of the Government,
but this has been done.

At the same time, Sir, is it not a
fact that for the last eight years
eligibility chits have been given to the
refugee: thosc eligibility chits are in
their possession and they are not in
possession of any house? It is not
correct to say that all that the Gov-
ernment promised has been done. Did
not Government promise that every
refugee shall be given a shelter, every
refugee shall be given the means of
livelihood? Has that been done?

But that is not the point of my
complaint. The point is thi:, that
whatever you have given, whatever
promise you have made. by this Bill
you are taking away all that. Kindly
see the definition of “unauthorised
occupation”. It is said; ‘“‘unauthorised
eccupation, in relation to any public
premise:, means the occupation by
any person of the public premises
without authority for such eccupa-
tion....”" Let us consider this. Lakhs
of people came to Delhi and there was
no room. They occupied certain
premises without taking permission
from anybody; but they did so, at the
same time, with the acquiescence of
your highest authority, with the
acquiescence of the Chief Commis-
sioner, the Deputy Commissioner and
the Rehabilitation Minister. The
Municipal Committee granted them
electric connection-:, gave them water
connections, and the people spent
money on those premises and put up
their houses. Even though this was
done with the acquiescence or
encouragement given by the highe-t
authority, the premises may have
been acquired without authority.

The definition goes on to say:
“ ., .. and includes the continuance in
occupation by any person of the
public premises after the authority
(whether by way of grant or any

8 SEPTEMBER 1958

(Rviction of 5336
Bmmhoﬁug‘ gaoumn)

other moda of transfer) under which
he was allowed to occupy the
premises ....” MNuturally, no transfer
was made; but, at the same time,
there is acquiescence from the Gov-
ernment, there is encouragement from
the Government , There was every
sort of incitement, if 1 may say so, to
them. If it is & crime to settle on
another's property, the incitement for
that was given by Government for
them to occupy those premises. The
circumstances were such. If the Gov-
ernment did not do that, it would
have been impossible for them to
restrain the refugees from doing 3o.

What I take exception to is  this
provision: ‘‘(whether by way of grant
or any other mode of tranafer) under
which he was allowed to occupy the
premises has expired or has been.
detcrmined for any reason  whatso-

ever”., What is the meaning of these
three words: “any reason whatso-
ever"? Supposing the reason is

absolutely wrong, absolutcly unjusti-
fled that it would not stand scrutiny,
that it would not stand anywhere
when the matter goes to court, what
will happen? Ewven if there is such
unilateral denunciation, it will be
upheld because of this provision
“determined for any reason whatso-
ever”. The Estate Officer or the
Gazetted Officer, call him anything, he
will not have the heart, he has not got
the power to question this determina-
tion, That is my complaint,

We know what this determination
means. On one fine morning 8000
verified cases were scored of by the
Rehabilitation Ministry without thos=
people being called. Once an Estate
Officer enhanced the rents retrospec-
tively so far as the refugees are con-
cerned; the rates of rents already paid
for a period which had already
expired were enhanced. Then we
camc here befcre this House, and Shn
Mehr Chand Khanna was kind enough
to order that these things should not
be done. But these things have
happened. If such a thing is done, by
infatuation of power or whatever it
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may be, my simple question is, will
the Estate Officer go into this question
or will he pot. My humble submis-
sion is, he has no right?

My hon. friend is quite right in
saying that so far as the previous Bill
is concerned, they have introduced
certain changes which make it less
harsh. But, to start with, he says,
“Another Parliament enacted another
measure, Why are you objecting to
it"? If he goes and sees the proceed-
ings, he will find that even that
measure was stoutly resisted by me
and other hon. friends. It is not that
we were agreeable to it; we were
never agreeable to it. Whenever the
Government is a party, which adduces
preof the Court comes to the conclu-
sion that it is Government property.
Now Government property will be
assumed. In every case, he starts
with the presumption that the proper-
ty Pelongs to Government

16 hrs.

Then what about the authority? The
authority which is prescribed in
clauses 2 will be regarded as perfectly
good authority. He will not have the
right to hold that in absence of good
authority also a person can have occu-
pation which he can justify. If you
look at clauses 3 to 5, you will find
that the authority has just to form an
opinion if a person is an unauthorised
occupant or not. ‘That opinion is
already formed, because the authority
has been determined. It was very
kind of the hon. Minister to say that
the as-urances already given will e
followed, but supposing, one fine
morning, another person comes in and
determines and without any reason
agsurances are cancelled, then what
about this protection? If they deter-
mined it unilaterally and say we have
determined it, where will the refugees
go?! So far as this Estate officer s
concerned, he will not go into the
question as to whether the determina-
tion was correct or wrong, justified or
unjustified. The officer has to do one
thing. He has to issue a notice when
he finds that the person is an unautho-
rised occupant. Government have not
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proved anything; neither it is in
posdession nor in ownership. Nothing
of the kind. The officer sits on his
chair and says, “All right; this posses-
sion is unauthorised”. At the back of
the per on against whom the notice 1:
issued, this is determined. This is
unheard of. .

When that is done, what happens?
What has he to find? It is an impor-
tant question. In clause 4, we find
that “If the estate officer is of opinion
that any persons are in unauthorised
occupation of any public premises...”
etc. the officer will issue a notice. He
has to form an opinion. Thi: opinion
is ex parte and there is no question of
a subjective or an objective satisfac-
tion. If he is of opinion that ‘the
person is an unauthorised occupant,
he proceeds at once against him. He
does not go deep into the question. ile
SAYS, “those persons should be
evicted'.

Judging from these aspects, under
clause 4, 1 think that the officer will
have to consider two things. Fir:tly,
whether it is unauthorised occupatior,
and secondly, whether the person
should be evicted. This, to an extent,
is good. But then, what happens? My
hon. friends Shri Balmiki and Shri
Naval Prabhakar have spoken about
Harijans. After all, the Estate Officer
is as much a human being as any
other citizen of India and should be
enabled to find whether a proper rase
for eviction exists. It is not that in
every case of unauthorised occupation,
they want to evict. In clause, 4, ordi-
narily speaking, there are two things
to be done. There is discretion given
to the officer as to whether the person
should be evicted. This discretion
given in clause 4 has been apparently
taken away in clause 5. There, the
only question is to decide after hear-
ing the other party on whom the
burden has been chifted. This is the
werst thing that I have seen. The
burden ‘s put on the man who s
sought to be evicted. It i: not on
the Government to  show why he
should be evicted, because Govern-
ment is not a party. Only the repre-
sentative of Government sits as an
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agent of the Government and starts
with the presumption that the
premises belong to Government and
that, therefore, the person should be
evicted.

In clause 5, if the officer is satisfled,
what happens? “The Estate Officer
may make an order,” ete. He has
virtually got no choice, He has to
make an order if he finds unautho-
ri ed occupation there. He cannot ge
into the question whether the man has
been there for the last 20 or 25 years,
or whether the Harijan or any other
person has been holding on to that
house for any length of time. He
cannot go into the question even if a
person happens to occupy :he
premises for more than 60 years or so.
‘There are such cases in Delhi, where
the property has ripened into actual
ownership, People from  such
premises can also be turned out.

Mr, Chairman: May 1 ask one
thing? I find from the amendment;
that the hon. Member has tabled
amendment Nos, 37 and 41. Both
these amendments say that the dis-
placed persons who had occupied the
premises before the 15th Augu t, 1850,
should not be treated as unauthorised
occupants. So, I think that is the
only point so far as clause 2 i: con-
cerned. Will he please confine himself
to that point?

Pandit Thakur Das Bhargava: Yes;
1 am speaking on these two amend-
ments. But I will get no other oppor-
tunity. I can :peak on the amend-
ments of other Members also. Apart
from that, I can speak on clause 2,
because what is before us is clause 2.

Mr. Chairman: But only with
reference to the amendment;.

Pandit Thakur Das Bhargava: | am
speaking on clause 2, as I submitted
already. From my amendments also,
this point is very relevant, because,
these persons who occupied the land
in 1950 have got the further protec-
tion by way of the Gadgil assurance.
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Mr. Chalrmaas: The hon. Member
has slready made these points during
the general discussion,

Pandit Thakor Das Bhargava: Am
I to understand that those who have
spoken during the general discussiom
will not be allowed to put in their
arguments at this stage.

Mr. Chairman: The only thing is
if you speak all over again, on the
whole Bill, there will be no end to it.

Pandit Thakur Das Bhargava: 1
will not take much of the time of the
House, but, at the same time, the
argument is perfectly correct. This
is a point which at that time I did
not make. It is an entirely new
point, a new argument. In regard to
this Bill, about the unauthorised oc-
cupation, the warst thing that we have
got in this Bill is this very aspect of
unauthorised occupation which has
been defined in such a manner that
it becomes unauthorised occupation by
the act of those persons whose actx
cannot be questioned by us.

May 1 now refer to another Bill
that ix coming up before the House
shortly, namely, the Delhi Rent
Control Bill? As between this Bill
and the Bill that is now before the
House, there is a great disparity. In
that Bill, in clause 49, you will be
pleased to find that specifically ‘the
Government have said that so far as
the question of title is concerned, the
question can be decided by the Civil
Court. In that Bill, there iz a con-
troller who iz not like the estate offt-
cer. He is a judiclal officer. He
procceds as in & small cause court.
He will hear all evidence and full
rights have been given to him. In
spite of that, clause 49 says that if,
at any stage, the question of title
comes, the person has to stay his hands
and it may have to be setiled by
another court.
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My difficulty is this. You have been
pleased 10 refer to the definition ot
unauthorised occupation. On the one
hand, the Government have closed the
door. If this is a unilateral act by
which this authority has been taken
away, can I question that authority?
This is cruelty indeed. They do not
allow me to go to the civil court or
go to the officer and plead with him
that I am an innocent man and that
this thing should not have been deter-
mined in this illegal manner. So,
according to me, in this case, the man
has been throttled to such an extent
that he cannot even cry, because he
cannot plead his title.

Therefore, my humble submission
is that we should not pass this Bill.
After all, the land has not been trans-
ferred. Only the right of my occu-
pation is there. According to the
®Gadgil assurance, what I have been
given is the right to remain in occu-
pation, though it is not the right to
property which will become mine if
I pay the amount fixed by them. They
say that no house will be demolished.
This is how they start the thing. 1
have got an cquity in my favour.
That equity is there. 1 say that
equity. we should be enabled to plead.
This was pleaded, in the high courts
according to a reported ruling. But
here, they say that it {s not part of
the Act and that we would not be
allowed to plead. My hon. friend
gags me to such an extent that I am
not allowed to plead that equity in
my favour, and those assurances in
‘my favour solemnly given and given
on a principle which was enunciated
by the Prime Minister—no eviction
without alternative accommodation.
which should have been accepted by
the hon. Minister who has sponsored
the Bill. That principle is that in such
cases aliernative accommeodation must
be given even to a person who is not a
refugee. It should apply not to a
refugee alone but to others. 1 would
go further and say that in a welfare
State, when the Government is res-
ponsible for housing the people, every
person who is ousted from a certain

8 SEPTEMBER 1858

(Eviction of 5342

Unauthorised Occupants)
Bill

place should not be thrown on the
street, but alternative accommodation
should be provided for him, whose
case sometimes may be much worse
than that of a refugee. We may be
very wrong if in every caze we eviet
the person. Therefore, I submit that
the provisions, even though' they are
tempered by the acceptance of the
amendments relating to refugees, will
not be enough. Because to us, every
citizen of India is very dear. Apart
from the refugees, there may be many
others like the Harijans whoe may be
in an equally bad position. 1 am not
concerned with the fact that Mr.
Gadgil or Mr. Swaran Singh did not
incorporate them in acts. If the hon.
Minister did not stand by them. I can
undersiand. But when he stands by
them, what is the harm in putting it
in the Act itself? That will give
security to many people. Therefore,
my humble submission is that for the
proper implementation of these assu-
rances, they should form part of the
Act itself. In the part, the High
Courts have said that the assurances
are not legal enough and do not fur-
nish good basis for accepting them as
the basis of title, as they are not
contained in the law. So. I request
that the Government should make it
possible for persons to plead that on
the basis of these assurances, they
cannot be turned out.

Shri Ajit Singh Sarhadi: Mr. Chair-
man, I have moved amendment No. 20.

Mr. Chairman: Hon. Members may
confine themselves mainly to  their
amendments.

Shri Ajit Singh Sarhadi: Yes, Sir.
Part one of my amendment seeks the
exclusion of Government  property
which was evacuee property before
1955. Part two deals with what arc
known as the Gadgil assurances. So
far as the second part is concerned,
my hon. friend., Pandit Bhargava, has
already dealt with it and I would not
deal with it further.

So far as part one is concerned, it
seeks the exclusion of Government
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property which was evacuee property
before 1855. 1 have got sufficient
reasons for it. The ihon. Deputy
Minister has conceded that there is
an Act which governs this property
and according to him a summary pro-
cedure is- provided there. I concede
that the procedure of eviction of un-
authorised occupants of evacuee pro-
perty, which is now Government pro-
perty, is more summary there than in
the Bill but that summary procedure
is subject to certain conditions. It
is subject to the commitments which
the Rehabilitation Ministry has made
under the rules. There the aggriev-
ed party has recourse first to the
managing officer; he can reguest him
that he should not be ejected, because
there is a commitment wunder the
rule. Then, he has got the right to
approach the Assirtant  Settlement
Commissioner and thirdly to the Chief
Settlement Commissioner. If he fails
in all these three forums, then under
section 33 of the Displaced Persons
(Compensation and Rehabilitation)
Act, there are residuary powers vested
in the Central Government. They
can rectify any mistake that has been
committed by the three officers 1 have
mentioned.

So, there the final authority is the
Central Government i.e.,, the Rehabi-
litation Ministry, whereas according
1o the present Bill the Central Govern-
ment does not come into the picture.
He has got the estate officer as one of
the forums, then the distriet judge,
etc. Whether we look at it from the
legal point of view or equitable point
of view, this property known as eva-
cuee property before 1955 and now
Government property should be ex-
cluded, because whereas it would give
the right of summary eviction under
section 19, it would also give certain
powers to the Central Government to
rectify any mistake that might have
been made.

1 fail to understand how the hon.
Minister can be sure that the commit-
ments woeuld be carried out and hon-
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oured when the evacuee propertiss are
situated throughout the country in
different nocks and corners and the
estate afficers would be very far off.
I have the authority of the Punjab
High Court which has said that this
is only concession which the Govern-
ment may or may not give. It is
not a statutory provision, According
to the ruling of the Punjab High
Court, it is left to the discretion of
the Government to honour those
commitments or not.

I have listened with care to the
hon. Deputy Minister and I am grate-
ful to him for his statement that the
Government stands by the assurance
that no unauthorised occupant before
the target date of 3lst Deeember,
1959 would be ejected if he otherwise
pays his dues. I submit in all
honesty and sincerity that if this
amendment of mine is accepted, it
incorporates both the commitments of
Shri Gadgil and Shri Khanna and it
would not in any way damage the in-
terests of the Government, becausze
alrecady the provision is there.

Shri Warlor (Trichur): On a point
of order. There is no quorum,

Mr. Chalrman: The bell is being
rung. Now there is guorum.

Shri Balasaheb Patil: I have mov-
ed amendment No. 62 which says
that a new sub-clause (aa) should be
added. After the estate officer has
been defined in clause 2(a), I want
to add this sub-clause. In his opeh-~
ing speech, the hon. Deputy Minister
said that he wants a quick and
speedy remedy in order to evict the
persons and that the procedure now
followed in the courts is cumbrous,
lengthy and takes years. Looking to
the scheme of the Bill as it is, there
is no quick and speedy remedy at all,
because under clause 4, the estate
officer has to form his opinion, give
notice and then he has to give
reazonable time. If he gives only »
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week's time, that will be injustice
If he gives 15 days, it may be too
shortt He must give at least 2
months notice, Tha* will be a rea-
sonable time to come to a conelusion.
Finally, he has to give time—45 days
or 80 days in case the persons are
staying in the house for more than 3
yoars. That means it is mainly pro-
cedural and if that is to be termed as
quick and speedy, nobody can agree
with hon. Deputy Minister,

So many objections have been
raised arising from articles 14 and 19
of the Constitution. This Act was once
challenged successfully. The Attorney
General has also stated, “Let us see
whether the Supreme Court upholds
this Act”. The point before us is
whether we are going to disturb
seriously the lives of so many persons
b% passing this Bill. So, I want to
submit before the House a new
scheme. Under this Bill, the estate
officer has to form his opinion as to
whether a certain person is an
unauthorised occupant and then he
has to give notice.

Thereafter he has to go to a court,
and that too a Small Causes Court.
Then the court will come to the con-
clusion in as short a time as possible.
The procedure that is followed under
the Provincial Small Causes Court
Act is very speedy. Therefore, my
submission to this House is that the
Estate Officer, instead of hearing the
party, may give his decision. If the
Estate Officer takes it into his head,
he can, even without asking him to
produce a written statement, give his
judgment in three lines. Then he
will be evicted. After all, no right is
given to the party to come in appeal
under section 9, because that appeal
would not be admitted before the
District Judge. Therefore, my submis-
sion is that my amendment may be
accepted, so that the Estate Officer
will file the cases in the Small Caures
Courts, which will decide the cases
and give judgment.
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Shri U. L. Patil: My
reads as follows:

“for ‘for any reason whatsoever’
substitute—'for any reason or
reasons under the rules’.”

Since this point has been elucida-
ted by my hon. friend, Pandit
Thakur Das Bhargava, I will quote
only one instance, The Estate Officer
might determine the grant or transfer
for the non-payment of rent for one
month, he might in some cases, sleep
over the non-payment of rent for a
year or two, Therefore, my submis-
sion is this. There are specific provi-
sions under the wvarious Rent Control
Acts for determination of grant or
leases for arrears of rent. Now, Gov-
ernment cannot be treated on par with
private persons. There must be some
rules to restrict the wide discretion
given to the Estate Officer. There-
fore, in my amendment, I have sug-
gested the substitution of ‘for any
reason or reasons under the rules” for
the words ‘“for any reason what-
soever”. Clause 13 gives the Govern-
ment the rule-making power. But it
does not specify in any way the deter-
mination of grant or lease for non-
payment ef rent. Therefore, rules
must be provided in that behalf and
the determination of grant or trans-
fer must be strictly under the rules
that will be framed.

amendment

Shri Jagannatha Rao: [ have heard
the arguments advanced by the hon.
Members who have moved their
amendments, I feel that they are a
repetition of what was stated during
the general discussion.

Regarding amendment No. 20, I
should like to point out that it is not
the intention of the present Bill to
give complete immunity from evic-
tion to persons who are in authorised
occupation of the public premises. My
hon. friend, Shri Sarhadi, referred to
the Displaced Persons Rehabilitation
and Compensation Act. Even under
that Act, Government had the power
to take action under section 19. Sub-
section (2) of section 19 reads thus:

“Where any person has ceased
to h~ entitled to be in possession
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of an evacuee property by reason
of any action taken under sub-
section (1), or is otherwise in un-
authorised possession of any
evacuee property or any other im-
movable property.... of the com=~
pensation pool, he shall, after he
has been given a reasonable op-
portunity of showing cause against
such eviction from such property,
surrender possession of the pro-
perty on demand being made in
this behalf by the managing offi-
cer or managing corporation or by
any person duly authorised by
such officer of the corporation.”

Shri V. P. Nayar: You are reading
the whole thing. Is it not a repeti-
tion?

Shri Jagannatha Rao; A person can-
not have larger rights under this Bill.

An Hon. Member: He has not fol-
lowed the point.

Shri Jagannatha Rao: The Bill does
not take away the rights which a per-
son enjoys. The Bill only seeks to
remove persons in unauthorised occu-
pation. If the amendments which are
now soughti to be moved are accepted,
the very object of the Bill will be
defeated. The amendment will have
the effect of giving immunity to un-
authorised persons from eviction by
Government. That can never be the
position. They have no title to the
property and so they have no rigat to
continue in possession of the property.
Where the Estate Officer finds that a
particular person is in unauthorised
occupation, he has got the right to
evict him. It iz a remedia] power
given to him under the provisions of
this Bill. Therefore, with due res-
pect to the hon. friends who want
their amendments to be accepted, 1
fail to see any sound reason why the
amendments should be accepted.

Bhri Anil K, Chanda: I am afraid,
I am unable to accept any of the
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amendments which have been moved
in connection with clause 2. Most of
these amendments relate to matters
which have been debated at great
length on the floor of this House. I
will only refer to matters which have
not been dealt with already.

There 18 amendment No. 51, moved
by Shri U. L. Patil. He wants to sub-
stitute the words ‘“for any reason or
reasons under the rules” for the
words “for any reason whatsoever".
That means that the reasons have to
be shown, the reasons which prompted
the Estate Officer to come to the con-
clusion that the unauthorised person
is to be evicted should be made known,
It is not possible for Government in
cvery case to publicise the reasons for
which they seek eviction of a parti-
cular person from a particular Govern-
ment property which has becen squat-
ted upon. A considerable number of
properties which are covered by this
Act belong to the Defence Ministry.
It may be a rcason which cannot be
publicly stated. Therefore, I hope the
hon. Member will not mind if I in-
form him that I am unable to accept
his amcndment.

Shri U. L. Patll: You can say in
the rules “for defence purposes™.

Shri Anil K. Chanda: Whenever 1
say ‘“for defence purposes”, I would
be giving out my secret. Then, 1
understand that even the Land Acqui-
sition Act does not require any reasons
to be given. A public purpose is a
good enough recason.

With regard to the point by Shri
Balmiki, it is well-known that he feels
very strongly for the Harijans; so do
we all. But, as I said before, it does
not mean that in every case Harijans
have to be brought in.

Similarly, with regard to amend-
ment No. 56, of Shri P. K. Deo, he has
referred to the displaced persons and
in amendment No. 57 he says that
these displaced persons should also be
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given certain benefits. I am afraid, it
is not possible for Government to
accept this. .

Amendment No. 82 of Shri Bala-
saheb Patil refers to Small Causes
Court etc. Now the very basis of this
Bill is to deal with matters more or
less in a summary manner must also,
not to deny natural justice to citizems.
If we once bring in the court of law,
the whole gamut of the judicial pro-
cedure iz there; there is then no parti-
cular point in our coming before
Parliament and asking for a special
legislation for the purpose of eviction.
The whole basis of the Bill is speedy
eviction. On the other hand, the
citizen has got certain rights.
We have to see that those rights
are respected. At the same time,
the public need, that is, the speedy
eviction of wunauthorised persons,
must also be given effect to.
That is the whole basis of this Bill.
Now, if these amendments were to be
accepted, I think the Bill itself will
thus become absolutely unnecessary.

With regard to what Pandit Thakur
Das Bhargava has said about the
Gadgil assurances, we have described
at great length the reasons which
make it impossible for making them
justiciable. If we once make the
assurances justiciable, the same pro-
cess is there. Therefore, I am unable
to accept any of these amendments.

Wt wreiwt . ot wEEm,
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Shri Anll K. Chanda: Is it intended
that it goes as a part of the Bill?

Mr. Chairman: Working of the Bill.

Shri Anil K. Chanda: He wants an
assurance or something like that. In
every case we will give every instruc-
tion to our officers that they should
deal very gently with the Harijans
and as far as possible protect their
rights.
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An Hon. Member: Gently.

Shri Anil K. Chanda: Mo, no. We
meam it very seriously

Mr. Chalrman: No, | put the
amendments to the vote of the House.

The gquestion is:

“That on page 1, after line 8,
msert—

‘(aa) “court” means a small
causes court as defined in the
Provincial Small Causes Court
Act, 1887 and includes a civil
judge having jurisdiction to try
the small cause cases;"

The motion was negatived
Mr. Chairman: The question is:
page 2, lines 15 and 16—

for "for any reason
substitute—

whatsoever”

“for any reason or reasons under
the rules.”

The motion was negatived.
Mr. Chairman: The question is:
page 2, after line 16—

“Provided that a displaced per-
son in occupation of public pre-
mises before the 15th day of
August, 1950 shall not be deemed
to be in unauthorised occupation
if he has constructed any build-
ing on such premises.”

The motion was negatived.
Mr. Chairman: The question is:
page 2, line 16, add at the end—

“B.t no unauthorised occupation
by any displaced person before
16th August, 1950 shall be re.garsi'-
ed as unauthorised occupation.

The motion was negatived.
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Mr, Chalrman: The gquestion is:

page 2, after line 16, add—

“Provided that lenient view will
be taken in the case of Harijans,
buildipg labourers and other poor
persons like displaced person
while evicting them.”

The motion was negatived.

Mr. Chalrman: The question is:
page 2, after line 16, add—

“(f) “displaced persons” means
persons whose lands and houses
have been acquired for Govern-
ment purpose and who have been
displaced from their lands and
houses.”

The motion was negatived.
Mr. Chairman: The gquestion is:
page 1, after line 18, add—

“Provided that it shall not in-
clude evacuee property acquired
by the Government of India under
the Displaced Persons (Com-
pensation and Rehabilitation) Act,
1854 in 19855;

Provided further that a  dis-
placed person in occupation of
public premises before the 15th
day of August, 1950 shall not be
deemed to be in wunauthorised
occupation if he has constructed
any building on such premises.”

The motion was negatived.

Mr. Chairman: The question is:

“That clause 2 stand part of the
BilL”

The motion was adopted.
Clouse 2 was added to the Bill
Clanse 3—(Appointment of estate

- officers)

Mr., Chairman: May 1 know which
of the amendments are to be moved?
Amendment No. 2.
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Bhri B. K. Gaikwad: Sir, [ beg to
move:

page 2, lines 19 to 20—

for “gazetted officers of Govern-
ment'’' substitute “officers belong-
ing to judicial service".

Shri Jadhav: I want to move my
amendment No. 21.

Mr. Chairman: I am calling the
number of each amendment one by
one. Amendment No, 30. Not moved.

Shri Jadhav: Amendment No. 21.

Mr. Chairman: 1 am coming to No.
21.

Amendment No. 7 is the same as
amendment No. 2. Amendment No.
42,

Pandit Thakur Das Bhargava: Sir,
I beg to move:

puge 2, lines 19 and 20—

for “gazetted officers of Govern-
ment"” substitute “officers belong-
ing to civil judicial service®.

Shri Kodiyan (Quilon—Reserved—
Sch. Castes): Amendment No. 7.

Mr. Chairman: Amendment No_ 7 is
the same as No. 2 which has been
moved. Amendment No. 58

Shri P. K. Deo: Sir, I beg to move:
page 2, lines 19 and 20—

for “gazetted officers of Govern-
ment" substitute “gazetted officers
of the judicial service of the Gov-
ernment”.

Mr. Chairman: Amendment No. 11,
Shri Jadhav: Sir, I beg to move:
page 2, lines 10 and 20—

after “Government”™ insert
‘from judiciary™.
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Mer. Chairman: Not to clause 3.
g v .

All these amendments are before
the House.

Shri Kodiyan: Mr, Chairman, Sir,
my amendment No. 7 seeks. ..,

Mr. Chalrman: Amendment No. 7
is the same as No. 2. No. 2 has been
moved. He can speak on Amendment
No. 2.

Shri Kodiyan: ......seeks that the
Estate Officers should be appointed
irom the judicial service of the Gov-
ernment. The intention of moving
thf¥ amendment is very obvious. The
Jion. Minister has just now pointed out
that the number of Estate Officers re-
quired for the operation of this Bill
will not be large and he has also in-
formed us of the difficulty of appoint-
ing thcse Estate Officers from the
judicial service. The difficulty, ac-
cording to him, is that the gazetted
officers are not to be appointed
specially for the execution or the
operation of this Bill. So, Govern=
ment cannot appoint new officers for
the purpose of this Bill. My conten-
tion is that if the number of officers
required for the purpose of this Bill
is not so large, then what is the diffi-
culty in appeinting judicial officers in
the place of the gazetted officers or
the estate officers now holding that
post? Government, of course, can
transfer those estate officers now hold-
ing those posts to other posts and
appoint officers from the judicial ser-
vice or at least those officers serving
in the department who have got some
judicial qualifications and judicial ex-
perience. Therefore, I do not think
that it will be difficult to have such
an adjustment and 1 request him to
accept this amendment.

Bhri P. K Deo: Mr. Chairman, Sir,
This Bill seeks to empower the exe-
cutive with unlimited powers and the
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summary procedure is to short-circuit
the ordinary legal procedure. So, 1
respectfully submit that the estate
officers should be officers with judi-
cial temperament and it would be
much better if they belong to the
judicial service of the State.. I strong-
ly feel that the Government should
take steps in appointing estate officers
whe shall be recruited from the judi-
cial service of the State.

Shri B. K. Galkwad: Mr. Chairman,
Sir, my amendment s very simple
and innocent.

Shri Naushir Bharucha: He¢ means
innocuous,

Shri B. K. Gaikwad: Yes,
Shri Naushir Bharucha: So?

Shri B. K. Gaikwad: So you will
find that there are several depart-
ments of the Government and there
are several officers who are gazetted
officers having no judicial mind. It
we appoint only gazetted officers, I do
not know how far the purpose will be
served. So, in order to serve the pur-
pose, & man having judicial mind
should be appointed for this purpose.
In view of that I move this amend-
ment.

Shri Jadhav: Sir, my amendment
refers to the appointment of estate
officers.

Shri K. C. Reddy: What is the
number of the amendment?

Shri Jadhav: No. 21. In his reply
the hon. Deputy Minister has in a
way admitted that he has no objection
to have these estate officers from the
judiciary. The procedure which will
be adopted herein would be a judicial
procedure and the estate officers will
have to initiate the proceedings.
There is the right of hearing and there
is the right for giving evidence. Then,
counsels will also be allowed and
there is provision for appeal also.
In such a proceeding, it will be better
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if the Estate officer to be appointed
is from the judiciary. No doubt, it s
said that ignorance of law is no ex-
cuse. I do not think Government will
be accepting this maxim for this pur-
pose. Therefore, the Deputy Minister
should not feel shy to appoint this
officer from the judiciary. Therefore,
I move this amendment.

Pandit Thakur Das Bhargava: Mr.
Chairman, 1 have moved my amend-
ment No. 42:

Page 2, lines 19 and 20, for
“gazetted officers of Government”
substitute “officers belonging to
civil judicial service”.

Very many hon. Members have sug-
gested that gazetted officers will not
only belong to the judicial line or the
magisterial line. There are many
other departments in which there are
gazetted officers. My hon. friend was
saying that even in the Education
department there are gazetted officers.
I cannot vouch for the Education
.department, whether they are called
gazetted officers. Perhaps in all the
departments of Government, there are
gazetted officers. In the Engineering
department, in the PW.D, in all the
major departments there are these
gazetted officers. I do not understand
why the Government is feeling shy
and does not want to say that it will
appoint judicial officers. It may be
that judicial officers are not available.
It may be that the Government has
never used such an expression before.
“Then, I can understand. Otherwise,
when we know what duties are to be
performed, it is absolutely clear any
gazetted officer except a judicial officer
will not be able to discharge his duties
satisfactorily.

Not only that. I go further and say
that a judicial ofMcer of the magisterial
type will not be able to go Into these
complicated questions which may crop
up before this Estate officer. I go
further and say, even an ordinary civil
judicial officer will not be able to
decide these complicated questions. 1
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shall say what the gquestions will be,
They will not be simply like this:
whether a certain person is in un-
authorisred occupation or not. The
questions will be of 80 or 88 years
lease. He will plead and say, I am
in possession under the lease. Who
will decide this question? A gazetted
officer of the Enginecring department
or who else will decide? Unless that
man has a grounding in law, unless he
understands law, he will not be able
to decide rightly. When I remember
clause 10 of the Bill, I feel that the
Government is making a very great
mistake in not agreeing to this amend-
ment. Clause 10 makes the order of
this gazetted officer final.

My hon. friend spoke of judicial
review. I am rather ashamed to hear
this from hon. Members who have got
no experience of the law courts. What
is a judicial review? I have seen in
Egypt a man with a human head and
a body of something else. What will
this Estate officer do? He is not a
judicial officer. He is an executive
officer. What are the questions be-
fore him? Whether a person is in
unauthorised occupation—nothing
more. It goes to the distriet judge.
The district judge will only see if this
decision is right, whether the person
is in unauthorised occupation. WNoth-
ing else. If you arm this officer with
power as is given in clause 4,
1 can understand. It you
invest him with discretion fhat he
shall be able to say whether this man
should be evicted. going into the merits
of the question, that he shall be able
to consider whether a person has got
assurances behind his back and con-
sider that he has gnt other equities,
and if the Government has behaved
in a certain way, if he has discretion
in proper gases mnot to evict. 1 can
undem&p&d the argument. You require
higher officers and he must be a judi-
cial officer  Mav 1 just vefer the hon.
Minister to clause 34 of the Delhi
Rent Control Bill where they say that
the Controller shall be a judicial
officer of at least five years experience.
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This is what they themselves have
said, Here, this man will be invested
with such large powers that the Delhi
Controller will stand no comparison.
After gll, what this Controller decides
will go to the District Judge. He is
like a Small cause judge. He is a
judicial officer. He takes evidence.
He cannot refuse to take evidence.
The judgment of that officer will be
satisfacltory. Here in the case of Estate
Officer he has no judicial experience.
This officer has to decide *uch compli-
cated gquestions as 1 am going to give
you examples.

In these four cases which have gone
to the High Courts of Calcutta, Punjab
and Allahabad, vou will find from
these rulings that the questions which
formed the subject matter of these
cases were very intricate. In the
Punjab Case, the guestion was about
90, years or 99 years lease. In the
Calcutta Case, the guestion was about
hawkers. Sales took place in 1923 and
1938—cases of long standing. These
premises were in their occupation for
a long time. It may happen that the
occupation is for more than 60 years.
Questions of limitation will arise;
questions will arise whether the
possession is lawful or not. In other
cases even relating to arrears of rent
and damages, questions will arise
whether they are recoverable or not,
whether they are within limitation or
not. Questions.arise as to what should
be the damages. For assessment of
damages, you do not require a doctor,
a medical man. After all, a medical
man may be a gazetted officer. These
questions arise. Kindly see the four
cases which have pgome against the
Government and the Act has been
declared null and void. You will see
that the ratio decidendi which was
the basis for this Act being held ultra
vireg was that the kind of Estate
officer cannot be expected to go into
these complicated questions. There-
fore, the demand of the House that he
must be a judicial officer of some
experience is very right, indeed,
though I will not be gatisfied with that.
unless and until you make it clear
what will be the issues before him. 1
165 L.S.D.—8.
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have asked several times; but the hon.
Ministers are reticent upon this point.
You will kindly consider the question
and see what will be the jurisdiction
of that man. Will he be able to
go into the equities of the question or
not? Will he be able to decide that
the Government is estopped from
evicting that person? Will he be able
to decide that the Government has
given certain assurances, which, if
given effect will make the eviclion
unjustifiable? If there are sales,
mortgages and if by virtue of other
modes of transfer, a person is in
possession, will this Estate officer be
competent to go into these questions?
Some time ago, to justify this Act,
indefensible Act, two hon. Ministers,
the Deputy Minister of Law and the
Law Minister, came here. When you
come to consider clauses 9 and 10, I
will have something to say about
them. I respectfully ask you—you
are a distinguished member of the Bar
—is it possible for any district judge
or for the matter of that, for the High
Court or even the Supreme Court to
do justice in a case in which the first
court or the first officer has got a
limited jurisdiction. If he has only to
decide one 1issue, one issue alone,
whether the person is in unauthorised
possession, what will the High Court
do? If he cannot decide the guestion
of equity, if he cannot go into the
question whether a person should be
evicted and decide on it, can they go
into all these questions? The appel-
late court can only go into the question
whether the judgment of the first
court is right or wrong. Nothing more,
nothing less. The burden is upon the
appellant to show that the judgment
is wrong. When the judgment of the
first court is final, when you make the
opinion of this Estate officer final under
clause 10, you are really taking away
the jurisdiction of the civil court. In
more than 50 per cent. of the cases,
there till be no appeals. What will
the district court do? He will only
look at the matter and see whether
the judgment is right in so tn_r as a
person's unauthorised possession is
concerned. No equily; nothing of the
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sort. What is this appeal to a district
judge? You may put, instead of a
district judge, an immovable structure
of iron and wood. He cannot go into
these questions. Therefore, it is no
judicial « review. This aspect of the
case should be considered. Where is
the judicial review if the only ques-
tion decided iz about unauthorised
person as defined in clause 2. It
is only possible if you allow the first
court, the Estate officer full powers to
go into these questions. If you are
shy of a judicial officer, invest the
officer with full powers to go into all
aspects of the case and let him come
to a conclusion. Then, let the matter
go with that evidence before the dis-
trict judge. That would be much
more acceptable rather than this
where there is no jurisdiction for that
man to go into these questions. I have
Eiven an amendment in the next clause
that at least two things he must find:
whether he is in unauthorised posses-
sion and whether he should be evicted.
Even that is not being accepted. 1
fail to see how we can call it a judi-
cial review by the district judge or
how we can call this law. As a matter
of fact, this is no law. This is a law-
less law. It is a negation of law to
inveat the E-:tate Officer with these
powers, and then tell him to make his
decision and then say the matter goes
to the District Judge.

I am afraid I am using strong
language, but 1 feel this is, as a matter
of fact, really closing the doors of
justice to the citizens of India who
may be in good authorised possessions
and yet may be declared to be in un-
authorised possession because some
officer had passed an order, an
ex parte order that such and such a
thing is determined. I am very
anxious that at least, even if you give
the semblance of power, semblance of
justice, have a judicial officer of seven
or ten years standing. Do not have
these gazeotted officers.

I do not have any doubt that the
Government will not behave in this
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manner and appoint persons who have
got no judicial * experience. Why
should you flght shy of saying so?
You only give handle to the other
people to say: here is the Government
doing this thing. Government will
never appoint such persons, Govern-
ment have their prestige, they will
never do so, but I do not know why
this shyness in accepting such an
innocuous, such a justifisble amend-
ment. 1 submit he will kindly accept
this amendment only to show that
they are not out to get civil rights
determined by executive officers.

Shri Balasaheb Patil: So far ag ths
Estate Officer is concerned, he iz the
central fijgure in the Bill, and it has
been stated that he will be a gazetted
officer. No doubt about that, he will
be a gazetted officer, but what are Ris
tunctions?

His functions are of four types:
investigation, enquiry, trial and execu-
tion. All the powers of the civil and
criminal couris have been restored
upon this person. So, this person must
be a person from the judiciary.
I am not using the expression
“judicial officer”, but “judiciary”.
So far, my friends have submitted
something about his qualifications, but
the further thing about the judiciary
is their independence. This Estate
Oficer may be a gazetted officer, but
he iz a servant of the Government
When the Government wants certain
things to be done and if the Govern-
ment issues an order that some pre-
mises are to be cleared, he will not
care for justice, but will care for his
services,

He wants first of all his service
s} ould be maintained. Secondly, he
v-ants to get a higher post. Thirdly,
he wants to please the Government.
Fourthly, he wants to do injustice to
the others.

Shri 8. M. Banerjee: To get some
money also,
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Shri Balasaheb Patil: That will be
in course of time, but the Government
will not be very vigilant about that.
That is a different thing.

The hon. Deputy Minister said yes-
terday that he had no objection to
appoint such persons, but he says that
there are no such persons available.
May I humbly bring to his notice that
there are so many law graduates who
are out of jobs nowadays? He can
get hold of any of them and appoint
him as Estate Officers, and definitely
lay it down in the rules that he will
be an independent person like the
judiciary, Then he will be a fit person
to go into the question of the title,
the rights accruing, the question of
leases, damages ets.

‘There is the question also of dam-
afes. A huge bullding is erected,
thousands of rupees are spent, and
the Estate Officer by one stroke of the
pen says: demolish and evict him.
What s this? Is it justice or injus-
tice?

16.54 hrs.

[Mr. Sreaxer in the Chair]

If the Estate Officer is of the judi-
ciary, an independent person, indep-
endent of the orders of the Govern-
ment, then he would say to the Gov-
ernment: pay adequate compensation.
From this point of view also, let this
point be considered by the House. A
gazetted officer may be appointed, but
he must be a person from the judi-
ciary. Furthermore, give him the right
to be independent.

Beveral Hon. Members rose—

Mr. Speaker: I do not know how
far and how long the hon. House
wants to sit regarding this matter.

8hri Yadav (Barabanki): The time
may be extended.

‘Mr. Spealeer: We have extended
by a number of hours.
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Bhri Yadav: This is most impor-

tant.

Shri Jadhav: There are nearly 67
amendments,

Mr. Bpeaker: For general discussion
itself we took two days.

Shri Yadav: It is true, but the hours
may be extended.

Mr. Speaker: Today?
Hom. Members: No.
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17 hrs.

Shri Anil K. Chanda: 1 am afraid
I cannot add anything new to what 1
have already said with regard to this
matter. The question whether the
Estate Officer should be a judicial offi-
cer has been debated and discussed at
great length in the Commitiee. ] have
already told the House the Estate
Officer is not there only for the pur-
pose of eviction. He is a sort of a
general manager of government
estates. When the question of evie-

ryy *
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of Government for the working of this
Act. It is not possible for us, for
reasons which I have already stated,
to be sure in every case that we are
in a position to appoint a judge as the
Eatate Officer, particularly as we have
a vast number of Defence properties
which will be affected by this Act.
Therefore, I am unable to accept any
of these amendments.

Pandit Thakur Das Bhargava: May
I be allowed to ask a question? Will
this Estate Officer be invested with
discretion to see that it is only in
proper cases that he evicts and not in
every case?

Shri Anil K. Chanda: Yes, we will
Bive executive direction to the officer
that only in cases where he is abso-
lutely sure about the legal title to the
prbperty that he should proceed.

Pandit Thakur Das Bhargava: My
guestion was not about legal title.
Suppose a person is suffering from
T.B. and he is in unauthorised occu-
pation or he is fortified by other equi-
ties in his favour, will the equities of
the case be considered and he allow-
ad to remain there?

Shri Anil K. Chanda: Surely, it
does not mean that in every case of
unauthorised occupation, he has got
to be evicted. The Estate Officer has
the power to evict but he has his dis-
cretion,
amendment

Mr. Speaker: Which

is to be put?

Shri Jadhav: No. 21.

Shri Anii K. Chanda: The sub-
stance of all these amendments is the
same.

Myr. Bpeaker: The gquestion is:

‘Page 2, lnes 19 and 20,—after
“Government” ingert ‘from judi-
clary”’

The motion war negatived.
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Pandit Thakur Das Bhargava:
No. 42 also may be put separately.

Mr. Bpeaker: It was stated that
it was the same as No. 2I,
The question is:

‘Page 2, lines 19 and 20,—for
“'gazetted officers of Government”
substitute “officers belonging to
civil judicial service™.

The motion was negatived.

Mr. Speaker: The
ments are barred.

other amend-

The question is:

“That clause 3 stand part of the
Bill".

The motion was adopted.
Clause 3 was added to the Bill

Mr. Speaker: So far as this Bill is
concorned. in the carlier stages we
have extended the time enormously.
Even for the clauses, on the whole,
two hours were allotted. Let us have
one hour tomorrow for all the clauses.

Shri Jadhav: That will not be suffi-
cient; 40 amendments remain. They
are important.

Mr. Speaker: Let us have two hours
for all the stages tomorrow.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
That includes the third reading also?

Mr, Speaker: Yes, cverything.

17.04 hrs,

STATEMENT RE: INFORMAL
MEETING TO DISCUSS FOOD
SITUATION

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehra): I am grateful to you for
permitting mc to make a brief state-
ment about a matter which concerns
all the Members of this House. This
morning, in the course of the
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[Shri Jawaharlal Nehru]

diseussions, you were good enough to
suggest to members of the Gov-
ernment that they might consider
conferring informally with Mem-
bers of this House of all
parties® in regard to the food situation.
We will gladly do so. As a matter of
fact, also in pursuance of a previous
suggestion of yours, 1 invited some
leaders of parties in this House from
the Opposition, a few of them also
from the other House, and we met for
the first time on Friday last in this
informal meeting to discuss this food
situation. And we met again this
afternoon—I mean that this is a con-
tinuning committee and not just one
discussion. The idea is that we should
keep in view not only the imme-
diate situation but the short and even
the long-term remedies. That is, the
committee though informal, should
continue. We thought it better to have
this informal committee because it is
much easier to discuss matters with
informality than under strict rules and
regulations.

May I say that in the course of
these two days’ discussions, personal-
ly. speaking for myself, I have found
it very profitable to hear the view-
points of various Members and their
suggestions. And, 1 hope, that they
have also profited somewhat from the
information that we could place before
them. That small informal committee
will continue meeting from lime to
time.

But, Sir, in view of the suggestion
you made, we have decided to convene
a much larger meeting. I cannot say
the numbers; but 1 may say about 30
or so—25 to 30 Members—of all parties
will meet on Thursday, the 11th Sep-
ember, ie, 3 days from today. I
might indced have asked them to meet
earlier but for the fact that an emi-
nent personality iz coming here
tomorrow and some of us will be
rather occupied in talks with him.
The 11th was, therefore, the earliest
date we can find for that. So, we hope
to meet—as I sald about 30 or so
WM, mhars from both Houses—we
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thought it better—and I hope that ail
the Members who are more speciully
interested, from all parties, in the
subject will co-operate in this task.
‘We shall gladly have that co-opers-
tion and we shall gladly supply them
with all the information we possess on
this subject and listen carefully to
such suggestions as they make. Now,
Sir, as 1 said, Government wish to
share the information they hawve, past
and present—what we have done and
what we are doing—and to diseuss
with them any novel, new approaches
and suggestions also.

Apart from this, if at that meeting
on the 1lth, or after that meeting has
taken place, it is the desire of this
House or your desire, Sir, we are pre-
pared to have subsequently, on a suit-
able date, a two-hour discussion’ in
this House. I do not wish any Mem-
ber or anyone to feel that Govern-
ment have the slightest desire to come
in the way of discussion in this House.
Only a few days back—I forget the
date—there was a full discussion and
we thought that, perhaps, another dis-
cussion might take place somewhat
later. As a matter of fact, there is
going to be a discussion in regard to
the food situation in the other House
next week, in about 8 days’ time; 1
think today week. But, that, of course,
is the other House's affair and not this
House's affair. So, while obviously
woe are not concerned—] mean to say
it is not for Government to say any-
thing—about the constitutional or
legal agpects, as to what the Central
Government's responsibility is and
what the State Governmenta’ is,—that
is for you to determine, 8Sir, and we
accept whatever your decision may be,
if I may say so, it seems to me natural
that we cannot discuss questions of
pure law and order here.

But, apart from all this, Sir, we do
not wish anyone to abide by the strict
legal interpretation in this discussion
with regard to the food situation. So,
1 submit that if, after we have heald
this informal meeting ol about 30
Members or =0, on the 11th which is
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Thursday, it is desircd by you, Sir,
or by the House, we shall ask you to
allot two hours on a convenient date;
(Some Hon. Members—Two hours will
be too little.) I am making my sub-
mission, Sir, and it is for you and the
House to decide. One thing, I should
like to add for the information of the
House. One of the areas which has
been before the House and which has
been under considerable stress is the
eastern districts of U.P. I am not
going into the past; I am merely
informing the House of the pres-
ent situation from the point of
view of the food crops. We
have had the latest information not
only from the Government but actu-
ally from Members of this House who
have come back now from there who
say that the crop prospects there are
excellent. Very fortunately, there has
been precious rain there in the last
twg or three days which has gladden-
ed the heart of every one there.
Therefore, one can speak with a
measure of assurance that the next
harvest is going to be good.

8hri B. K. Galkwad (Nasik): The
hon. Prime Minister has said just now
that the representatives of all parties
have been included on this committee.
As far as my knowledge gocs, a repre-
scntative of the Republican Party has
not been included.

Shri Jawaharlal Nehru: 1 referred
to the small informal committee and
because it was small it was difficult
to have too many people on it but
in the larger informal committee
which I am suggesting, we hope, as
far as possible, to include the repre-
sentatives of all groups.

Mr. Speaker: The hon. Prime Min-
ister's statement has relicved much of
the tension. The hon. Members will
kindly forget all the instances that
may have happened, the talks and
other things that have occurred in
this House. It is not the desire of any
one here or elsewhere to disturb the
already disturbed situation. Thercfore,
I hope and trust in this informal con-
ference much of the things will be
settled or almost everything will be
settled. In an adjournment motion it
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is rather difficult and one has to be
a little technical. In the other dis-
cussion on the food subject, not only
the constitutional aspect such as whe-
ther we have jurisdiction or not, whe-
ther, food being a very important
thing, the Centre can also have juris-
diction and whether it has an{ obli-
gation under the law or under the Con-
stitution, etc., can be discussed. We
can have a wider range. With respect
to an adjournment motion, the situa-
tion is rather difficult: if the Govern-
ment is not responsible, ought there
to be an adjournment motion or not?

In the general discussion on the food
situation, I hope and trust that some
concrete suggestions will be made and
I would say that if any discussion
arises here, let it not add to the ten-
sion that exists elsewhere. Let it, as
far as possible, rclieve the tension
that is existing there and relieve the
distress wherever it may be. 1 shall
fix up a suitable day, if necessary,
after the hon. Leader of the House
informs the House and there are some
more outstanding major problems
which ought to be given the atten-
tion on the floor of this House.

Shri Jawaharlal Nehru: The prob-
lems are so big that they will remain
outstanding for a long time; they will
not be solved by a meeting but the
point is that we should go towards
their solution.

Shrl Nath Pal (Rajapur): We wel-
come the spirit though we do not yet
know what it will do. But may we
know if he would use his good offices
to influence the Government of UP
to show the same spirit so that in that
State matters are not aggravated
there?

Shri Jawaharlal Nehru: I  have
made vesterday. in public. an appeal
to all the State Governments on these
lines, m.re or Jess. .

Shri Ranga (Tenali): It may be a
good thing 1if Pandit Jawaharlal
Nehru. not necessarily as the Prime
Minister, would hold a similar con-
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ference with the co-operation of the
local Ministers at Lucknow at the
State level also.

Shri Jawaharixl Nehrm: I would
gladly‘go to Lucknow; it is my own
State but I am in a slight difficulty.
I am in constant communication, 1
may say, by letters and sometimes
even by telephonc and I hope the
situation will improve rapidly. But
I am in a personal difficulty because 1
am rather tied up about going to
Bhutan within a few day's time.

Shri 8. M. Banerjee (Kanpur): My
suggestion was, if you could possibly
make a request to the Chief Minister
of U.P. through the Prime Minister,
to call a similar conference in U.P.
and try to relieve the tension there,

Mr. Speaker: I am sure he will
also take steps.

Shri Jawaharial Nehru: 1 have
publicly stated that I hope that all
State Governments—] was not think-
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ing of this bigger conference, but the
smaller informa! committees—would
convene such meetings and invite
opposition leaders to such meetings.
I have suggested that to the Biate
Governments already.

Mr. Speaker: I can only end by
appealing to all sections that some-
thing like a ‘cease fire' ought to start,
so that all agitations may cease, so
that there may be a calm atmosphere
to decide this matter. I would also
appeal to all hon. Members of this
House—I am not very much satisfied
to sec that one of our hon. Members
fast from day to day:; 1 would appeal
to all of them to withdraw their fast—
to co-operate, so that in a celmer
atmosphere the whole thing may be
judged.

17.17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, the
9th September, 1958,



53

ANSWERS TO

ORAL
QUESTIONS - .

{Daxty Dyoxer]

[Monday,” Bth September, 1958]

5133—68
8}?' Subject COLUMNS
1009. Capture of smuggled
Arms . B $133—35
101z, Institute of Indology $135—37
1ora. Unauthorised construc-
tioas in Delhi 513741
1013. Srnnﬁn killed on In-
do- stan Border . S141—44
1014, Status of Teachers + $144—48
1ors. Expenditure-Tax 5148—s0
1016. Progress of Steel plants. s150—53
ror7. Indis's performance in
international Sports .  5154—S6
1019. Increase in Air Fmght
Rates . §157-5%8
1030. Technical p-emnnel for
Bhilai Steel Plant . .  s158—62
1021. [Iron sheets for Himachal
radesh §162—6%
iom. Iron ore Dcposm in
Koraput 5165<—68
WRI"I'T‘I:.N ANSWERS TO
QUESTION s168§—s222
8.1
.
1010, Museums” . g " 5168
1018. Production of lubricating
Qir . . . . SI68-69
1023. Rural Institutions s169-70
1024. Kashmir Gazetieer 5170
10as. Qil and Natural Gas
Commission . £170-71
1026. College Building Pund . SI71
1037. Land Cullmnl Dcplrr
raent . s171-72
1028. Technical nel in
Foreign Countries §172-73
10a' Durgapur Steel Plant . 5173
1030. M.E.S. contracts . 5173~74
1031. Vacations in High Coum‘ 5174
1032, Who is Who of Indmn
Writers . 517475
1033. Prime Minister's visit of
Oil and Natural Gas
Commission Workshop: §179-76
1034. Purchase of ammuni-
tion from Burope . . 5176
1035. Joimt L.A.S. cadre for
Delhi aad Hlmldlﬂ
) - S176-77
1036, Child Welfare 5177

188 L8D.—9.
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WRITTEN ANSWERS TO
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S;L?' Subject CovLumus
o. -
1037. Indian Association for
the Cultivation of
Science, Calcutta - S177~78
1038. Stainless stc.| . . $178
1039. Central Zonal Council . 5179
1040. Scnior Service Com
mittee . s179-80
1041. Basic Education . . s180
1042. Drilling for Oil near
Clm%ly . . . $180-81
1043. Housi accommodi-
tion for Army . sI81
1044. State Bank of Indig S181
1045. Committee on customs
procedures and 013!
nisations . ' 5182
1046. Steel re-rolling mills .  s182-83
1047. Office of the Auditor and
Accountant 5183
1048. Salem [ron Ore . . S183-84
1049. Technique of letrmns
languages . 5184
1050. Technical Man powtr
Requirements . S184-8%
105I. Sangeet Natak Akadamy s18s
1o5z. Indian Aid to Nepal - 5186
1053. Financial Aassistance to
Delhi Mnmc:pal Cor-
poration . 5186
tos54. Drilling Operations nesr
Hoshiarpur . . 5186
U.5.0.
No.
1632. Confirmation of emp-
loyees in Himachal
Pradesh s187
1633. Border Dctmrmuon.
Tripura . s187-88
1634. Travelling allowance SI88
1635. Report on the Second
General Elections. 518829
1636. Reservations for Sche-
duled¥Castes and Sche-
duled Tribes 5189
1637. Secondary education in
Bombay - . . 5189
1638, Sports  associations in
Bombay - . - $190
1639. ! AS. and LP.S. . ST90
1640. Ashram Schools . SI90
1641. Mulupurpwe Schools
in Rajasthan . . $191
1643. Sports in Rajisthan 1191
.
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Ne. No. .
1643. Monuments in" Rajas- 1674, Bramioation Reforms
than . . . 5192 Committee . - s210
1644- . Miu: thooh p— 1675. Scholarships : P $a10
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then . - . 3193793 1677. Tranafer of Cantonment
I Public Schools - . 193 Board Schools . . 5211
o ¢ : s 1678. Social Services Camps
1647. Income-tax  asTears in in Punjab . . Sa11-12
1648 B:'m’.b ot M\n 3193 1679. Gold smuggling . . 5212
. -Servicemen’s i 1680. National of Mo~
ary m:;“ . ST demhr?.l!{!?w Dehhi 4313-13
1649. Rmt, P.nl'l $194 1681. Limombop in
T
1650, Hindustan Amlft Fnc- 68a, 33
tory, w S194 : " hi . m s213
1651. Smuggling of Ganja 5195-96 1683. Indo-Pakistan Banking
1652. Waste l.nnd;;bdha 5196 Compenics Agreement  5213-14
1653. Boous on e Insurance 1684. Smuggled gold seized at
ion Policies .  $196-97 Delhi A';pon : sa14
1654. Assistant Commissioner 1685s. HouserentsinDelhi . sard-1s
fgd mm T?-i‘h.:? 5197 1686, Colgru :ir;ln in Himachal
sh . . . sais
1655- Mﬁaﬁgm .Trl.m- $197-98 1687. Kozhikode serodrome 5215
1656 1688. Central Excise Collec-
) for Trib:l ﬁm . s198 torate, Mysoie . $316-17
16s7. Foreign Studenh in 1689. Copper Deposits . . $217-1B
Indis 5198-99 1690. Officers under the Mani-
16$8. School of Foru;:n 1.50- pur Administration . 5218
guages $199-5300 1691. Economy Board . . 5219
3659. Secasions ]udsc, Manipur 5& 1692. Land bel to De-
1660. Narcotic Drugs . . §199—5203 m-b W"’ n 339-%0
3661. P‘}E&:‘” .cwcu‘»d 5202-03 1693, Tr sunu m Humdnl
1662. Scmduy Bduution oil d $az0
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1663. Co:fv&nennmﬂofr Tmhm $203-04 1695, Police . S231-22
1664. Wealth Tax. $204—06 1696. Foreign missionaries . $222
1665. Poor Houses in Delhi 5208
1666, Hjnonnl Fms of Pun MOTIONS FOR ADJOURN-
jab 5206 MENT . . . . $322—46
1667. Coal allmem w ‘Pum—
job . S206—07 The Spu‘h;: ﬂth,h’:: &n con-
sent to moY. Three
1668. Educstionsl dﬂ;‘b:np: adio £ iven
jab . ; '_ . 520708 rﬁzt:eof!ryt!ufotgﬂnlm
1669. Opium 5308 stion In Urtar o
1670. Opinm Exports 5208
1671. Boarding House for Tri- Sarvashri S.M. mm
bal Girl Students $308-09 K.Tnmmd
. Nuth ,  Shrimati
1673. Harual in Tripura i 5209 Renu Chakravartty snd Rejs
1673. Foxcigners Act . s209~10 Mahendrs Pratap,
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ARREST OF TWO MEM
BERS °*, . .
The Spesker informed Lok

Sabha that he had received

ing the ar-

rest of the ing Mem-
S

(1) Shri Ramji Verma was
arrested on the 6th be‘p—
tember, ¥ i’B under Sec-
tion 117 ? C. and Sec-
uon 151 Cr. P.C.

(2) Shri Sariu Pandey was
arrested on the 7th Sep-
tember, 1958 under Sec-
goas 151, 117 and 107 Cr,

CONVICTION OF TWO
MEMBERS - -

The Speaker informed Lok
. Slbln that he had received
Smnd P ggn fro;‘n.slhe
residency Lo
trate, Madras intimating the
conviction of Shri Dharma-
mm and Shri Sampath
Section 41 of the

Madres Ciry Police Act,
PAPERS LAID ON THE

TABLE . B

‘The following papers were laid
on the Table :—

(1) A of Notification
Ni:.d E R, 717 dated the
23rd August, 1958 under
sub-section (4} of Section

of the Medicinal and
oilet Preparations
(Excise Duties) Act,
1955, certain fur-
ther amendments to the
Medicinal and Toilet.
rations (Bxcise Du-

ties) Rules, 1956,

A copy of each of the
u)ulkrwml © notifications

Customs Act,

() G.S.R. No. 730 dated
the 2ard August, 1958.

(&) G.S R. No. 731 dated

the 23rd August, 253
containing the

[Dawy Driamsr]

CorLumms

f $246-47
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PRES]DENT’S ASSENT TO
BILLS

Secretary llld on the Table thc
Mineral Oils (Additional
Duties of Excise and Cus-
totl'ls Bill, 1933 passed by

ouses of Parliament du-
I‘ms the current Session and
assented 1o by the President
since the last report made to
the House on the 15t Septem-
ber, 1958.

STATEMENT BY MINISTER

The Minister of Revenue and
Civil Expenditure (Dr.B. Go-
pala Rcdd:) made a statement
correcting the reply given
onsthc llath August, gqsgﬁo
a ementary v Ti
SR, pgwnu\i on Starred
Question No. Bo regarding
Indo-Pakistan Financial Is-
sues,

BILLS INTRODUCED .

(1)} The Supreme Court Judges
(Conditions of Services) Bill.

(2) The International Finance
Corporation (Sratus, Immu-
nities and Privileges) Bill.

BILL UNDER CONS IDERA—

5378
COLUMNS

5249

5249

5250

TION 5251—5366

Further discussion on the mo-
tion to consider the Public
Premises (Eviction of Un-
authorised Occupants) Bill,
as passed by Rajya Sabha con-
cluded. The clause-by-
clausq. consideration Was
not c.ucluded.

STATEMENT BY MINISTER 5366—72

The Prime  Minister (Shri
Jawsharlal Nehru) made
& statement regarding an in-
formal meeting with members
of various roups in Par-
liament which Government
proposed to convene with
rd 10 the food situation

in Uttar Pradesh.

AGENDA FOR TUESDAY,
9TH SEPTEMBER, 1958.—

Further clause-by-clause con-
sideration and passing of the
Public Premises (Eviction of
Unauthorised  Occupants)

Bill as sed by Raiya
Sabha and also discussion on
the Report of the -
sion o re:



